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CONSTITUENT ASSEMBLY OF IN®IA (LEGISLATIVE)
DEBATES :

(PABRT I—QUESTIONS AND ANSWERS)
Thursday, 10th March, 1949

The Assen:bly met in the Assembly Chamber of the Council House at &
Quarter to Eleven of the Clozk, Mr. Speaker (The Honourable Mr. G, V.

Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS
Cengus PoR 1961

+1008. 8hri R. K. Sidhva: (a) Wiil the Honourable Minister of Home
:ﬂ&in be pleased to stave whether the 1961 Census work hes been tsken in
and? ¢
) Will the freeh census report ahow particulars of profession, business snd
service of every adult as also his income?

(c) Will it aleo give statistics of unemployed persons?

The Honourabie Saniar Veladbhbbai Patel: (a) Yes.

(b) No information wil! be extracted about income but the other matters
will be covered.

(c¢) No; 8ir.

Shs R. K. Sidhva: May I know whether this census will be on the mode!
of 1941 or 1931 census? In the 1941 census certsin heads were omitted. May
I know whether this census will be 8 complete census under ali the heads as
the 1931 ceneus?

The Honourable Sardmy Vallabhbhai Patel: We will try to make ‘it as
eomplete aa possible. 1 cannot eay at present exactly whether it will be
acsording to the 1931 or the 1941 census. '

Shri E. V. Eamath: Wil the genera! elections have to await the returne
of this census? .

The Homomrable Sardar Vallabhbbai Patel: 1 cannot say that. 1 am con-
cerned with the census, uot with the general elections.

Shri H, V. KEamath: Hus the Honourabie Minister's attention bera drawe
to a statement made by the C. P. (Government in the Provincial Aseembly
last week that though the Constituent Assembly bhas reselved to hold genérat
elections next y:ar, in 1950. it is doubtful if the elestions could be held even
in 19519 _

The Hoaonyable Serdar Vallabhbhal Patel: If it is feasible the electious
will be held in 1951; if it ia not feasible they will be held later. Nobody can
295,
Prof. K. T. Bkah: May I point oub that fhere ia really an iaportant omis
sion in the 1941 cengus as compared 0 the 1931 cenaus, that is fo eay with

ragard %0 the tahle of oscupations.
(1413)
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Mr, Bpeaker: Order, order. That will be a subject for making sugges-
4iobs, which he may make elsewhere. What is the mtormatxon the honourable
member wants ?

Pyor. K, T. Shah: 1 thought the question arese out of.the pravious ques
tion.

Mr. Speaker: If he wants to make a suggestion ae may do so elsewhere.

Sbri Mahlvir Tyagi: In view of the discuseion this House had about the
deletion of the celumn ‘‘Custe” frem the census registers have any instrue-
tions been issued in this connection?

The Honourable Sardar Vallabhbhai Patal: well, the suggestion will be
congidered. _

Babu Ramnarayan Singh: May I know whether people will he numbered
as Indians only or as persons belonging to different communities and castes?

The Honourable Sardar Vallabhbhai Patel: That is what I answered juas
Tow.

-

AMALGAMATION OF HINDUSTAX SCOUTS ASSOCIATION AND Bev ScevTs

ASSOCIATION .

+1008, Shri R. K, Sldhva: (a) Will the Honourable Minister of Education
be picgaed to state whether it is a fact that a joint conference of the Hindustan
Beonts Assacistion and the Boy Scouts Association for the ammalgamation of
" both ti:¢ Associations was' held undev his Chairmanship ? %

(b) If so, hae the scheme for amalgamation been prepared?

(c) When will the new organisation come ink being?

The Honourable Shri ‘Satyanacayan Sinha (Minister of State): (a) Yes; a
meeting of the representatives of the two organisations was held under the
Education Minister’s chairmanship on the 29th May, 1948.

{b) and (c). nA large measure of sgreement has been achieved. A Com-
mittee has heen formed to go into details and settle them. Ii is hoped that
the Committee wfil complete its work soon.

Shri H. V. Kamath: What steps do Government propose to iake o en-
courage the Girl Guides or similar movements in this country?

The Monourable Shri Satyanarayan Sinha: I would like to have notice of the
question.

Shri R. K. Sldhva’ May I know whether this Committee is considering any
scheme of amalgamating the Girl Guides also with this Association so that
there will be one Association of both boys and girls?

M. Speakter: The honourable member is going bevond the scope of the
question,  Thiz questien iz specifically about the Hindustan Scovts Associa-
tion. '

8hri R. K, 8Sidhva: The question is about Hindustan Scouts Association.
I want to know whether hoth the sections are going to be combined under that
scheme,

Pandit Hizday Nath xunxm. May I give that information, 8ir? It is in-
tended to amalgamate both the Sections in the new Association.

Shrl R. K. 8ldhva: May I know when the Report of the Committee is
likely to be presented to Government?

The Honourable Shrl Satyanarayan 8inha: 1T said very shortly.

Shri R. K. Sidhva: Shortly means when?

The Honourable Shri Satyanarayam Sinha: It will be submitted very scon.



STARRED QUEBTIONS AND ANSWERS 1415
FaomITies ¥oB PRACTROAL I'20uN(CAL EDUCATION

*1010. Shri B, K. Sidhva: (a) Wili the Honourable Minister of Education
be pleased to state what facility Governmeut have provided fer praetical
'Il‘%chnicat Xducatiou iu ludia besides giving grants to Technical Ingtitutes in
ndia?

{b) Have Government contemplated establishing any Institutiona for higher
$echnical education in ke country and if so, at what places?

(c) Has any such institution been established and if not, why not?

The Hosoourale Shri Satyavarayam Sinha (Minister of State): {(a) Beaides
giving grants to Engineering and Yechnological lnstitutions in ludia, Govern-
ment have provided facilities for technical educatéon and training at the Delhi
Polytechnic and a large number of Technical and Vocational Centres all over
the country. A Central Institute for the Training of Instructors has also been
established .at Koni, Bilaspur, to improve the standsrd of instruction at the
Technical and Vocational Training Centres.

(b) Government contemplate cstadlishing during the quinquennium 194753
two of the four Higher Technizal Institutions recommended by the Higher
Technological Educatiou Committee (Sarkar Conunittse). It has - beenr
decided that the Eastern Higher Technica! Institution shall be located at
Hijli in District Kharagpur, West Bengal. The location of the Western
Higher Technical Institution is under consideration.

(c) None of these institutions has yet been established. The main causes
for the delay have been:

(i) uncertain conditions prevailing in the countr) for some time after the
report of the Higher Technological Education Cemmittee was submitted ;

(ii) selection of suitable sites for the loeation of the :mstitutions.

Government of West Bengal have promised a site measuring about 1,800
acres. free of cost for the location of Eastern Higher Technieal Ilnsdisusion.
Much of the preliminary work in conmeetion with the setting up of this inetitu-
‘tion has Been done and the institution is expected to start functioning éuting
the course of the year.

Shri R. K. Sidhva: Can the Honourable Minister enlighten the House
about these Higher Technical Institutes as to what kinds of higher $echnics)
_education will be provided in them? Coul he illustrate some of them?

Mr. Speaker: Does the honourable member mean what courses will bs
taught tHere?

Shri B. K, Sidhva: Not only the courses, I want to know whether it will
be highest technical institute of electricity or any other high power type?

+The Homnourable Shri Satyanarayan Sinha: The Eastern Higher Technical
Ins,htufmn will impart the highest form of Engineerine and Technologvcal edu-
" cation in Civil, Chemical, Mechanical, Electrical and Aeronautical Engineer-
ing. Geologv snd Geophysics, Architecture and Tewn and §egional Planning,
Navai Architecture and Marine Engineering and Textile Technology.

/Shri Brajeshwar Prasad: How many Technical Institutes sre theze in this
country ?

The Honourable Shri Satyanarayan Sinba: T want hotice.

Dr. P. S, Deshmukh: Is the Honourakle Minister aware that the papers
with regard to the “establishment of these institutioris are unnecessarily held
up in the Finance Department and the delay is due to that?

The Honourable Sbhri Satyanarayan Sinha: Tlie Finance Ministry alwaye
exezcise their check in the prdscribed manner, and de]av .is sometimes cause
before the whole procedure is completed.
t+As icvieed by the Honouradle Minister of Education.—Zd. of D,
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Srijut Kuladhaz Obhaliha: 15 the Engneering Institute at Jadavpur going
to be combined with the proposed Eastern Begional Institute?

The Honourabie Shri Satyanarayan Sinha: There is no intentiou so iar
with Government, but if the honourable member desires this thing to be done
this matter oan be considered by Government. ®

Mr, Prank Anthony: Does the Central Governmnent intend to set up any
Te.chnical institutions under its own superwslon and control or is it intanded to
leave tliess new institutions under the superyision and control of the different
Previncial Governments?

{The Houourable Shfi Satyanarayan Sinha: The four Higher Technical
lostitutions proposed to be set up will be under the supervision and control of
the Government of India and not of the Provincial Governments.

Shri B. N. Munavalll: May I know whether any government aid is being
given to the Bhumireddi Technicul Institute at Hubli?

The Honourable Shri Satyanarayan Sinha: I want notice of the guestion.

Shri R. K. S8idhva: May I know what will be the approximate cost of
these Institutes?

The Honourable Shri Satyabarayan Sinha: T would require notice.

Shri B. 8hiva Rao: With referen~e te part (a) of the question may I know
wheiler Goveriunent have any intentien of giving things like machine tools
either free or at concessional rates to private technical institutes when they
apply for them?

+The Honourable Shrj Satyanarayan Sinha: 1t haa been decided that edu-
cationa) inatitutiona be given serviceable equipment of educational value at
ten per cent. of the market rates and unserviceable etores free of coat. ®fficial

orders have, however, not been isgued so far by the Ministry of Industry
and Supply.

FoariGNERS SERVING UNDER GOVERNMENT oF [NDIA

*1011. Dr. Mono Mohan Das: Wili the Honourable the Minister of Home
Aflairs Lo pleased to state:

(a) the total number of foreigners who are serving under the Govemnment
of India at presen$; and

(b) the c¢xpenditure incurred by Government for them per iuonth?

The Hovouradle Sardar Vallabhbhal Patel: (a) There are abnut 1,925 non-
Indiens <uiving in a civilian capacity under the Goveriment of India.

{b) About Rs. 12,87,785.

Dr. Mono Mohan Pas: What percentage of thia number belong to the
Defenze Foroes?

The Honouzable Sarda» Vallabhbhbal Patel: This is not about the Defence
Forogs:—Defence Forces are excluded from this; these figures are about the
Ministry of Commerce, Ministry of Industrv. and Supply, Ministry of External
Affv’rs and Ministry of Rajlways.

Dr. Mono Mo¥®n Dag: What number of this belong to nationalities other
thay the DBritish?

The Honourahie Sardar Vallabhbhai Patel: The number of foreigners wh
are not British is 25 in the Ministry of Commerce, 191 in the Minigtry of
buxtevonl Affaire and Commonwealth Relations, 56 in the Ministry of Industry
#nd Supply snd 23 in the Ministry of Itnilways,

Shri H. V. Kamath: How many of these were employed atter the 15th
August 1947?

The Honourabie Sardar Valabhbbai Patel: Most of theee people werc
employed before that.

tAa Tevised by the Honourable Minister of REdugstion.—8d of D.
»
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8bri Aftt Prasad Jain: May I know whether any of theee are nationals of
South Africa, Ceylon or Butma?

The Honourabhle Sardar Vallabhbhai Patel: Some of them belong %
Burma or Ceylon, none to South Africa.

Dr. P. 8. Deshmukh: JIs it not a fact that the Britisher 18 not sounted as
a foreigner?

The Honourable 8ardar Vallabhbhal Pated: So long as we are not out of
the Commonwealth they are¢ not foreignerzs. But we have separsted them ss
“non.Indiane™* 8nd therefore my answer was with referenoe to non-Indiane.

Shri B. X, Sidhva: Does this totet of 1,935 non-Xndians include officers out
of India also or those only in India?

The Honourable Sardar Vallabhbhai Patel: Oub of India also and there-
fore I mentioned External Affairs Ministry.

Seth Govind Das: Are the persons who are garving ip our Emb.assies out-
side India also included in fthis list?

Mr. Spesker: That is what he answered.

Shri 8. V. Krishnamoorthy R3o: How many of these are techmcmns and
how many pon-techniciens?

The Honourable Sarday Vallabbbhai Patel: Mos#ly those who are enmiploy-
ed in the Railway Ministry and Ministry of Industry and Supply are techni-

ciang, but in the Ministry of External Affairs where there is a large number of
them employed, there will hardly be any technician.

Shri A, V. Thakkar: May I know how many non-Indians are employed in
the Education Department?

The Honourable Sardar Vallabbbhal Patel: None in the Education Depart-
rnent.

Seth Govind Das: May I know how many of these non-Indians are work-
ing in India and how many. outside India?

The Honourable Sardar Vallabbbhai Patel: In the Fixternal Affairs Ministry
they are mostly working outside India, but those in the Ministries of Com-
merce, Industry and Supply, and Railways are in India.

Sbri Desbbandhu Gupta: What is the deration of the contract of these
people generally? Is it three yvears or four years or long-term contracts?

The Honourable Sardar Vallabhbbal Patel: T cannot give the periods of
contracts for individuals nor is there any general rule, but they are on ~ontracs
basis for as short a period as is required.

8bri Mahsvir Tyagi: Are these foreigners epread over many countries
wherever we have Legations or are they mostly in England alone?

The Honourable Sardaz Vallabhbhai Patel: Well, some of them ave in
other countries but a large number is in England.

8bzi BH. V. Kamath: Does the term “‘non.Irndian’ include Pakistanis also?
The Honourable Sardar Vallabhbhal Patel:. No, Sir, but we can consider
that '

Shrimati ¢ Durgabal: \uy I know whether this number of non-Indians
also includes the Judges of the various Provincial High Courts?

The Honourable Sardar Vallabhbhai Patel: Hardly any Judge is left now
in the Provincial High Courts except two or three.

Shri V. C. Kesava Ra0o: May I lknow whether there are anv South African
Enrepeans ermployed by the Government?

Mr. Speaker: That has been replied to.
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Dr. Mono Mohan Das: May I know whether any citizen of Pakistaz i#" in
the Indian Government service?

The Hotonmable Sardar Vallabhbhai PM: Not so far as T know.
RECRUITENG Melas

*1012. Shri V. O. Eesava Rao: (n) Will the Yonourable Minister of Defence
b¢ pleased to state iv which pluces in India recrniting Mclas teok place during
the just six months?

{b) Are Government aware thst there is a strong complaint that people in
8outh India are not givem adequate opportunifies for enlisting themselves m
the fighting serviees?

The Houourable Sardar Baldev Singh: (a) I lay a statement on the table
of the House. '

(b) No. There have been no such complaiuts. A large nuinbér of men
bave been recruited from South India in recent months. s

STATEMENT
Puring the last six monthr five Recruiting Melus were hald at the following placee:—-
(1) Kurnd. {Bombay).
{2) Satara, (Bembay).
(3) Robtak, {East Punjab).
(4) KolhaPur, T
(56) Mahilpur. (East Punjab).

Prol. X. @. Ranga: Are these mefes also held in the South?

The Honourable Sardar Baldev 8inghb: Yes, Sir, I have stated that in the
statement that I have laid on the Table in answer to the Question asking for
information. In the last six months five melas were held—two iu Bombuy,
one in Rohtak, one in Kolhapur and one in Mahilpur.

Prol. B. @. Ravga: Why is it that oo mela was held at all in the Sonth
during the last six months?

The Hanourable Sardar Baldev Singh: Melas have bevn held ull over the
country and I have given the list of meles held only during the last six ruonths.
If the hisnourable membir wants a list of melas held all over the country 1 can
give it.

Shrl H. V. Eamath: Which of these melas yielded the best response.

T'he Honourable Sardar Baldev Singh: I want notice.

Shri V. O. Kesava Rao: May I know the number of persons recruited in
theae mslas? :

The Hononrable Sardar Baldev Singh: 1 have not got the number of
recrvitz reernited  in ench one . of  these meles bnt  if the honouralle
member wants to know the percentage of recruts frem South India I can give
him that During the lsst gix months out of the total number, thirty-two per
cent. weve recrnited from the South.

Shri R. L. Malviya: Will Government consider the advisability of holding
such a mela in the Central Provinces?

The Honourable Sardar Baldev Singh: Cértmnl\ But the initiative rests

Wth the local people: if the local people want to bave a recruiting wmels and if
all possible support is coming forward we bold it.
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Shri Raj Bahsdur: What ia the toitsl number of recruits enlisted in these
meias 8ll over india?

The Hongourable Sardar Baldev Singh: I want notice. -
Proi. N. G. Ranga: ls it a fact that no mele has been held at all iu the
Bouth even before the last six months?

The Honoutable Sardar Baldev Slugh: 1 cannot give this information
straightaway but even if my honourable friend s information is coivect that no
wncle luy been held in the South, the number ef recruits from the South is 82
per cent.

Babu Ramnaraya» 8ingh: How many such msles are held in Bibar through
out the year®

The He ..um:he Sardar Baldev Singh: I want notice,
#1013, [PosTroiion =~ . ANSWEBED ON THB 2IST MagoH 1849]

L]

ProsoTIoNs sND REORUIRMENTS N ARMED FoRORS

+1014. Soth Govisd Das: (a) Will the Honourable Minister of Defence be
plessed to state what is the present proportion of other ranks promoted to tho
off_vz cadre 10 ‘e number of direct recurits to the officers ranks in the
Armed Forces?

{b) Is therv any proportion fized as tetween promotions to officers’ ranhes
«nd direct recruitment to the sunme?

Tae Honourable Sariar Baldev Singh: (a) Ly proportion of ot’ﬁoere pro-
v ted from ranks since August 1947 to those ecruited .direct, is—Indian
/fsvny 7 04, RIAF., 1:4, RIN, 1:20

(b) No such proportion bag teen fixed for the Indian Army and the Royal
indian Air Force, but in the toral Indian Navy the ceiling for promotion from
ranks is fixed at 123 per oz.at. of the annual requirement.

Dr. P. S. Deshmulh: May I'lnow if it is not a fact that disproportionate
direct recruitment is Letrimental to efficiency and diecipline in the Army?

The Bsaourable €ardar Baldev Singh: It is very diffizult for me to say
that, bat experience gained by other countries shows—and my information 8
dependex:« on that—that direct recruitment is far befter than promotion from
the renks.

Se.c Govind Das: When the direct recruitment takes piace, is any pro-
portion fxed for every provioce or the old policy of msrtisl and non- ‘martial
still goes on?

The Honowrable Sardar Baldev Singh: There is no distinction, nor is there
any provincial hairier, nor any question of martial or non-martial,

Br. SCITMERT TO Orrycrrs” Raves I ArMen FORCER

#1015, Sath Govind Das: (a) Will the Honourable Minister of Defence be
pleased to state how many candidsfes have been cslled for interviews for
appointinent in officers’ ranks in the Armed TForces during the vear 1948 and
how many; of them have been selected ?

(b) What is the tcéal gmount of money spent for recrmt.ment %0 offcers’
ranks during 194877

(c) Is it a fact faat the Army Recruitment Board s calling for interview a
uumbe” of cendid:.cs who bave been previously rc}ected and if so, for wha¥
reasons?
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The Eononrable Gardar BaMey Siugh: (a) 13,345 candidstes were inter
viewed by the various Selection Boards, of whom 2,298 were selected.

(b} Re. 24,680,000 approximately.

(c) Candidates once rejected are permitted to spply again after the expiry
of six monthe provided they are eligible in all respecte.

M7z, Frank Anthony: Is it intended to associste the Federal Puablie Service
Commission’ with the recruitment of officers in the future?

The Houourable Sardar Baldev Singh: N°: Sir,

VENEREAL DisEase CLiNics

*1016. Seth Govibd Das: (a) Will the Honourable Minister of Health be
plessed to etate what iz the incidence of Venereal diseases in India?

(b) How many Venerea! disease clinics are there in India?

q.:) Do Government propose to consider the advisability of organising free
or cheap Venerea! disease clinios in India on the lines of the British syatem of
Venereal Disease olinics?

The Honourabls Rafkamari Amrit Ksar: (a) No accursie estimate of the
incidence of venereal disease is :uvailable, but it is estimated that 37 persons per
thousand of the population are infected by venéreal disease.

(b) A etatement is laid on the table of the House.

(c) The matter will be taken vp with the Provincial Governments who are

primarily concerned. hd

STATEMENT

Number of I'encreci Disenoes Clinics 0 India at the end of 1947
Ajmer =
Aeiim (Shillong)
Bihar (Patne)
Bombay .
Weat Benual
Delhi
East Punjub
Madrus

C. £ and Bet'.al:
U. P,

——
N D e —

Total K

[GIQIJ

FACILIT(BS FOR STUDY OF PSYCHOTHEERAPY

*1017. 8eth Qovind Das: (a) Will the Honourable Minister of Health be
pleased to etateé how many Indians are qualified in Peychotherapy at present?

() Are there any facilities in medical “colleges in India for the etudy of
Psychotherapy?

The Hououradble Rajkumari Amrit Kanr: (a) Tt is understood that there
are twenty-four Indian Psychotherapiste in India at present.

(b) The theory of Psychotherapy is taught by Lecturers in mentai diseases
in all medical colleges but the Government of India understand thst there are

no facilities for the practical study of Psyohotherapy in any of the medieal
oolleges.
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Shri H., V. Eamath: In view of ihe fact that the Chopra Committee in ite
report publisbed & few days ago has atressed the importance of meditational
and intutional methods in medical treatment and research, ] am quoting from
the report itself—, 6 do Government propwose to give more impartance to this
branch of medical treatm.nt and research and start institutes of thie kind in
India?

The Hovourable Bejkowmari Amzit Kaur: '[he (:hopra Committee report is
stil under the consideration of Government. But Government is fuily awere
that more emphasis sk~uld be laid on the study of psychotherapy along modera
scientific iiree, -

Beth Govind Das: Has thie Chopra report been sent now to all the pro-
vinees for their opinion? .

The Honourable Rajinmari Amrit Xaor: 1 do not know how this question
srises from this, but the report has been circulated,

Skri H. V., Eamath: Ts the Honourable Minister aware of an Institute in
Lonavla called the Kaivalyadbama where psycbothérapy is practised on a
feirly large ecale?

The Homourable Rajkumari Amrit Ksur: 1 am not awse,

Dr. Mono Mohan Das: s tbere any hospital or hospitals, official or mnom-
official where cases of psychotberapy are admitted and treated?

The Honourable Rajkumarzi Amzit Kaur 7f the honourable member is
referring to mental hospitels, yes, they exist, .

MAXNUFACTUBE OF PEE-FARRICATBD HoosEs

*1018. Shri H. V. Xamath: Will the Honourable Minister of Health
be pleased to state:

{a) what progresa has been rasde in the seiting-up of tie factory to menu-
facture pre-fabricated bouses;

(b) bow many such houses are expected to be bui}é during this year and ab
what cest; and

(c) what, other plaus, if any, Government have in view for relieving the acute
shortage of bousing in the countryl

The Honourable Rajknmari Amrtt Kaur: (8) The designs for the touses
and plant have been completed. The required machnery has been ordered and
is expected in India in the middle of the year. The Factory site and the
aeroplane bangars which will house the main factory bhave been secured

(b) Twelve sample houses which are being imported are expected to be set
up, m different parts of India in Apri, 1949 regular production in India ia
scheduled to begin some time in the second half of 1940. The ratc ef produc-
tion is expected to be about 100 houses per week. The cost per house will be
about Rs. 2,500 ex-lusive of the cost of land.

(c) Varieus heusing schemes fer refugees arc already under cxeention or
are under consideration. The Centrnl Government are bulding bouscs for
refugees in Delbi and Ajmer-Merwara, they have granted Joans te the Pro-
vinces and States and are subsidiging a scheme for the housing af colliery
workers. Other bousing schemes for refugees are alse under consideration. As
regards housing for the general public, the questien of building factories in
other parts of India for the mass production ef pre.fabricated bonses will ve
considered after experience has heen gained of the working of the {actory at
Delbi. A acheme for the mass manufacture of roofing materials and cg‘eap
doors and windows for village houses i3 also under preparation.
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Sbri . V. Eamath: Has the Hovourable Minister any iuformation as to
the total numier of people in India who are without a roof over their- beads?

The Honourable Rajkumari Amrit Kaur: 1 have zo information.

Shri B, Shiva Rao: May I ask whether m~ nonourable friend hes received

any a;xplmatxon for encouragement being r.ven to co-operative house building
societics in Delhi?

The Honoura®.. Kajkumari hrit Kaur: @ue or two applizations have
been receivei and as I have answered ou the floor of the House raore than ance
Governn_cut wil always be prepared to considir cmrt»mg oo-op :rative Bocieties
for huilding houses.

Dr. P. S. Deshmukk: Mux 1 kiow if the Ilonou,able Min'ster will consider
s suggestion to hand over these sample pre.dabrcated houses to members of
the Constituent Assemblx, because they are hard up for herases?

Shri R. K. Sidhva: "What is the area of each house?

The Homourable Rajkumari Amrit Faur: 508 sq. ft.

Shri Arun Chandra Guhba: Will Government be prem Yed to subsidise pri-
vate companies for the rmanufasture of pre-fabricated Bcuses?

The Honourable Befimmari Amiit Eaur: That mat’er will be considered
when any private: companies apply to Government.

Begum Aizaz Rasul: May I know what is the e.cimated life of ‘these
houses? .

The Honourable Rajkumari Amrit Kaur: /.8 far as the life of these houses
in the UK. is concerned. they are estimated to last about 75 years, but it

remaing to be seen how long that life will te in India. Tt is an exgeriment,
but we certainly hope that it will be 50 years at any rate,

Shri S. V. Erishnamoorthy Rao: Mav { know what is the capital outlay on
the factory for the manufa:ture of pre-fabricated houses?

The Honourable Rejkv:oari Amrit Kaur: Rs. 60 to 70 lakhs.

Mr. Frank Anthony. XRefore spending money on importng me ., and machi-

nery, did Governme-.t explore the possibility of enlisting indigeno ;5 tal-nt and
material for bunldug something in tha nature of pre- fabricated liouses?

The Honouraule Bajkumari Amrit Kaur: Government ¢k ¢ verything into
consideration before starting this factory.

Mr. Frank Anthony: Is it nci a fact that many peoplc are today building
houses on a wide scale without the use of either ~ement or st:el all over the
country?

Mr. Speaker: It is I think entering into arguments.

Mr, Homi Mody: Does the estimate of cost given by the " Honourable
Muister include the sanitary fittings?

The Honourable Rajkumari Amrlt Kaur: No, €r.

Shri Ajit Prassd Jain: May I know whether G rver> nent have ascertained
whether these houses will be suited to the climatic conairons of India?

The Honourable Rajkumari Amrit Xaur: Y.« Sir.

Begum Aizaz Rasul: AMay I know what #%] be the accommodation in
these houses?
The Honourable Rajkumari Amrit Kaur fhere will be two rooms plus a.
kitchen and a hath room and a court-yard. ’
Sbri H. V. Kamath: Were there any Indian housewives on the Commi thee
which recommended and decided upon this seheme?
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Z 8gaRam of A KagacHi-BOURD GEEER SHIr AT KIDDERPORE DOOES, CALGUTTA.

+1019. Skri H. V. Eemath: Will the Honourable - Minister of Finance
be pléased to state: 3

(«) whether a Karachi-bound Greek ship was recently searched at Kidderpore:
docks, Calcutta, by the Calcutta Port Police and customs authorities;

(b) if so, what articles were seized as a result of the search; and

. L the subsequent action takeu against the Captain and other officers ot
the ship?

The Honourabie Dr. jJohn Matthai: (a) Yes, Greek ship ''Mouut Kyllene'
was searched by the Preventive staff of the Calcutta Customs House.

(b) The articles scized from various officers of the ship consisted of gold
cos, Indian and foreign currency notes, cotton piece goods and = smatl
articles of gold jewellery,

(o) No act'on bas been taken so far because investigations as to whet penal
action can be taken under the Sea Cugtoms Aet are not yet complete.

Prot. N. G. Ranga: What has happened to the Captain of this ‘‘Mount
Kyllene'’?

The Honourable Dr. John Matthai: The Captain has prozeeded on bis
vo¥age, but we have seized the articles,

Financiat HELp T¢ RELATIONS OrCB8EW OF THE DAKOTA
LosT oN Kasmwire FRONT.

*1020. Shri Deshbandhu Gupte: Will the Honourable Minister of Defence
be plessed to state:

(a). whether any financial help has been given tn the relations of the crew of
s Dakota which was reported missing in October 1947 on the Kashmir front-.

(b) whether it is a fact that Flight Sergéant H. K. Singh of the Royal Indian
Air Force was one of the vietims and that no help has so far been given to his
mother in spite of her repeated representations ard if se. the reasons for the
same; and

(c;) whether Government propose to give some help to her now?
The Honourable Sardar Baldev Singh: (a) Yes.

(b) and (c). Flight Sergeant' H. K. Singh was one of the crew. No repre-
sentation has been received from his mother. An allowance is being paid to
her.
Shri Deshbandhu Gupta: What is the amount of aliowance pa.id?:
The Honourable Sardar Baldev Singh: Rs. 35 a month.

Shri H. V. Xamath: What about the victims of the air-crash which
bhappened to a Dakota last month between Jammu and Srinagar over the
Batibhal Pass?

The Honourabls Sardar Baldev Singh: I have no information about that
That. is the concern of the Civil Aviation Department.

Shri Deshbandhu Gupta: Is that amount considered - sufficent for the.
purpose?

The Honourabls Sud&r Buldtw Singh: 1 could not say that, But that is
the amount allowed under the rules at present.
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Navar RrvER CRAPTS eN BRAAMAPUTRA.

*1031. Srijut Buladhar OhsMBa: Will the Honourable Miniater of Mefenee

be pleased to state whether there are any Naval River Crafts on the Brahma-
putra?

Tae Hanounble Sardar Beldev Singh: No.

Ghri @. 8. Guha: May I ask the Minister for Defence whether it will be
poesible to have a base for a Gun-boat there?

Mr. Speaker: Thatis a suggestion which he can make afterwards.

Puncuase or Sares o R. I. N. ¥eom Burram.

*1023. Shrl K. Hanumanibsiya: (a) Will the Honourable Minister of Finanoe
be p1eased to state how many ships were purchased for the Royal Indian Navy
by the Government of India during 1948 from Britain?

{b) What was the coat of tkose ships?
(c) Was the purchase money paid out of our sterling balances and if not,
why not?

The Hounourshle Dr. John Msthal: (a) Veasela acquired  from H.M.G.
during the year 1948 were: :

(i) One Cruiser.
(ii} Two oil Barges.

(b) The cost of the above ships were (i) One Cruiser Rs. 9820 lakhs, (ii)
Two Oil Barges Re. 16-:00 lakhs. :

fc) Yes, purchase money in both the cases was found from our Steriing
Ralances.

Shri X. Hmumanthaiya: Were these vessels bought from the blocked or
released sterling balances?

The Honourshls Dr. John Matthai: These were bought from Account No.
II. We do not admit that the balances are blocked.

Dr, P. S, Deshwmmnkh: Is the honourable Minister aware that some mer

chants have been saying that if the ships hed been bought through them they
would kave got them at half the price?

The Honourable Dr. John Matthai: T have not beard of it.

Dr. Mono Mohan Das: Are all these ships old models and are of little
value in modern naval warfare?

The Honourabie Dr, John Matthai: These are questions which lie outside
my province. But, subject to what the Honourable the Defence Mlinister may
say. 1 think thie cruiser was built in 1933. Tt is supposed to have a life of 27
venrs. Therefore our having bought it in 1948, T presume it has still 12 years
ot life.

8h?} V. C. Eesava Rs8o: May I know whether it was in action during the
war?

The Honourable Dr. John Matthal: Yes.
MANUPACYURE OF CROLERA VACCIKE

*1029. Shri X. Hanumanthaiya: Will the Honourable Minister of Health
ve pleased to state:

(a) how much Cholera Vacume has been manufactured in India during the
year 1948; and
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(b) bow much of this vacoine has been imported during the year 1948

The Honourable Rajkuman Amrit Esur: (a) 334 million ccs of cholera
vaccine were manufactured in the Central and Provincial Institutes during
1948. In addition to this a considerable quanfity was manufactured by private
firms in Calcutta.

(b) No cholera vaccine was imported from abroad during the yesr 1948.

Shri H. V. Xsinath: May I know the znnual number of deaths in this
country from cholers, 8ir?

Mr. Speaker: Tt doss not arise from this question This queahon referred
to cholera vaccine from private as opposed fo what is manufactured in Govern-
ment institutions and not from outside the country.

Dr. Mono Mohan Das: What is the amount of vaccine we are manufac

- turing in Government lahoratories and what quantity do we get from privat=
laboratories ?

The Hmmourable Rajkumari Amri¢ Kaur: It is difficult for me to gi@ve the

proportion. But [ may say that the vast bulk of it is manufsctured in Govern-
ment institutions.

Begum Aifag Rasnl: What i the total requirement of vaocine in India
annually?

The Honourabie Rajkamar Amrit Eaur: That d3pends on the prevalance
ef the diseas~ each year.

Shxi G. S. Guba: Out of the total quantity manufactured, how much is
produced in Shlllong?

The Honourabia hamnm Amrit Kaur: Y would like %o have notice of
the question,

Sbri Ajit Prased Jain: May I know whether any portion of this was
experted to Pakistan and if so, how much?

The HonouraXle Bajkumari Amrit Eanr: I cannot give the exact quantity
sent. But, during the disturbances, Pakistan did -ask for vaocine and we
exported a fair amount.

Seth Govind Bas: Have the Goveroment received reporte from the pro-
vinces that they are not getting as much vsccine as required ?

The Homoarahle Ra(kumari Amrit Kaur: We have never had such com-
plaints.

ghri H. V. Kamatk: Have instanzes ocoms { the notise of Government
where vaccination has failed to eonfer immunity?

Sh~i Basanta Kumar Das: What would ‘be the %otal value of the. vaccine
manufastured ?

The EHonourable Rajkumari Amrit Kaur: I could not give that information.

CawDIDATEs s@LBcTEp ForR U. N. @. Fauowsare

*103¢, Shcimati Dalshayani VelayuAPan: Will the Honmoursble Minister
of Education he pleased to stste:

(8} the number of studente who were selected for tbe Unibed Nations
Organization fellowship recently;

(b) the number of applicants for the same;
(c) on what basie the aelection was made; and
(d) who were the eclesting authoritiag far the camay



1436 CONSTITUENT ASSEMBLY OF INDiA {LEGSLATIVE) [10¢E Marcn 1949

The Hapourable Shyl Satyamarayan Binha (Minister of State): (&) In all
twenty-five candidates have been recommended to the United Notiome for
about twelve Social Welfare Fellowsbips for 1949-50---seventeen (eight princi-
pal and nine alternate) jointly by Ministry of Education and Ministry of Health
for eight fellowsbips in subjects relating to Education and Health and eight
(four principal and four alternate) sepsrately by Ministry of Labour for ‘four

ellowships in subjects related to Labour.

(b) 142 applizationa were reciived by the Ministry of Education’ for subjects
relating to Education and Health and 17 by the Ministry of Labour forisubjects
concerning them.

(c) Selection of candidates to be recommended o U.N.Q. was made on the
following basis:

(i) Academic qualificat’ons particularly in the subject of social sciences;

{ii) Resear~h Experience in social sciences;

(iii) Practical experience in the relevant field of social welfare.

«(iv) Ability to utilis: the training for the good of the country ou return.

(d) Yor the educational and Health subjects appllcatwns were invited from
all Provincial and State Governments end Universities etc., and recommenda-
tions were made by a Selection Committee, jointly set up by the Ministrics of
Education and Health, consisting of one representative of each of the two
Ministrics aud the acting Diretor of the United Nations Information Centre,
Delhi. For the Labour subjects applicstions were invited from the Provincial
Governnzents and recommendations were meade by the fonourible Miuister for -
Labour.

Shri Brajeahwar Prasad: May I know how meny were selecfed from
Bibar?

Ths Honomrable Shri Satyanarayan Sinba: I cannot give the informasior
province-wise. But twenty-five have been selected.

Begum Aizas Rasul: Of the total nsmber, how many were women?
The Bomourable Shri Satyanarayan. Sinha: I would like to have notice.

FowerioNns oF TRB TRaxsrer BUBRIT.

#1025, Shrimsti Dalshayani Valayudban: (a) Will the Forourable Minisiter
of Home Affairs be pleased to state what are the functione of the Transfer
Bureau?

(b) Is there any circular that refugees should be cxemptrd frow the Transfer
Bureau rules?

(c) Are ¥he scheduled castes exempted from the rules of the Transfer
Bureau?

The Honourable Sardar Valiabhbbai Patel: (a) The Transfer Bureau
asgists in the resettlement in suitable posts under the Central Government of
Central Government employees displaced on accounb of oonstututxonal changes,

Provinses and retrenched Central Governmeat servants for whom a special
provision has been made. The faeililies of the Bureau have also been exterded
to certain highly qualified refugees recommended by the Employment Co-
ordination Committee.

{b) No. Refuzees other than those registered at the Transfer Bureau are
not eligible for the posts referred to unless the Tramfi.r Buwreau iz unable to
mominate suitable candidatéa.
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{¢) The usual reservation of 163/3 per cent. of vacancies in fawour of
Scheduled Castes candidates applies to appointmente made through the Trars-
fer Bureau also. If there i® no suitable Scheduled Castes candidate on the
list of the Transfer Bureau, the Bureau will nominate a suitable card:date of
any other community.

Shdmati Dakshayani Velayadhan: Is it a fa~t that discrimination is made
against the Scheduled Castes in the matter of confirmation, promotion and
recruitment?

The Bonqtirihle Sardar Vallabhbhal Patel: No discrimination.

SrePs To IMPROVE CULTORAL RETATiIONS WITB FOREIGN CODNTRIBS.

+91026, Shri Moturi Satyanarayapa: Wiil the Honourable Minister of Edu-

cation be pleased to state:

(a) the steps so far teken for improving our cultural relations with cther
countries and the resuits thereof; R g .

{b) whether any separate department exists for thc¢ prowotion of cultural
relatioris with foreign countries; and

(c) if 8o, what are the activities of this department?

The Honourable Shri S8styadarayan Sinha (Minister of St-até): (a) A stute-
ment has been placed on the table of the House.
(») The Cultural Ralations work is at present done in one of the Divisions
of this Ministry which bas on Arta and Cultural Relations Section attached #o
it. ’
. {e) The Cultural Relations Section is engaged in activities for the promotien
of art in the country and of cultural schemes with:n and outside the country.

STATEMENT

The Ministry of Bducstion Has eo far wsteblished conlects with about & comntriea io
wobvection with various cultars] activilies and it is expetted thet with the development
of our mew scheines, thece contacts will greatly expand within the year 1348.50, The woek
wmsy generally he placed under the fcllawing heads : =

(1! Cultural Mission- to foreiga countries:

(3) Cultaral displays and art eshibitions sbroad;

{3) Bschange of teachers and students;

{4) Visils of distinguished ednoationists and ethers to India from foreign conrtries.

(5) Teputatien of eminent Indian scientists to other countries for sdudy and researoch;

(6) Participation in Internstions] cultural and learned eonferences and the UNESCO,
aad inutatisns to neighbouring countries to send their representatives to attend
conferences in India;

-

47) Supply ef information. gifts of beoks amd archmological specimens to foreign
conntries, and exchange of publications;

(8) Facilitiea for study in Indie to persona of Indian origin end other residents of
forelgn ocouatries;

{9) Scholarships and ‘Fellowsahip ewards offered Ly forcign countries and the UNESCO
to Indian students and ad Anc_scholarships offered #y the Go-ernment of India
to etudents of some foreign couvniiziea;

{10) Award of echolarships to Indians and indigenons residents in Asian and foreign
countries to study in Indian Eduacational iastiitutions;

This scheme is expecter] to come into force from the academic year 1949.60;

11) Organisation of cultuze]l Associstions in India to promote cultural relationa
between India and other countries;

+4(mwg|; ‘o thts question laid on the table, the Quegtionar being absent.
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{12) Bocruiumant of Indian teychers for services in some foleign countriea;

(13) Exchange of coitespondeace and cultura! material between childtan of this
countfy and abroad; and

(14) The organisatien of cultura! centrea in foreign eountriee for the promolion of
Indisn culture abrosd. :

(o MPEesaTioN T JUGks oF ¢ mMoN Hic . Comd' LF E1\STArN i TATES GROUP

i#1027. Lals Raj Kanwar: Wil the Honourzble Minister of States be plea'éod
to refer to the repliea given to parts (¢) snd (d) of my starred question No. 497
asked on the 26th February, 1948, regarding payment of compensation to judges
of the Common High Court of the Kastern States Group and state:

(a) whether Government have since miade an egquiry in the matter;

(b) if so, whether Government propose 0 compensaté the Judges of that
court {ar the unexpired term of their appointment: and

(c) if not, why not?

The Hangurable Sardar Valabhbhal Patel: (a) Yes.

(b) The Judges have slready been paid compereation due to them.

(o) Does not arise.

P2roBNTAGE OF LitERACY IN IwDIa

4°10329. Lale Raj Kanwar: Will the Honourable Minister o! Education be
pleased to state:

(a) the present percentage of literacy in each of the Provinces, Centrally
Administered Areas and Major Indian Btates; and

(b) the probable period required to banish illiteracy from the counfey
acoording to the echemes formulated or approved by Goverument?

The Honocurable Shri @atyanarsyan Sinha (Minister of State): (8) The
henourable member's attention is drawn to the statement laid ou the table.

(b) For children, the programme is to introduse compulsien smong the ag+-
group 6—11 withiu a period of ten years by two ¥ive Year Plane. For adults,
the sobeme of Socisl (Adult) Education accepted by the Government of Iadia
envisages literacy of 50 per cent. population in a period of § yesrs.

P—
S8TATEMENT

Perc-nsage of litericy in Prowinces, Centrolly Admar~feral Arede and Indion States

" 1941
All At

Matee Fomales perwons  -Present

DR :d; IIA;
Astam .7 osis 44 186 ;ingiég
Bongal : 28-7 78 19.9 33'?35‘ 3
Biber . . . . . 87 28 10°8 Efﬁ:i’.
Bombay . . . : - e 103 239 :-Ese,! i
C.P. & Boear . . .. . s se 141 §ga§9§ :
Madrws . . . . . . . 339 68 15'3 %3 5=% 1
i) 2 -
Ohiem . : ; ; : . . 23-15 29 128 b§§§z§§3
Tmpad . . % o 20-8 8.8 15-3 g5ds £

t Anawsr @ this question Iald on the table, S questioner being shwest
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1641
ks ”
Al At
Males Femnles persoas  present

T.P. . : . 16-2 28 99 g 5

Ajmer-Merwara F 246 -0 15-9 =

*Andaman & Nicobar hlnnda Figures not available. =2

Coorg ; : ; ; 31-2 181 2¢0 3 3

Dethi R S 382 18-6 301 4.

£s

India (fess States) . . . . 229 58 147 -*'E

Awam States oW owm . 148 38 93 3 2

Beroda . . - - - . 380 145 207 8§
Beogsl Stetes . . . . . 119 16 69 § & |
Bihar and Orisaa States . * . . 188 2:1 05 %5 g
Bombay Stetes E v . Figures not availadle 2 E #
Central India Agency : . Beparave Gguree not g2 2 28
avuitablo. § T §
C. P. Stutes : i a5 " 48 p E '7'6
Gwalior . 3 i . 12:9 1-8 78 = ) ’:
Byderabad . . . 144 3 . 93 8 s =
Jamma and Kaebmir . 11-1 2-2 70 E 2 £
Cochin . . . . 520 304 410 3o
. Travaacore . . - 67-9 421 560 it g i
Modres States . . - 265 41 15-1 % 4
Mysore . . . . 234 $1 150 2 5%
Punjab States . . . 113 2-1 72 é E 3
Rajputans Agesciss . 89 i-0 51 & o -
U.P. States . . 125 15 73 23 %
Western Indian States Acﬂlcy 265 83 173 ae

Indian States . i I i 1 20-2 86 13-7

N.B. I.-Figures in reepect of Ammam, W est Bengal and Esat Pamjab and ‘Indlan States as they
svand aftoc partition are not available.

N.B. 2—Percentages sor 1941 are calculsted on perwns aged over 5 Yeare.
N.B. 3—Peorceantege for India ie in reFpect of the whole of India before partition.

PeomIBITION IN DmiEr aND AJMER-MERWARA

+1028, Pandit Muicut Bibari La) Bhargavs: (s) Will the Honourable Minister
of Finance be plessed to state what measures have been taken so far to en-
force prohibition in the Chief Commissioner's Provinces of Ajmer.Merware
and Delhi?

(b) Are Government aware that snruggling of liquor into Dethi Provinee
from the adjoining States of Alwar, Pataudi and Bawal and the adjoining
diatricts of Moradabad and Ghasisbad in the United vamees hes incressed on
o large scale during the lest theae mowths?
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{c) If s0o, what steps bave Govetament taken or intend to take %o gut -
«nd to this smuggling and t0 make the policy of prohibition effective

(d) By what time do Government intend to introduce complete probibition
"in these are€s? Do Government intend to introduce any legislation for the
purpose and if so, by which date and if not, why not?

{e) Have the ingasures so far taken to enforce the policy of prohibition in

any way affected the comsumption of liquor in these aréas and if so, to w
extent?

The mmlﬂo Dr. John Matthai: (a) Prohibit.on hus uot yet been iotro- -

duoced in these areas. Certain steps have been taken to reduce the oonsumpbon
-of liquor

(b) Soine casea of smuggling fromy these areas have been detectel duriug
thres¢ months.

(c) A special detective mobile Excise staff has been emplmed in addiine
to the permanent Excise staff,

(d) The matter is under consideration. .

(e) In Me'hi, the consumption of fiquor during the last quarter of the year
1948 as compared with the corresponding period of the year 1947 hae decresac:l
by about 11 per cent. In Ajmer.Merwara, however. consumption on :te whole

-has recorded a_small increase.

Mr, Prank Anthomy: What is the present total loss of revenue as a resulv
of the introduction of prehibition in the different parts of the country?

The Honourable Dr. John Matthai: T should not like to commit myself ¢»
a definite figure. If the honourable member wante the figure, I would have it
worked out. '

8bri H. V. Esmath: Is it a fact that the Government's policy at present is
to £0 slow in prohibition and have the Government advised the provinces acsord’
ingly?

The Houourable Dr. John Matthei: That is eo.

Pandit Mokut Bibari Lal Bhargsva: Has the Government nccepwd tha
Velicy of introducing prohibition in these areas?

Tbs Honourable Dr. Jobn Matibai: This mattel is not really within my
province. I would say that it is the intention of the Home Minisiry who is in
charge of these Centrally Administered areas to introduce complete prohibitien
within n short limited petiod.

Pandit Mukot Bihahi Lal Bhargave: Is the Honouzable Minister awaro that
his predecessor in the last session of the Assembly aonounced that the Gov-
ernment stands committed to the pohcy of introducing peohibition in thess
areas?

Tae Honotirable Dr. John Matthal! Yes; that ic really what I moans. As
far as Ajmer Merwara is concerned, I believe the Home Ministry has 1sid dowa
a policy under which prohibition would be completed, I believe, within penod
of five yuars.

Sari Mahavir Tysgi: Are there any measures taken in the meantime wita
rezard to temperauce propaganda in these areas?

Y710 Honouzable Dr. John Matthai: I mn not aware if there is avy tem-
_perance propaganda. We expect un-official temperante propagands % go on.
As far as the Government are concerned, what the Government are Hrying o de
15 to reduce the cemsumption of liquor by such wieasures as curtailing ibe num-.
ber of dsys. and the nurober of hours on which the shops sre open; bv 185-
down consumption, and various mesgdres of that kind.
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Me, Zrank ADMY: In the absenee of conoerted measures - to provid:
bousing facilities, and to edusate public opiniop. -is- it not a fact thet. the
sudden introduction of prohibition has led to increase of erimes and o Jeteviors
tioh of health?

Mr. Speaker: Order, order_

Mr. Hotad MO4Y: In view of what the Finance Minister bas said about th:
intention of the Home Minist¥, will the' Home Ministry consider the advyis-
ability of conéulting the patrons of hetels, ciubs and bare before introducing
prohibition? »

The BoooDable Ssrdar Vallathbhhai Patel: Anud also those who are addies’
ed to drink. .

8hri Deshbandbu Gupfa: May I know whether the Governmert have
seriously considered the desirability of bringing Welhi into line with at least
Bembayy. so far as prohibition is concerned?

The Hoaourable Dr. John Matthai: The matter will be exainined.

Shri O. V. Alagesan: What is the total revenue derived from the ssle of
liquor by the Central Government?

The Hanourable Dr. Jobn Matthai: I want notice.

Brtjet Rohini Kumar Ohaudhuri: I want te know whether the represents
tives of these two provinces ever made a representation in favour of prohibition
to the Government, 3 ‘

The Honourable Dr. John Matthai: So far as I know, they have not.

INDIaAN UNIVERSITIBS COMMISBIQN

*1030. Pandit Mukut Bihari Lal Bhargava: (a) Will ~ the Honourable
Minister of Education be pleased to state whether the Government of india
have appointed the Indian Ulniversitiee Commission and if so, with what ob-
ject in view?

(b) What sre the terms of reference of this Commission and by which date
is the said Commission expected to conclude its deliberations and to submit
ite report? : :

The Honourable' Skri SBatyamarayan Sinha (Minister of 8tate) (&) and (b)
Yes. A copy of the Government Resolution on the subject is laid on the tabla
of the Eruse. The report of the Commission is likely do be submittad to the
Governmont ‘during the middle of 1949-50.

No. F. 55.5/47-D.3.

GOYARNMRNT OF INDIA
MINISTRY OF EDUCATION

New Delhi, the &th November, 1943
RESOLUTION (As siended subsequently).

The Government of India have considered the recommendation of the Inter-University
Board., India, and the Central Advisor- Board of Education {1946{57) that a University
Comneiasion consisting of eminent educationists from India and abroad should be appeinted
“to report on Indian University Fducation ani suggcet improvements and extensiona that
may be desirable to snit piesent and future requirements of the countcy” and ars of (he’
opinion that the vast chanrcs which have taken place aince tbess resolutions wore passed
have added to their urgency.

: . ’

2. The importanes of pritrary &ne secondary eancatr2z in o democzacy-is obvious.  Thedt
quality, bowever, depends in 1h: ultimaic smalysis on the wuality of educatioual leaders,
and these can be Droduced anly by a suitable system of bigher and University education
Provision of extended facilities for bizher educatien is. therefore necessary for tus satie
ractory functioming of democrsoy. A vast change has tahan place in the comatry with the
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aclnevement of indepsndence. New vistas have open which necessitate & survey of educa-
tion at all stages. The interests of the covntry requite vast programmeés of expaunsion m
Agricaiture, Jndiatry and Commerce which, however, can be carried oul only if a sufficieat
nutber of higbly trained executives and nrnnm craftaneen and akilldd Iabour of all grades
and types are availdble. The problems of Defence eannot he satiafactorily selved withoad
the exwstence, “within the country, of all facilities for technological snd scieatific studies
of ‘the h:ghan order, Extension of the boundaries of knowlgdgz and research ia alse cesential
if we aro ‘to improve the quality of educafjon which is now “available to us. There bas
been na deteiled examination of the e iﬁn’( Univeraities sad their work asince the report
of the Sadler Commissiou in 1317 ~All: Jhese faclors demand w comprehensive enquiry
inlo the queation of wur Gniversity and higher education.

3. The Government of lndie have, therefore, decided to set up a Commission to enquire
iate and zvfart on the conditions and pcuspects of Umvem!:a' od westicn and adeagd
1¢ecerch in India and ¢o recommend a eonstmnchve policy in relation to the probl they
prowent and the needs of the country. The Commiesion will congist of the following members :

(1) Dr. B. Redhakrishnan, Spalding Professor of Ethics and Eastern Religion at the
Universitjt of Oxford-Chairman.
(2) Dr. Tare Chand, M.A., D., Phil. (Oxon,), Recretary «nd Erlucntioual Adviger
to the Government of India.
él) * Prof. G. D. . Cole, Cbichele Professor of Soctal and Political Theory, Oxford.
4; Dr, Zakir Hasain, M.A., Ph.D., ;Jamia Milia Isiomia, Delhi.
(5) Dr. Artbur E. Morgen, latoly Pxeudem oi Anhoch College and Chairman of the
Board of Tsunteseo Valley Authouity,
(6) Dr. A, Lakshmanaswumi Mudaliar, Vice Chancel}ar " Madvas Umvemn(\ and Chair-
msv, Ioter-Univerwity Board, India.
(7' Dr. Meghmad Saha, D.Sc.. F.ILR, Denn, t'acuity of Science, Calcutta Uuiversity.
(8) # Dv. Birbal Bahini, M.A., DSc,, F.R.S, Desu, Faculty of Science,” Lucknow
University.
() Dr. John J. Tigert, lately Commissioner of Education, U. 8, A,, and President,
Florida Umversity. .
4. Tba terms of reference of the Camnmisaion will be to consider and make recommenda-
#ons in regard to:
(i) The aima and objests of University Education and Regearch in India.

(ii) The cbang idered vy and desirable in the constitution, sontrol, fumec-
tions and juriadiction of Universities in llldlu and. their relations with Govern-
ments, Ceatral and Provincal.

{iii) Tho Gnend of Universities.

(iv) The meinteaance of the highest stendards of tfeaching and examination in the
Usiiveraities and Colleges nnder thoir con

{v) The courses of smady in the Universities with m&anl reference to the mainteiance
of a sound balance betwsen tha Humanities and the Sciencon and between pure
acience and tecbg@logxenl mmmg and ths daration of snch coorsce.

(vi) The atandards of “sdwmi So Dniversity coizeses of stady, with reference to the
desirability of an mdepen University entrance exsmination and the avoid-
ance of unfair ‘discriminationl which militate ageinst Fundamental Bight 23(2) -

{vii) The mediam of instroction in tho Universities. -

(viii) The provialon fo1 advenced stady m Indian coltute, hlstory, literatures, languago,
philosophy ead fine arfa, 1

{ix) The need for mare Universities on a r I or other basid

(x) Themmhon of advanced reseerch in all besnches of knowledge in the Univer-
sities and itates of high } in » well co.ordinated fashion avoiding
waate of effort 2and cemoroes.

(i) Religione imatructioa in the Universities

(xf#) The special problema of the Denares Hindu University, the 4ligarh Moslim
) Unjversity, the Delhi Un?&mby and other inatitusiops of an sll India charscter.

* Professcr G. D. H. Cole aad D». Birbal Bahni having declined membesehip, Dr- J. F.

Duft, ViceChsncéllor, Durbam University and Dr. E. N. Bahi, D.Phil. (Oxon) D,Sc.,
nn)l Professor of Z £ I.ucknow University, have been appointed members of the
rivérnity Bdacation Commigsion in their Places taspectively.

" Profosecr N. K. Sldhlntn. lA (&nhb ), Deen of lhe anlh of Arts lsckonw
Daiverwity, hag bees appointed member v of the C:
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(xiii) The quelificatione, conditions of service, salaries, privileges and functions of
ers and the encouragement of original vesearch by teuchers. s

(xiv) The descipline of stadente, hostels and the orgsniasation of tuiorial work -and
any other matter which ie germane and essential to a cumiplete ind comprehensive
enquiry into all sapecke of University edacation and advanced resedrch in India.

Seth @ovind Das: May I know if one of the ohjects of this Comnmissiou has
been to decide the question of the medium of instruction in this country and if
so what language this Commission has recemmended or what language has this
Commission thought in eonnection with medium of instruction?

Mr. Speaker: He may better refer to the terms of reference; it is a matter:
of record. ’ oy

Stri Brajeshwar Prasad: How much money has been spent over (s Com.
mission ? 2

The Homnourable Shri Satyanarayan Sinha: 1 want notice.

Shrimati G. Durgabai: May I know whether rthis Uuiversities Commiscton
has already submitted any preliminary report?

The Honourable Shri Satyanarayan Sinha: No.

Shn Deshbandhu Gupta: May I know whether the memorandum submitte.l
»y the Vice-Chaneellor of the Delhi University states that there should be no
representation of the Legislative Assémbly iu the Court?

Mr. Speaker: (rder, order. That s a matter before the Commission fer
consideration.

Shri Deshbandhu Gupta: I want to know whether it is a fact. i

Mr, Speaker: It is a matter of resord. ;

Seth Govind Das: Has the Government asked tbis Commission to submtt
periodical reports, or has the report to come at the end of their work?

The Honourable Shri Satyanarayam Sinha: Only one final report

Shrimati G. Durgabai: May 1 know whether the terms of vefirence to the
Universities Commission include also a reference to review the working of High
8chool and Secondary School Education?

Mr. Speaker: Order, order; It is a matter of record.

ESTABIISAMBET OF A NaATIONAL CENTRAL LIBRARY

+1031. Pandit Mukut Bihari Lal Bhaxgava: (a) Will the -Honourable
Minister of ¥Fiueation be pleased o state whether the Government of India
intend to establisli a Nationnl Central Library and a2 net work of  Llrnawics
throngho it the countiv in India on the lines suggested Ly Dr. Ranganathan in
his Presidential address at the laxt sussion of the Al India Library Cobfereice
at Nagpur?

_(b) Do they intend te introduce any ‘Tiibrarr Legislation’ and if not. why
not?

(c) Me Government intend to recognise the Imperial Lilwary at Cnloatta
as tie National Central Library on the lines suggesbed by Dr. Banganathan?

() Do Governnent intendd to esteblish Indion Libreries in fortign conntries
for the promntion of cultural contaet. true understanding and well-inforned

. friendsbip?

The Honourable Shri Satyanarayam Sinha (Minister of State): (a) Yes. Sir.
The Government of India have already set up an Expert Committee (of #
amembers) to work out the details for the establishment of a Central Library ir
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Delbi with a Copyright Section attached to it. The Committee bave not yet
conciuded their deliberationa. The proposals of Dr. 8. R. Ranganaiban, whbe
is also a member of the Expert Committee, will be considered by the Govern-
ment in the light of the recommendafions of the Expert Commitiee.

(b) This Ju aleo one of the terms of reference of the Ixpert Coumittee.
The question of introduecing a ‘Library Legielation’ will be cousidered by the
Government after the Expert Comtmittee bave submitted their report.

(e} The National Iibrary is already wozking on an AllIndia Lasis and pro-
posale are under consideration to increase its utility.

(d) Tbe Government of Indig are doing their best to promote cuifural ton-
tacts and true understanding between Iundia and-foreign couutries. They have
already presented large number of books on Indian culture, history, literature
and pbifoaophy donated by learned acaisties and imstitutions io India to Univer
gities in China and Indonesia. Subject to limitation of funds, they are ulso
purchasing selected collection of booka for donation to learned institutions iu
foreign oountries. Besides this, a collection of about 100 books on Indian bis-
tory, philosophy, culture and on the achievemente of India's past and prese.s
sre being sent to some 26 Information Centres sbrosd. Although ihes: =o'~
lections ave meant primarily for the use of our Wiplomatic Mission abroad, access
ia also allowed to the loca{ publie. ]

Shri H., V. Eamath: Does the Goveroment propose to obtain the origi a!
Banskrit and Pali texta of ancient Indian History for this library?

The Honourahle Shri Satyabarayan 8inha: This matter will lie cousidered
by the Government.

*1032, [POoSTPONED TO BE ANSWERED OXN TBE 2IsT Mava:, 149}
ADVNGES TO GOVERNMENT SERVANTS FOR PURCHASE OF MorTor CaBs

+1688. Serdar Bakam Simgh: (a) Will the Honourable Minister of
Finance be pleased to state whether Government give advan-es to their serva ts
for pérchree of motor cars?

(b) Tf so, what type of vfficinly anad of what seatus or positien are enbitled
to avail themselves of encb advances?

{c) What policy bas beep inllowed by Goverimment zo far in rllowing thiseg
advances? ’

(d) What is the nmuber. separatcly of othcers dunwing solarivs  letwoeen
Rupess 500/- and 1000/- and of those drawing more who bave been giveu suck
adveucee during the last sixteen months?

Thke Honourshle Dr. John Matthal: (a) Yes. ,

(b) and (c). An officer who is unable to invest & lump sum on the purchase
«f a car is granted the advance if there is a posaibility of his recouping the

ggdvsnce from bis savings in the immediate fusure. Such ar advance is granted
wnly to an officer in whose case Goverpment is eatisfied that the possession of a
o4r i in the interest of public service and for the eflicient dischatge of his
eofficial duties.

(d) The infermation required is not readily available. Tbe labour spent on
collecting tbe information will not be commensurate with the real value of the
mfiormation ) )

"8k R. K. Bidhva: What is the pvrind allowed for the repuynieot of these
loans? . )
The Honowsable Dr. John Matlbal: Speaking from recolleotion, 36 xnontbs.

Shri Desdhandhu Gupta: May ! know wbether it is a fact. that quite o large
muinber of Government servants indulged in tbe purchases and sales of inotar
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cars ducing the period when ‘the sales «f molor cars was ontrolled ard wlien
theve was a big dlﬁerence between the conteoled prices and ‘market prices of
cary?

The Honourahle Dr. John Matthai: Not to muy knowledge.

Shri Deshbaudhu Gupta: Will he <uquire into it?

The Hoaoarzbls Dr. John Matthai: I see no point in enquiting.

Dr. P. 8, Dechmulh: May i know, in view of the inadequacy of transport
of ali kinds whether Gowrnment does not consider it ndwisable that every
officer who can afford should rurchase a moter ear?

i Mahavir Tvagi: fs it « fxct that st cors are permitted to be used by
(Gowernment servants?

The Honourable Dr. John Matthai: On official duty.

Shri Mabavir Tysgi: Do they not yo on private busipess aleo in- staff cars?

The Honourable Dr. John Matthai: I hope nct.

Shri Deshbandhu Gupta: Is the Honourable Minister aware that such illegal
use by Government servants brings bad name to the Government?

Mr. Speaker: He is arguing.

IxCREASED SUBVENTION TO ORISSA GOVERNMERT

*1034. Shri Lakthminarayan Sahu: (a) Will tbe Honourable the Minister
of Finauce be pleased to state whether the Government of Orissa has asked
for increased subvention from the Government of India?

(b) f s0, what have the Government of Iudi:x douve in thiz regard?

The Honourable Dr. John Mattbai* (2) Yes.

(b} The matter is under correspondence with the Diovincial Government,

Pra‘; ¥, G, Ranga: How much did they want?

Tbe Honouraple Dr. Jolm Maithai: As the House knows under the¥Gov-
ernment of India Act the Ceutre gives a subvention o! 48 lakhs to Orissz and
recently as a result of merger of Btates and also because of the revised scale
ef salaries they have asked for a subvention of 135 lakhs.

Shri H. V. KEamath: Besides this. has the.Government of Orissa asked for
& loan or grant or subsidy for building their new cap:tul st Bhuvaneshwm?

The Hounourable Dr. John Matthai: Yes.

shri H. V. Xamath: How much have they asked for? .

The Honowrable Dr. John Matthai: T do not know the exact figure.

Shri Lakshminarayan Saku: Is it a fact tbat due to inflation the aviount
of present subvention which is giv-en to @rssa is very smail and inadequate?-

The Honourable Dr. Jobn Matthal: That is a matter of opinion.

Sbri R. K. Sidhva: Is this susvention sanctioned when Orissa was sepanifed
from Bihar aud if so for how many years this is to» be continued?

The Honoureble Dr, John Maithsi: It is part of our existing Constitution.

Dr, P. S. Deshruukh: Ts there any proposal to give a subvention to the
Government of C.P. and Berar? ?

Mr. Speaker: Does not avise,

Shri R. K. Sidhva: Upto what peried it is to be contitiued under the pre-
senbd Constltutlon {& it withont: any limitation?

o Homparalie Dr. John Matthal: 1i depends on when the new Coustitu-
tion replmx.s the present Constitut.on,

)
it
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Shri B. Das: Is it a fact that 40 inkbe granted as subvention was the cosh
of separation, for the paraphernulia of the Governor and the Executive Council?

The Hovowable Dr. Join Mattbai: It was reelly fixed as fur as I can
remermber in connection with Sir ®tto Niemeyer's investigntions and I think
it was fixed on the basis of the actunl deficit of 1936- 87.

Prof. X. G. Ranga: Have not the revenues of Orissa goue up corresponding
with the merger of al: the States?

The Honourable Dr. John Matthai: Apparently the whole basis of contention
is that whilec the revenunes huve increosed, the expenses have increased more.

Shri Biswanath Das: May I know whether the subvention given to Orissa,
is_given ouly to Orissu or to nany other provinces also in {erms of the
Niemeyer Award?

The Eonoursble Dr. John Matthai: Not only for Orissa.

Dr. Moano Moban Dasg: \Vhat are the oiher provinees that receive subvention?

Mr. Speaker: It will be outside the scope of the originsl question.

ExomeerixG PeRson¥zr m M E. S

*1035. Dr. V. Sutwamaniam: {a} \Vill the iTonourable Minister of Defenc2
be ploased to state the totul number of Enginecring personnel in the Military
Engincering Service in nll the three commands (Southern Commond, W’estém
Command and Ensterm Command)?

{b) How many of them are qualified as engineers or oversecers, (Mxh&ury
and Civil)?

(c) What was the amount paid as salaries in the year 1947.48 to personnel
of the Military Engineering Service?

The Honourable Sardar Baldev Simgh: (1) 1974.

(b) The number of civilian and military officers. qualiied as Engineers and
@®verseers are 810 and 477 respectively.

(¢) Rs. 29,81,300. X

Dr. V. Suvamani8m: Is it a fm,t that even unqualified persons are being
promoted as Officers in the M. E.8.?

The Honourable Sardar Baldev Singh: I said there are unqualified people
but the present rules lay down that they have to pass a qualifying test by
1950. Thex will he given three chances and these who do not qualify will
have to revert.

Dr. V. Subramaniam: What are the opportunitiés given to them to have
practical training in eogineering and other mattera?

The Hoaouratle Sardar Baldev 8lngh: Every possible opportunity is gnven
for practical trmining.

Shri Ajit Prasad Jain: 1s there:.n dearth of trained personnel and Jor that
rezgon uuim ned people are promoted ?

The Hanourable Sardar Baldev Singh: A few daye ago I replied to austher
question on the subject that there is 8 shorkige of officers.

Dr. V. Subramapiam: What is the qualitication fized for such soldiers
before training is given to them?

The Honourable Sardar Baldev Singh: I cannot tell whad the exach quali-
ficationa are but they are all laid down und if the honourable member wauts
that informution, I could send it to him.

Shri At Prassd Jain: May 1 kuow what efforte, if eny, heve been made
to ascertain whether trained personnel are availsble?
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The Homourable Sardar Baldev Singh: The jobs are advertised and those
who are qualified apply for it and if we do not get requisite number of applioa-
tiong, then we aussmne that the reguisite number is rot available.

Sbri Ajit Prasad Jain: How many timnes the posta were advertised ginoce.
15th August 1047 and what has been the responsz?

‘'The Honourable Sardar Baldev Singh: I want nolice of that.

Dr. V. Subramasiam: Was the Jammu.Pathankot Road built by the M.E.8.?

The Honourable Sardar Baldev Singh: No.

Prof. Shibban Ial Sakeena: \When there is shorlage of trained people, why
there is retrenchment?

Mr. Speaker: etrenchment is of unnecessary peeple.

DEVELOPMENT OF ANDAMANS 438 MyTUSTARY OR NavaL Basg

«1086. Sbri H. V. Kamath: Will the Monourable Minister of Bcfence be
pleased to state whether there is any proposal beforf‘ Government to develop
the Andamans as a militaiy or naval bage?

The Honourable Sardar Baldev Singh: 1t would uot be in _the public
interest to answer this question at presint.

Srijut Kuladhar Obaliba: May I know whether there be a first class
naval base in the Andamans?

The Honourable Sardar Baldev Simgh: 1 am not in a position to disclose
this.

GRANT TO BeMBaY BRANCH OF ReYAL ASIATIO SOCIETY

*1087. Shri H. V. Kamath: Will the Honourable Minister of Education
be pleased to state:’

(a) whether it is a fact that the Calcutta Branch of the Royal Asiatie
Societ.y receives a grant of Rs’ #9,080/. from the Central Government per
anonum; )

(b) whether the Bombay branch of the Royal Asiatic Society has applied
for an annual grant from the Central Government;

(c) if so, whether a grant has been sanctioned and how much; and

(d) if no grant has been made, the reasons. therefor?

The Honourable Shri Sa'tyanaraynn Sinha (Minister of State): (a) The
Royal Asiatic Seciety of Bengal is receiving a graut of Rs. 25, 000 per annum
from the Central Govarmnent. Jt is not a braoch of the Royal Astatic Society
of Great Britain and Ireland. ]

(b). Yes. This body which is a branch of the Royul Asiatic Society of
Great. Britain and Trelsod also applied fer a grant from the Central Revenues. .

(c) and (d). @wing te the prevailing nec.d for economy it bas not beea

oss;ble to make nuy grant to the Bombay Branch of the Royal Asiatic Society
r the present.

Shti B, V. Eamath: Does Gmemment pr &)ose to make any grant in the
mear futuze to this Library which is i} dire need of funde?

The Honourable Shrl Satysnarsyan Sinha: When the economic situatiom
improves, it will be-considered.

Shri Aron Obandra Guba: Will Governmient cansider the desirability ef
deleting the word ‘Royal’ from' the name of this Institution?

The Honourable Sbri Satyanmarayan Sinbha: Govérnment wil! codeider the
proposal.
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Shri, . V. Xamath: Will Govermnent changc iha word ‘Asistic’ to ‘Asian’?
Mr, Speaker: It iz a suggestion for aetion. =

TrrerT of HanDeaENADBS FBOM RIAF. HEADQUARTERS AT Param

«1088. Shrl H. V. Eamath: Will the Housournble Minister of Defence bw:
pleaced to state: : )

(8) whether i is a fact that 34 handgrenades and 8 tine of detomakors of
bandgrenades have recently bpen stolen from the lioysi Indiau. Air Force-
Headquarters at Palam; and

(b) if se, wbat action has beeu or is being tuken by Government i ilie
matter?

° The Honouarable Serd:ar Baldev Singh: (2) Y.

(b) An RIL.A_F, Court of Inguiry i¢ at preseni investigating the theft.
The matter has also been reported to the Civil Policé for investigation.

Proj. K. G. Ranga: Have there: been apy such losses in other places also?

The Honourable S8&rdar Baldev Singh: I cannot say. I think I have stated
in reply to a question the other day that there were thefts in one or two other
places. F

Prof. X. G. Ranga: Is such inforrnatiou ever been supplied to the Standing
Comnittee attachod to this Department?

The Honourable Sardar Bsldev Singh: Whatever informetion is asked for
by the Standing Coumittee. is supplied. .

8arl R. K. Sidhva: Whut was the. dute when it was notilied and the date
when 4§t was reportcd to the Police?

The Honouraide Sardar Baldev Simgh: ] am uot in a position to give this
information but I will enquire this.

- Shri Deshbandhu Gupta: ls there any suspicion that there were some poli
tica) parties behind this?

The Houonrable Bardar Baldev 8ingh: Investigation is going on. Until
the full report is recewved, it is difficult for we to say anything in the matier.

Mr. Speakar: The questinn hour i over, :

(b) WRITTEN ANSWERS
TeAarvING oF TEACHERs FOrR Basio EptcaTioN

»1039. Shri Bassuta Kumar Das: Will the Ilonourai:lc Minister of lidu-
cation be plcased to etote:

(a) whut stepe the Goversument of Iudin or I’rovinciul Goverpmente bave
taken for the tralning of teachers for basic eduization;

7. (b) whether any estimate hay been made of the number of teacbers neces-
sary for Basic Schools that wmay be started i differeut provinces during tae
current year; and - ‘

(c) what portion of thie need ie expected to be met from among tho tea-
chers trained in Wardha or other Basic teacher-training cent.res and how the
rest of the requirement is proposed to be met?

The Monourable Shri Satyaparayan 8inha (Miuister of Slate): (a) Lo (c).
The Government of India have alreudy arranged with the suthurities of Jamia
Millia, Delhi, and the Visva Bharati, Shantiniketan for the trainiug of tenchers
for Bagic Schoals in the Centrally Administered Areas of Delhi and Ajmer. At
¥isya Bbarati. urrangements huve been made te traiu tesckers in (ad Arts and
Crafts and (b) Mueic and- Dancing as well. Teachers are also ~ent by the Pro-

" yincial Governments for treining at Sevagrwin. In additionr. two Training
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Institutes for Delbi and Ajmer-Merwara were sturted last August one for men
st Ajmer and the other for womien at Delhi.

The Government have also provided a sum of Rs. 50,680,000 in next year’s
budget for grants to tbo Previnces for training of T3asic teachers. Fucther
information on tbe points rnised by the honourable memi-er is given in the
statement laid ou the table.

STATEMENT
Provines (a) (& (]
Asnam Training lwnutnmw at 109 for 1942-49 &ll will be trained within
aiix ceotrem Tovince.
witl be opmad ehortly. -
Weat Bengal . There are Basic Traminy 30 fev 1948. 49 86 traiged at Balorampur,
Schools.
Bihar . There ere Basic Training Yes. an estuna- Needs will be met froms
Sohools. w6 haz  heen toschera trained in the
made, but the Province.
papera are not
vet availahle,
Bembay . There are Bssic Training °  Bitto . Necessary teachors  are
Schools. traiced in the Province.

C.P.and Berar . Thare are Basic Trsix-aing- 150for 1948-49  Teachars will be trained
Sahools, within the Provicoe,

Madraz . - Theee are Basic Training 672 - toschere Teschers will be tuin.d

Schools. for 1949-60. within the
Orisms. Timo are Baeic Training 166 for 1948.49 Teachers will be treined.
within the Provinoe.
U.P. . There are Baac Training 6700 for 1948.49 Teachers will be  trsined
Sohools. within the Province.

DEMoLITION 0F HoUSBS IN AwpaMay ISLANDS

*1040. Shri Satis Chandra Samsanta: (a) Wil the Honourahle Minister of
Home Affairs be pleased to state how many houses in Ross Island aiid other
-parts of the Andaman Islands inoluding the building known as the Cellulac-
Jwil, have been demolished ?

(b) How many of them were in geod condition and fit for babitation?

(c) What is the reason for their demolition?

(d) Is demélition still going on?

The Honoursbls Sardsr Vallabhbhai Patel: (a) and (b). Only thirteer
houses have been dismantled nn [loss Island after reoccupation. Two out of
seven wings of the Cellular Jaii were almost destioyed during the Japanese
eccupation. One other wing which was in bad condition has been recently
dismantled. Four other wings are intact but not in good conditiod.

In the opinion of the P.W.D. authorities, vone of these buildings was .in
good condition and £it for habitation.
 (c) It was considered uneconpmic/so maintain the small island of Ross which
is separated from the main island by about one mile of sea, and where only a fewr
Government officers used to live. The buildings had-wereover been condemned
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by the C.P.W.D. authoritics, Materisls zalvaged fram these buildings are
being used for repoir work and construetion of new buildings on the main
istand. e

(d) Wismantling has recentiy been stopped in order to make use of some
of the huildings &8 transit zecounmodution for new settlers.

CoNTROL ovek NoNCOWRY GROTP OF IsLANDS ANP GEEAT NICOBAR IsraxDs

¢1041. Shri Satis Chandra S8amanta: Will the Honourable Minister of Home
Aftairs be pleased to state whether Nuncowry group of Islands and the Gryat
Nicobar Islands are under the dirget control of the Government of India?

The Honourable Sardar Vallabhbhai Patel: Yes.

PERSORS RETIRED AT THE AGB OF FIFTY.FIVE IN MINISTRY OF STATES

*1043, Pandit Thakur Das Bhargava: Will the Honourable Minister of
States be pleaaed to state how many persons: serving in his Ministry hav: been
retired under the old interpretation of Fundamental Rule 56(b) (i) in conse-
quence of their haviug reached the age of 55 vears after the said rule was int.r-
preted differently by the Auditor General and Advocate General in 19467

The Homoursble Sardar Vallabbbhai Patel: Two in Jhe Sccretariat of the
Ministry of States. Figures {or the Atlached awd Subordinate offices are being
collectec and wi} be aid on the table in due cotirse.

Is6vx oF INsTRUCTIONs Re AOX oF REMEERENT

*1043. Pandit Thakur Daa Bhargava: (as) Will the Honourable Minister ef
Home Affairs be pleased to state whether it is a fact that the Ministry of Home
Affaire did Dot issue any instructions on the basis of the new interpretation of
Fundoruental Rule 55(13 (i) until the 8th September, 19467

(b) Have the instructions regarding tbe new inlerpretation of 1046 now
been sent to all Ministries and the Provincial Governments?

The Honoursble Sardar Vallabhbhai Patel: () and (b). Instructions were
issued on Bth Septembsr, 1948. ‘I'be hopourable menber’s sitention is invited
to the reply g.ven by the (then) Finance Minister to Starred Question No. 398
on the 233rd August 1948. :

CONTIFUTYY 07 SERVICE 0F RETRENCHED PRR9ONS ON RE-EMPLOYMENT.

*1044. Shri Kishosimohan Tripathi: (a) Will the Honourable Minister of
Finance be pleased to state whether it is fact that the leave allowed to cerlan
clerks of the Indian Audit and Accounts Offices under the retrenchment orders
in 1981 hos constituted a break in their eervice?

(b) 1s it a fact that the pereons affected were ailowed only the ‘leave lue'
under the retrenchment concessions?

(c) If so, why has the benefit of the coutinuity of service for the purposes
of pay ecsles eic., been denied to thoee. officisls who secured re.employment
either during,the period of leave or immediately after its expiry?

(d) Do Government propose $o reconsider these cases and if not, why not?

Tas Emouradl Dr. Jobn Mattdai: (a) Yes.

(b) Yes.

c) Thev were allowed certain lenve and grstuity concessions at the thae

of their retrenchmeut which were to wipe out their claims on Governmens iz
respect of their post service:
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{(d) Government do. not cons.der it necessary to revise the orders as the
persons concerned were fully compensated for their past service.

PUROBASE OF LaND BY DiSTRICT MAGISTRATE IN BELHT

*1045. Sbri Damoder Swarup Seth: Will the Honourable Minister of
Home Affairs be pleased to state:

(a) whether the district efficérs are authorised to purchase immovable
property snd land in their own names or that of their families or relatives i
the districts in their charge;

{b) whether it is a fact that one of the District Magistrates posted at Delhi
during the period from March, 1947 to October, 1848, aoquired a piece of lund
near Mehrauli either in his own name or that of any member of his* family
o brother and if so the area and the cost thereof? -

(c) if the reply to part (b) above be in affirmative. whether the trunsaction
had the approval of the competent authority ard the special circumstunces
ieading to the grant of the sanction; and

(d) whether Government propose to retake the land and take action agains$
she officer if found guilty of infringement of the Government Servants Conduct
Rules?

The Honourable Sardar Vallabhbhai Patel: (a) Yes, with the permnission of
2 compet.ent authority.

(b) and (c). The Bistrict Magistrate who was & refugee, having lost all his”
lands in Pakistan, entered into an cxchapge transaction with thé”permission of
the Chief Commissioner. Subsequently on learning that such private exchanges
were not likely 1o be recognised he applied for the reversion of the lands,
measuring about 48 bighas, te the original holder. The property now vests
in the Custodiaw of Evacuee's property.

(d) Does not arise,

- RepUOT0N OF I¥pi1aN ARMY AND ESTABLIGEMENT 0OF TERRITORIAL ArMY

*1046. Dr. Raghu Vira: (a) Wil the Honourable Minister of Defence be
pleased to state whether it is intended to reduce the strength of the Indian
army?

{b) How far has progrese been made in the establishment of the territorial
army? .

The Honourable Sardar Baldev 9ingh: (o) and (b). I would refer the
hanourable member to 1uy siatement made in the House in the course of the
dehate on the Defence Services Fetunates on the 7th March 1949,

CANTONM®FTS o8 NoRTA-WRST FEONTIBE

*1047. Duv. Raghu Vira: Will the Honoursble Minister of Defence be

leaged to state whether it is intended to have more Cantoninents on the MNortb
%est Frontier of India? i

The Honourable Sardar Baldev 8ingh: No.
"Eprrirg aNp PuBLioation of Hisrarmar INscerrmows

+1048. Dr. Baghp Vira: Will the Honourable Minister of Edueation be
° plessed to state:

(a) how many inscriptions still lie uncdite. and unpublished in the oflice
of the Epigraphist of India ut Ootscamund as well as with the different Super-
intendents of the Arcbmological Departments;
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(b) for how many years past no inscriptions have been published; and

(¢) whether Government propose io consider the desirability of employing
anore epigraphists for completing the publication of all the kmown inscriptions
'within & short time?

The Honourable Shri Satyanarsysn Sinba (Minister of Biate): () 21,294
inscriptions, mostly beiouging to South India, remain unpublished with the
‘Government Epigrupbiat for India. Of these approximately 10,000 are worth
publishing. Though most of these have been deciphered tentstively, they have
not properly been edited and only a part ig ready for the press. There are no
estampages of unpribliehed inscriptions lving with ihe Superintendsnts of
Archeologicul Department.

(b) The lust issue of the Epigraphia Indica svas for January, 1942, when a
*ban wus imposed on epigraphicel publications. Since the ldting of the ban
after the war, o number of perte nf the Epigrepbia Indica have been sent to
the Press for publication’ Three parts of the Epigraphia Indics and one volum=
of the Epigraphis Indo-Moslemica .are expected to be published " ahorbly.
Besides these severcl other parts of the Epigraphis Indiea, two volunes of the
Epigrapbia Indo-Moslemica and three volumes of South Indian luscriptions
are in the Press in various stages of printing.

((]:3 A proposal for strengthening the staff of the Epigraphical Branch of
the Department of Archzology is already under tbe aotive considerstion of tbe
Government of India. The slow progress is also duo to the lack of printing
facilities in India. :

RATES FOR TEMPORARY INOBREASES IN PENSIONS

*1049. Dr. Raghu Vira: Will the Honourable Minister of Finance be
pleased to state: ’

(a) the reasons why rates for semporary increases in pengiong to Govern
ment pengioners ave lesa than those for dearness allowances enjoyed by prescnt
Government servants; and .

(b) whether the original reasons still exist: it mot, whether Govsrnmeri
intend to take any action in the maWer?

The Hocourable Dr, Jobn Matthai: (1) and (b). The reason for this difteren-
tiation is that Government have o direct respongibility to maintsain the serviees
g0 as to enah’e them to discharge their duties to the best interests of the elale.
This consideration does not exist in the case of pensiorers. (overnment do
not propose to take any action in the watter.

Foirien TRQURICIANS EMPLOYED IN (GOVERNMENT OF JINDIA

*1050. 8Shri Arl Bahsdwr Gunmg: (a) Will the Honourable Mibister of
Home Affuirs be pleased to stste the number of foreign technicians, wko have
been employed by the Government of Indic since August, 1947?

{(b) Whut is the nationality ei these techniciaus mostly?
The Homourable Sardar Vallabhbhai Patel: (a) Fifty-one.

(b} Forty-one of them arc British, four Germuns, four Arnelicans, one
Polish snd one Nosth Rhodesian,_



UNSTARRED QUESTION AND ANSWER
LITRRATURE FPOR IMPROVEMERT 0F COLTURAL RELATIONS WITE FOoREION CoUNTROE

87. 8hri Moluri Batyanaryana: Will the Honourable Minister of Education
be pleased to state:

(8) whether any literature prepared for circulation for the purpose of im-.
proving the cultural relations with other couutries exists;

(b).if so, whether Governmert propose to mdke 8 list of auch literature
available to the members of the House;

(c) what is the amount speut on the preparation of this literature by Gov-
ernment ; and

(d) in what languages this literature is avilable?

. The Honourable 8hrl Satyanarayan Sinha (Minister of State): (a) and (b).
The Ministry of Educution has not published any phrdoular literature for im-
proving cultural relations with other ceuntries. But as there is already a large
amount of literature ‘availab’e in Euglish on History, Philosophy and Culture
of India. the existence of snch literature has been availed ol and complete seta
of books on the abeve subjects hive been purobased for the ure of our

" Embassies’ libraries abroad Thesé sets of books are sent to our Embassies
whenever they are required by them. A list of such books is maintained in the
Ministty.

{c) Nil. .

(@) The list is mainly of books in English as it is meant for use in tho
Indian Embassies abroad.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PaRT II—PROCEEDING OTHER THAN QUESTIONS AND ANSWERS)
Thursday, 10th Maroh, 1949.

The Assembly met in the Assembly " Chamber of the Council House at
Quarter to Eleven of the Clock, Mr Speaker (The Honourable Mr. G, V.
Mavalankar) in the Chair.

QUESTIONS AND ANSWERS
(See Part 1)

11-45 A. M,
CRIMINAL LAW (REMOVAL OF RACIAL DISCI!;IMINATIO,NS) BILL

The Honourable Sardar Vallabhbhai Patel (Mmister of Home Affairs
and the States): Bir, I move for leave to introduce a Bill to provide for the
removal of certain existing discriminations in favour of Luropesans and Ame-
ricans in the criminal law of the Provinces of India.

Mr. Speaker: The question is:

*‘ That leave be granted to introduce a Bill to provide for the removal of sertain existing
dlsornmna’hou in favour of Europeans and Americans in the oriminsl law of the Provinces
of India’

The motion was adopted.
The Honourahls Bardar Vallabhbhat Patel: Sir, T introduce the Bill.

MERCHANT SHIPPING LAWS (iEXT.ENSION TO ACCEDING
STATES AND AMENDM¥NT) BILL

The HonOurable 8hri X, C. Neogy (Minister of Comumerce): 8ir, T move
for leave to introduce a Bill to amend the Mercbunt Shipping Act, 1804, and
to provide for the extension of the laws in force in the Provinces of India
-reluting to merchant shipping to Acceding States and for certain other
matters.

Mr, 8peaker: The question is:

“ That Jesve be gianted to introduce a Bill to amend the Merchant S8hipping Act, 1894,

and 1o provide for the extension of the laws iti foice in the Provinces of India 7jelating to
merctiant shipring to Acceding Etaten and for certain otler matfers.”

The .motion was adopted.
The Honourable Shrf K. 0. Neogy: Sir, I introduce the Bill.

GENERAL BUDGET—LIST OF DEMANDS—contd.
BecoND BTAGE--contd.

Mr. 8peaker: The House will now take up the Demands for Grants in
respect of Works, Mines and Power. T shall therefore place those Demnnds
befare the House.

(1815)
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DeMAND No. 8.—IRRIGATION (INCLUDING WORKING EXPENSES), NAVIGATION,

EMBANKMENT AND DRAINAGE WORKS MET FROM REVENUE.
Mr. Speaker: Motion is:

** That a sum not. exceeding Re. 12,15,000 be granted to the Qovernor General to defray
the charges which will come in course of puyment during the year ending the 8lat day of March,
1960, in ceépeot of ‘Irrigation (including Working Expenses), Navigation, Embankment end
Drainage Works met from Revenue ’."

Dzuawnn Ne. 23.—MinisTry or Works, Mmss axp Powkr

Mr. Speaker: Motion is:
*“ That & sum not exceeding Re. 12,05,000 be granted to the Governoe Gemeral to defray

the charges which will come in course of payment during the year ending the 8lst day of
March, 1950. in respeot of ‘ Ministry of Worke, Minocs and Power'.”

DEmMAND No. 44-—GrorocioaL SurvEy
Mr. Speaker: Motion is:

“ That & sum not exoceeding Re. 36,656,000 be granted to the Governor General to defray
the sharges whioh will come in ooures of payment during the year ending the 8let day of
Mearch, 19580, in respect of * Geological Survey’.' :

DeMAND NoO. 45.—Mi1nss

Mr. Speaksr: Motion is:

* That a sum not exceeding Re. 15,338,000 he granted to the Governor @eperal to defrs
the ohargee which will come in’ocourse of payment during the year ending the 31st day o{
Marob, 1950; in respeot of ‘' Mines "

IDEMAND No. 69.—CiviL Works
Mr. S8peaker: Motion is:

** That & sum not exceeding Re. 4,05,30,000 be granted to the Governor Qeneral to defray
the oharges whioch will come in course of payment during the year ending the 31st day of March,
1950, in respect of ‘ Civil Worka '.»

DEMAND No. 73.~STATIONBRY AND I'RINTING
Mr. Speaker: Motion is:

“ That a sum not exoceeding Re. 1,88,84,000 be granted to the Governor General to defray
the charges which will coms in course of payment during the year ending the 81let day of March
1950, in reapect of *Stationery and Printing'.’’

DemMaAND No. 989.—DELii CariraL QUTLAY
Mr. Speaker: Motion is: '

‘‘ That a sum not exceading Re. 1,50,50,000 be granted to-the Governor Gensral to dfray
-the chargve which will come in course of payment during the year ending the 31et day of Maroh,
1950, in respeat of ° Delhi Capital Outlay '.'*

DrMAND No. 100.—=CAPITAL QUTLAY ox CiviL WORX»a
Mr. Speaker: Motion is:

* That @ sum not exoeeding Re. 4,06,18,000 be granted to the Governor General to defray
the charges which will come in eourse of payment during the yeas ending the 81st day of March,
1956, in respect of ‘ Capital Outlay on Civil Worke'.”

The Honourable Shrl N. V. Gadgll (Minister of Works, Mines and Power):

, Mr. Speaker, I am giving as brieily as Possible a review of the activities of

the Ministrv over which 1fhave the honeur to preside. I am also giving very

briely what the Ministry proposes to do in the course ’of the next financinl
year
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-This Ministry is essentially concerned with development, and as such it
hus to deal withllurge numbers of men and a ] amount of material. This
Ministry Las a number of sections, such as, thgfCentral P.W.D., the Geologi-
cal Survev of India, the Indian Bureau of Mines, the Petroleum Division, the
Centtal Electricity /Qommission, the Central Waterways, Irrigation and
Navigation Commission, the Central Board of Irrigation, the Damodar Valley
Corporsiion, and Stuationery an‘f Printing. These are some of the main divi-
sions which are under -the control of this Ministry. It will be only sppropriate
if I beg:n with the Central Public Works Department’s activities.

/

1 know, that this Department hes somebhow or other been’ﬂe/mociated in the

opinions of the public with corruption and occgsionally with inefficiency.
Having worked in this Departmeunt for eighteen/months, I can honestly syy
that to the extent possible for any humen being, inefficiency has been largely
and substantially fcurtailed. As regards corruption; I should claim a fair
measure of success in putting it down.

Babu Bamparayan Singh (Bibar: General): Is it so?

The Hononrable S8hri N. V. Gadgil: Whﬁn/we hear all round in the House
a ‘]Koutﬂide responsible public men criticising not only the officials but citizens
i:i a matter for deep consideration, not because it particularfy affects &
wection of the community, but as s matter/of fact it is the whole community
that is being condemned. Therefore, as I said, aa much as was possiblefin
this connection had bcen done, and if some honourable members in the
course of the discussion in the afternoonpraise any particular issue or asize
this, I any prepared to detail the steps ‘that have been taken, and Iehall also
state what succese has followed theae measures. P.ut at the same %ime, I
wouid just appeal to honoureblefmembers to consider whether it would he in
the best interest of progress to continuously hammer at these people who/have
been working, most of them honestly and loyally: or whether it would nnt be
better to appeal to their /better judgment and their patriotism, and gi-least
ocensionally to utter a word of cheer and appreciation, so that they}% also
enlist their energy and effort in the progress of this country.

1 do not want to give full/details of what this Department hag done, but
7 will take out two instances in which the Central Public Works/Department
har distinguished itself very well. I will refer to the construction of sixty-five
miilea of road from Pathangot"v}to Jammu. It was an achieysment and as such
it Lbus been appreciated all round not only here in IndiafGut those from abroad
who know somsthing nbout joad-building and engineering have also appreciated
whint the .nuch abused and !:uch maligned Central P.W.D. has done. Out of
these sixty-five miles of road, nearly fourteen miles weresusewsys, bridges and
culverts. There were innumerable cuttings: and if I had anly t¢ give you some
idea, you would{be surprised to learn that dozens of special trains were ordered,
about 98 bulldozers were working. and at on,/time 40,000 workmen were em-
ployed day and. night.

Dr. P. 8. Dethmukh (C. P and Berar: General): Was not this done only
by the Defence Department?

The Honourable Shri N. V. Gadgll: Just waswnéeet In this particular
task, there wss another fgature, and very welcome too, namely the co-opera.
tion af two Departments,/ Two companies of the Defence co-operated in the
matter of assembling three bridges, but the rest of the work wasfidone by the

Central P.W.D. If it is the inteption of my bhonourable friend, Dr. Deshmukh. .

to takefu little from the credip”of thie Department, I am prepared to make
)the whole of it as 8 present{Yo him, beawwwe ultimately we work on the prio.

ciple of collective responsibility.
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°  Now a high military engineecring authority, when I ’visited this work—and

1 visited it scveral tinmies in order to put cheer into our ofticers and men—told/

me, ‘well’ your boys are rather too optimistic and will not be able to complete
this work by the 8Uth/June, 1948 J told him that I had ordeied them to see
that everything was rendy and I/ must get the telegram on the 30th June
evening that the car has passed from Pathankot to Jammu and Ifdid get that
telegram.

Auothor example of how things were done fairly, quickly and efficiently was
the construction of the/Kurukshetra Camp and also the construction of the
refugez camp at Jammu. I do not waat to give further instances %ut I am
only pleading thap if you give the officers .a little appreciation théy will'do
much more MW the course of this speech I propose to show that they have
done wonclerfully well also in other matters.

In the next year's programme the moat importent matters which this
Ministry proposes to undertake are the development of 200 acres of laud in
the south.west part of New Delhi for allotment to foreign missions in Delhi,
laying out of a park and erecting s memorial at Rajghat, a new Telephone
Exchange building at Calcutta, Reconstruction work in the Andamans, pre-
liminary work for an alternative road to Kashmir, construction of oftice and
residentinl accommodation for the new press, the Central Wate.-ways, lrriga-
tion and Navigation Commission and the Central Electricity Commission,
which are proposed $o be transferred from Delhi and Simla to Nasik, the
construction of the building for the ¥ederal Court and additional residential
accommodation for members of the Parliament at Delhi.

1 know how keen are the members of this House to have fairly good
accommodation for thernselves. I know that the increase in the number of
membership has made it somewhat difficult to find accommodation and good
accommodation for ull the members. I am quite aware of some inconvenience
caused in the matter of maintenance and in the matter of adequate supply of
furqg,ure. But all I can tell honourable members at this stage is that as soon
as the financial position improves all these complaints will be removed. Apart
from this to the best of my ability and to the utmost extent of availability in
the matter of accommodation I have given as much satisfaction to honourable
members of this House as possible aud also {o those for whom they occasionally.
asked for accommodation.

The new construction for the members of this honourable House or rathes
the successor of this honourable House is based on the assumption that the new
constitution will be working early in the yeur 1951 and the total membership-
of both the Houses of the Central Legislature would be about 750. For this
purpose a new design hus been upproved, probably it may be called a design
based on austerity standards on which all Membhers are very keen in these days.
of equality and democracy. I have therefore deciderd to live up tn that ideal,
anyway, o far a8 the houses for members of the legislature are concerned. |

In connection with housing innumerable complaints have been mnde to me
about the Estate Office but let me make one podint clear. tiz., that this
Government has not accepted the obligation of -giving accommodation to every
government servant but short of that all efforts are being made by this
Ministry to give accommodation to a8 many people as possible. At present
there are just about 1,600 residential quarters and the number of applicants is
70,000. Yefore the war the position was with respect to office accoinmodation
3hat the Central Government offices required just 8 lakhs sq. ft. but in 1948

~~
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© the figure rose to 60 lakhs sq. ft. The fotnl accommodation now available is
just 57 lakhe 8q. ft. As regards.residential accommodation as I have said already
thera arc at present 1,6¢X) residential quarters and the number of applicants
is 70,000. The corresponding figures in 1939 were 700 houses and 1,100 appli-

cants.

The problem now that faces this Ministry on acoount of this acute situation
about accoimnodation is either it must go ahead with building more or in the
12 Noox Blternative remove certain. unimportant or subsidiary offices outside

“ New Delhi and the decision of the Government is that those
offices which can be conveniently removed from New Delhi may be
removed to such places as may be found suitable. In this connection
certain places huve been visited by our engineers. We have not yet
finally come to any conclusion except in regard to three offices which it
hua been decided to shift to Nasik, which has got a very good climate.
Another advantage from the point of view of cost in construction is that in
Delhi you have to provide for air-conditioning and central heating, twhereas
in places like Nasik this expenditure can be avoided.

I have been asked several times the question regarding removing the
capital from New Delhi to some other place. All I can say is that the race
of Mohammed Bin Tughlak is not yet dead and there are some people who
still ask for a change in the capital, But so far as the Government of India
is concerned Delhi will continue to be the capital of this country,

An Honourable Member: We want an alternative capital,

The Honourable Bhri N. V., Gadgll: Another sentimental appeal was that
Delhi bas been the grave of several empires. )

Shri H. V. Eamath (C. P. snd Berar: General): Cradle.

The Honourable Bhri N, V., Gsdgll: For my own part I believe that those
empires which were based on force and not on the consent of the people have

vanished. This State is not only morally but legally based on the consent of
the people and as far as I can see it will continue to prosper and prosper.

Shri K. Hanumanthaiya (Mysore State): What about the extremities of
climat.e?

The*Honourable 8hri W. V. Gadgil: The extreme cold of Delhi in the win-
ter is balanced by its extreme heat in the summer: so that gives a fair balance.
Occasionally as a result of these two extremes some people lose their temper
but on the whole I think if it has done good Juring the last thirty-six years
it is bound to do good in the future also. .

I shall now come to the next activity of this Ministry, the QGeologicsl
Survey of India. In 1989 there were just 26 officers and now there are 160
officers, How important is this activity is fairly indicated by ths fact that
several questions are asked every session about this particular department.
However, after the 15th August 1947 innumerdble enquiries are made of this
Ministry and requests heve been received from the various provinces end
states*for surveyea of particular areas, quantitative or otherwise. 8o great is
this enthusiasm that very recently I received a letter from a S8adhu telling me
tbat there is a hill called Hemagiri which contained quite a lot of gold and
asking me to send an officer to investigate it. Probably the 8adhu wae carried
away by the name of the hill. On enquiry I found that the hill contained no
gold but chalk, However, the point remains that here is an activity which
must be expanded. In the United Ststes of America there are 6.000 Geolo-
giats doing all sorte of work in the matter of exploration and mining. In
Soviet Russia I am told the number is more than 10,000. Compared with
that we are far far behind. However, new expansion is contempieted, and it
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the hononrable members who are on the Standing Finance Committee take
to this kindly and if what has been visualized by my honourable colleague

the linance Minister happens, I have no doubt the expansion will soon bhe
undertaken.

Juss tc give an ides of what this Department did in the last year, hesides
sttending to the work of geological mapping, the field programme of the
Geological Survey of India for the current field season inctudes 211 special
investigations. These. rellate mainly to prospecting for oil, coal in connection
with the synthetic petroleuni plant, Gypsum in connection with the Sindri
Fertiliser Factory, investigations of dam sites, water supply and underground
water, and prospecting for minerals like bauxite, iron ore, copper, graphite,
mica etc. In the coming year on account of the increased strongth of the
Depariment, the Geological Survey of India will be able to undertak: 2 still
lsrger number of investigations. Although the staff had increased from 26 to
160 in certain branches of this particular Department we have not been able
to recruit the right type of men. It is therefore necesssry thas we must find
out foreign experts and some have been recruited on the principle that they
will be here faor a definite period and on termes which we think are reasonable.

Allied with this, in order to develop further the mineral resources of this
country we have constituted very recently the Indian Bureau of MMines.
Honourable members of this House know very well that in the matter of
minerals the Provinces have got.concurrent jurisdiction. In order to have
some central policy it was decided a few months ago that central legislation
should be undertaken and an Act was passed enly last September. The Lules.
under the Act are being drafted. In fact they are ready, and after consul-
ting the Provincial and State Governments they will be finalised and copies
of the same will be laid on the table of the House ns required by the provi-
sions of the said Act. This Bureau bas several functions from collection
of etatistica and giving information to laying down policy and giving direction,
go that our position with respect to this will improve. 1 may mention to the
House that roughly we can divide minerals into four categoriex: firstly in
which we have a sort of world monopoly, secondly in which our minerals c¢an
stand a fair competition in the world market, thirdly in which we are self-
sufficient, and fourthly in which we have to depend upon foruign ‘imports,
About 58 per cent. I am told, of the imports that we receive in this country
are from materials which we. send abroad. Here is a proposition worth con-
gidering. When we lay down a policy it must be such that instead of se¢nding
raw materials abroad and importing finished and processed conimodities ib
would be far better that we should develop corresponding industries in this
country so that export trade of manufactured articles will incrzase. In shord
this Bureau will supply the necessary information, guidance and direction for
other Departnients ns well as for Provinces and States. In connection with
this activity this Ministry has also to look after the Indian School of
Mines ond Applied Geology at Dhanbad, Originally the intake of bove here
wag just twenty four. We went into this question, appointed a Com'mittee,
and the Committee recommended sixsyfour. Immediately we have arranged
to take forty-eight and the classes have already started. Here again there has
been some difficulty in recruiting the right type of men, and with great diffi-
culty we have suoceeded. Our greatest headache is that we canmos offer more
Shan what has been recommended by the Central Pay Commission and the
Finangce Department very rightly would no$ allow us to do that, with the
result tbat private concerns and even private colleges and educational msti«
tutions compete in thiv field. As i¥ happens in many of the cmems companiea
where the etarts are abduoted from one company #e anobher i has happensd
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in the csse of some of the institutions conducted by the Government also.
Here is a proposition worth considering whether there should not be unifor-
mity of pay ecales not only in the Governments of Provinces and the Centre
but also in private enterprises if we have already acoepted the prinoiple of
controlling the activities of many of the industries.

In this conneotion I might state that there is what is known as the Pet-
roleurn Division. This division was started during war time and it has
continued up till now, and it is necessary that it should ocontinue hereafter
also, This division deale with the supply of petrol and petroleum products.
We have done our best to secure adequate supply, but there are difficulties.
euch as the non-availability of dollars. Bwut more than that the present po-i-
tion is that we will have enough supply although our demand in this has
increased nearly by ninety per cent. in relation to our demand before the war.
The only difficulty is about transport. Here again with the co-operation of
the Troneport Ministry a plan hae been drawn by which' in the course of the
coming eight or ten monthe about 200 tank wagons from Canada and other
eountries and about 800 locally manufactured ones will be in commission.
When that is done there will be no complaint about inadequacy of supply.

Another small activity of the Ministry is the Explosives Department. I
do not think I should take the time of the House with that.

The next of the most inmportant activities is the Central Electricity Commis-
gion, Formerly there was the Electricity Commissioner and the Central
Technical Power Board. They were ocombined irto one and the present
organisaticn is the Central Electricity Commission. This Commission has to
advise the various Govemnients on the administration of electricity legislation,
to assist Provincial and State Governments in the investigation, survey and
preparation of schemes, to prepare when required by the Central Government
project reports outlining eleotric powes deveiopment schemes and to execute
them if so directed, to review and lay down for the whole of Indis standard
voltages and practices for generation. transmission and distribution of
electricu! energy, to conduct experiments researches and pwpafenda, to
collect. wnaintain and publish statistical data.

Dr. P. 8, Deskmukh: Would it not save the time of the House if those
matters which are detailed in this Report are. not repeated by the honourable
Minister? e I think that will give some more time for the other honourable
members to speak. .

The Hanourable Bhri W V. Gsdgll: That is a good auggestion if the
assumption that it hes been read by all the members of the House is correct.
If the honourable Dr. Punjabrao has been as attentive as he apparently seems to
be he would have found that a considerable portion of the matters referred to
by rue in my speech is not covered by this Report.

This Central Electricity Coramission does planning and looks affer utili-
zation and also the commercial aspect. Everybody is aware that if India is
to industrialise more and more, what ie needed most is power, and if power
is needed there must be some organieation commissioned with the work of
direction and reeearch, and planning and execution, wherever necessery.
This is exactly the function the Central Electricity Commission is expscted to
perforns. In the course of the last year, Central Electricity Commission did
work for the Damodar Valley Corporation and meny other projects but what
is more important is that two schemes prepared by the Central Eleotriclt{.
Commiseion in the matter of rursl electrificetion bave re.eived epproval all
round. Orne is for the C.P, and Berar, for the progress of which I think Dr.
Punjabrac is greally interéssed.
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Dr. P. B. Deshmukh: Yes, Sir. '

The Honourable Shri N. V. Gadg8: I may point out to him that an area of
1,808 8q. miles containing 800 villages with n population of 9 lakhs will be
covered by this scheme which has been accepted by the Central Provinces and
Perar Government. Another scheme which was prepared for Assam has been
now finally revised and accepted. This will cover 57 towns and important
villages in an area of 1,200 sq. miles. It will cost Rs. 45 lakhs initially and
Rs. 110 lakhs by the end of the construction. This is what bas been done 8o
far a8 rural electrifiaction is concerned. :

Load surveys have also been undertaken 'and the honourable members of
this House know very well that unless there is some plan and sorne co-
ordination there is hound to be lopsidedness one way or the other. So, in
order to tnke a review of the whole position, very recently a conference of
power engineers was called and this wider question was thoroughly gone into.
We visualized what will be available and wbat will be the kind of materiul
aviilable, and in terms of resources and technical skill a concrete plun bas
been drawn so that whatever is uneconomic will be avoided and whatever will
he most paying and most urgent will be undertaken.

Aunother activity of this Department is what is carried on by the Central ’
Waterways Irrigation and Navigation Commission. The honourable members
of the House know very well that this organisation is of very reccnt growth
but in the course of the last two or three yedars I should say unhesitatingly .
that it has done very good work. Not only does it carry out preliminary inves-
tigations, but in one case—in the cuse of Mahanadi and the Hirakud Dam—
it has undertaken the construction of the whole project on behalf of the
Orissa Government. I also understand that the Government of Bombay
proposcs to engage this organisation for the construction of a-barrage near
Surat and some other projects.  These matters are under congideration.

The -main line of activity of this organisation is that we go on investiga-
ting several projects. When the investigations are complete and the
stage for construction has come, those projects are taken which can
be ndequately financed and the whole idea is that at no time should the
country find that it bas money but no plans are ready. Inveetigations are
going on continuously. I may inforrn the honourable House that at presenti
there are nearly twelve projecte which are under investigation a#d the idea is
that no Provinoe should be left without a fairly big project. Fortunately for
us, the river system in this country is so well dispersed €hat there is *
no aren which cannot be reached by some appropriate project near
abont. How huge our potentialities are may be gueased from the fact
that today out of the water resources available, we only use 6 per cenb.
If some of these schemes which are under construction and which are °
under investigation are completed in the course of the next 20 or 25 ycars
India will be'producing 40 million K. W. of power. Today India produces
a little less than 2 million K. W. and out of this nearly 50 per cent. is absorbed
by four towns. *

8kri B. L. Bondhi (East Punjab: Qeneral): In the report you say the
total production is half a million K, W.

The Honourable Shrl N. V. Gedgil: I am talking about both hydro and
‘thermal power. The figure half a million refers to Hydral power.

Nearly hslf of the present power production is absorbed by industries snd
people living in the four towns of Ahmedabad, Kanpur, Calcutta and Bombay.
Our idea is that in the future development, thé neede of the rursl areas must
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be given their due share. If as I said all the schemes which are now under
construction and investigation are completed, they will be generdting 40
million K. W, of power and all these schemes are uti-purpose schemes—
water will be available for irrigation, and I think we will be m a position not
only to supply enough food even for the growing population of this country,
. but also we will be in a position to export.

As regards some other schemes such as the Rampadsagar, there has been
some criticism in this House. I can only eay at this stage that it is not the
- intention to delay any one of them indefinitely but as soon as the financial

sition improves those schemes which do not give quicker results but which
ore ultimately beneficial——on that' there is no dispute—will be undertaken.

As regarde the Damodar Valley Project which is entirely managed by the
Damodar ‘Valley Corporation, I will briefly state that considerable progresa has
been made. An order for 2,00,000 K.W. Thermal plant has been placed.
Designs for the construction of 8 dams, Tilaiya, Konar and Maithan are fairly
complete. Preliminary engineering work is algo going ahead. ‘Some road
survey and other matters have also been completed. Qeological survey ~f a
contiderable portion has also been made and reports submitted. Oxn the
whole, I think things are moving as expected and as has been said very often,
this scheme will be completed within the scheduled time,

Another activity is about printing and stationery. Qovernment of India
has five Presses. The work has increased so much and especially when tke
Constituent Assembly or this honourable House is sitting, the work is so vauch
that we have to take help of private presses. In fact, last year work to the
extent of Rs. 24 lakhs woas placed with the private presses. However, in
order to cope with the increase in work, new press machinery has been ordered
and we sre getting delivery of the same part by part. It has been deoided to

locaie this Press at Nasik.

That sums up the activities of this Ministry, This is just a prosaic account.
I know that what has been achieved may not be much in relation #o what lea
been aspired. However, I should say the achievement is a fair dividend on
effort undertaken, (Prof. N. G. Ranga: ‘Question’). There is more in promise
than in performance. I do not want to overstate the activities, but at the
srrae time, it would leave mo sad if what my Ministry has done is not appre-
ciated. This is the Department connected with the deveolpment of power for
indnstry. water for irrigation and employment all round, When the Mahanadt
project is completed, it will be the incoming of Mahalakshmi in that province.
When the Damodar Vulley Project is completed, it will not be Bihar alone
that will be prosperous, but I always believe and I have always believed thell
prosperity is indivisiblee. When at last these two schemes and the Nangal
and Bhakra schemes in Punjab are completed, I have no doubt the whole eco-
nemy of this country will change.  With the experience that we have gathered
in the past. with the efforts that we are making in the present, and the high
sspirations for the future—when they are all combined, I have no doubt we
wyl give you the rerults that you expect of this Ministry. Sir, I have done.

"Bhrl B. Das (Orissa: Genersl): 8Sir, out of evil cometh good. The
Atlantic Cbarter. though it was drawn up by Roosevelt and Churehill, though it
is not o recognised Charter and is demdp politically, it gave birth to the policy
of Western countries including America and England particularly, how they
would exploit Asian countries, how Asia would produce the raw materiale and
Engiand and America would supply capital goods and luxury goods. That was
the conception of 1945, but in 1946 the then bureaucratic government here
‘created two Ministries, one the Ministry of Works, Mines and Power and the
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other the Ministry that we discussed yesterday,—Ministry of Industry aad
Supply. They will add to the prosperity of this country if both the Ministries

properly work in the spirit which my friend the bonourable Mr. Gadgil
envisaged.

Sir, it bas been talked often in the lobbies that the honourable Member's
Miuistry should be known as Ministry of Fuel and Power and the other one
should be known as the Industries Ministry, not Industry and Supply Minris-
try, becwuse supply bae a bad odour during the years from 1943 to 1948,
Whether my honourable friend’s Ministry is known as the Ministry of Ryel
and Power or as Works, Mines and Power, it bhas the supreme control to
cc-ordinate all our resources in power—water power, coal power or fuel otl
power—it has also the control of the Geological Department and Mining
Burcau whereby those resources muy be worked not for the benefit of foreign
exploiters but for our own benefit. In the past, the name of the Geological
Survey stank in our noses, besause everything that was discovered was known

. first m England and decades afterwards Indians bad to know it. Today, it will

serve one great purpose, namely, how India’s resources can be utilised for the
prosperity of India.

My bonourable friend is in charge of Corporations and mulsi-purpose
schemes. I thank bim for mentioning that Mahalakshmi will spread in my
province of Orissa when the Mabanadi Valley Project is completed. Bus %
bave to offer some criticism; some diffidence on the part of the public exis
about the rate nt which the grand ideas are coming out from bis Ministry every
now and then and the slow way these are being given effect to.

[At this stage My. Speaker vacated the Chair, which wae then occupied dy
8hri 8, V. Krishnamoorthy Rao (one of the Panel of Chairmen.)]

All ideas are good. Multi-purpose projects are good., But at the same
time I hope that they will be executed properly, ecouomioally and efficiently
to scheduled time so that some “benefit will accrue to the gemeral public: to
which my honourable friend and I belong. Twenty five years is no attraction

to me, or that twenty five years hence India. will export food outside has no
charm.

[ ]

I will refer mainly to certain financial aspects of the budget of this
Ministry. In the explanatory memorandum of my honourable friend Dr. Jebn
Matthai, one line gave me cause for alarmn. In reviewing the position of ex-
penditure on Printing and Stationery Department he says that while tha
Budget estimates on purchase of paper alone was rupees onme bundred and
eighty five lakbs the revised estimate is Rs, 814 lakhs. I am a little confused.
My bonourable friend the Finance Minister bas provided that rupees one
bundred and ninety lakhs will be spent on purchase of paper in the next
year (1949-50). Thia inflated expenditure of paper is mo doubb due to the
intiated staff in the Secretariat. Tf you reduce the strength of the staff you
will consume less paper and otber articles of stationery. &

While T am on this subject I would like to refer to page 218 on the Final
Estimnates where provincial recoveries are not shown under Stationery. Re-
covery was estimated at 148 lakhs and it grew into 181 lakhs. In the coming
yesr it has been estimated to be 189 lakhs. This figure does mnob include
somebhow ¢he provincial withdrawals on the Central Governtend, This leeds
one to think that the extra expenditure on paper—the huge aum of one crore
and fifteen lakhe-—iz due to the lack of proper control in all the Departments
of Government. While I oongratulate my friend the honourable Mr. Gadgil
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that he is going so have a Central Printing Press at Nasik, I must say thal
I e no reason why every Ministry should have a pocket printing press. = All
proting and Bublication should be centralised. While the Information and
Broadcasting Department has ite own printing establishment the Agricultural
Ministry ia utilising the whole machinery of the Survey of India at Delhi and
Deha Dun for printing in lithographic numerous publications and statistics.
tﬁfl'aill) pl('linting is done under one agency there would be great saving under
ie head.

The Statistical Department of the Government of India is not centmilised
and therefore ench Ministry brings out ite own statistics to suit its own pur-
pose. I will discuse this issue in detsil and various other aspects of over-
budgetting and multiplication of expenditure when the House will discuss.
the Ministry of Finance on the 18th instant.

Regarding the Damodar Valley Corporaticn, I would say it is a bold concep-
tion. But I must point out thut the way the details of expenditure have been
furnished is unhbelpful. You have not shown the progress of expenditure
in. the current year. We have got a Financial Adviser there. But
88 he came from Burma he does not khow the manner in which financial
control is being exercised in India. This Damodar Valley Corporation finances:
should not be compared with that of the Railway Board. Accounts of thé
Railway Board are properly maintained and audited and we have full finan-
cial control over the Railway expenditure. I hope in the next year's Budges
detuils of the progress of expenditure on Damodar Valley will be shown.

1 come next to the Delhi Central Electric Power Authority Corporation.
This history of these corporstions is interestng. When the old bureaucrats
realised that we were going to get political power, they somehow managed to.
have corporations of thia kind started in order to be outside our finaucial
control. As the report shows, thev pnid 82 lakhs for taking over dilapidated
as:2ts and forming that corporation with a capital of two crores of rupees.
The Government issued bonds and stocks over two crores, but the manage-
ment did not come into the hands of the Government comnpletely and the
Parliament excersises no control. [ was surprised to find in the Balence
Sheet of 1848 tbat there is a cash balance of seventy lakhs of the Corporation
Iving with the Tmperial Bank. That cash balance does not merge into the-
Genera) cush balance of the Government.

In this respect I must congratulate the honourable Minister for Works,.
Mines and Power who has provided under Section 29 of the Daumodar Valley
Corporution Act that funds advanced to the . Corporation should be deposited
in the Reserve Bank. The result is that any cash balance merges into the
general balances of the Government. Let me quote, ‘‘Incidentally, ase
provided for in Section 29 of the Aot, this whole amount was deposited with.
the Reserve Bank.of India in a personal ledger account operated in accordance
with the needs of the Corporation so that, under tbis arrangement, the benefit of
the undrawn balance accrues to the Government’’. This is not the case with,
cash balance of Delhi Central Electricity Corporation. Government derive
no benefit from this huge cash balance nor our ways and means budget is
henefited, 71'he Finance Ministry must examine this anomaly and end it.
All caab balances of such Corporations, State Industries muat merge into
Government cash balance. Referring again to the Delhi Electric Supply
Corporation I would suggest to the honoursble Minister to sppoint a high:
power committee to examine the assests thereof. I am certain that the:
asgets have been overvalued purposely to pay huge sums to the European
menagzement concerned.

Delhi and New Delbi are the constituency of Shri Deshbamdbu Gupts.
New eonnections for the supply of eleotricity are diffioult to get here. ‘}'ha
Chief Comrnissioner does not allow new connections on she ground that.
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no power is svailable. But if you take a stroll into Connaught Place one even-
ing you will ind the numerous shops almost flood-lit with hundreds of powerful
lighte all round. The New Delhi streets are over illuminated. I would sugges$
that if this wastage of electricity is stopped in un" emergency like this, a lob
of supply cun bo made available for household purposes. I hope my honour-
able friend will consider this suggestion.

Sir, T had hoped that my honourable friends the Minister for Works,
Mines and Power, and the Minister for Finance will sit together and devise
wnys of controlling corporations of the type I have named and also the Hin-
dusinu Air Craft Factory at Bangalore and the other State Industries con-
trolled by the Ministry of Industry and Supply, it may be possible to reduce
our borrowings. .

Sir, I am not satisfied with the progress of expendilure in the Capital
Budget of the Central P. W. B, on their multi-purpose projects. I cougra-
‘tulate  the Minister for saying that the officere are honest. I cannot
inderstand why the progress of expenditure has not been shown in the
Budget. The budget for huge expenditure every year and get financinl
tanction which they do not utilise. ] know that the Central P, W _ D. does
work for the other Ministries such as External Affairs, Tribal Areas, Industry
‘and Supply and so on,  But I wonder why they provide for worke in the
Budget when they have neither the material nor the requisite staff to execute
such works during the budget year. We have no method of carrying forward
balances of capital programme in building till next year. Such over-
budgetting, whether capital or revenue, must cease and should be in future
carefully examined in the Ministry of Finance. The only B8tate Industry,
the Ministry of Works, Mines and Power is concerned is the hiring out of
certain electrieal plunts held in stock. I hope that such war time activities
and war time idens should be cloted up so that if there is any war in the near
future, we muay have at least scope of free start.

Shri Kala Venkata Rao (Madrus: General): Sir, I rise to support the
demands moved by the honourable Minister. In a country like India in which
we mainly depend upon agriculture, water is the primary need. I is said
that in the world there iz a race between food and growth of population and
that population is winning and that food is losing. Ib is particularly tnore so
in India. We have beard in this House many complaints about the need to
have more food and grow more food in this country. We cannof achieve that
object, unless we husband all our water resources in this country. According
%0 ‘he estimates, there are as many aa 51 billion cubic feet of surface water
flowing in this country and we are hardly using 6§ billion cubioc feet of water
oubp of that source. Therefore, I feel, Sir, that we should concentrate upon
4his subject if we wish that this country should prosper. Our aim should be
two fnld: one is that we should conserve all our water rcsources and put them
‘1o the beneficial use of society; the second is that we should repsir and main-
4ain the existing irrigation works in a manner that full benefit flows out of
tbem. I am very glad to learn from the honourable the Minister that attempts
-are being made today to see that both these things are being done.

I must say that we should have a target and a wofking plan. In order %o
.achieve both these objects. I wotuld suggest that the old idea about irrigaticn
‘projects must be given the gobye. What I mean by that is this. Till recently,
the idea was that no irrigntion work should be undertaken unless the return
therefrom would be equal to the interest normally earned on Governmen$ paper.
“That is, unless any work yields ont of ite proceeds the market rate of the Gov-
@mment bonds. such a work should not he undertaken. But, now, Sir. T am very
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glad thut this policy is being gradually changed in all the proviuces, patticularly
iu Mudras. 1 do hope that this is the policy of the Central Government also.
Not only shouid we calculate the return on the investmeut, but we should also
base our future plans on the posaible benefit that will acerue out of that iiri-
gution work to the society a¢ large in the locality and to the country. On this
basis, I think three criteria should guide our plans. ¥irstiy the work should
be uble to give a normal supply to the area which it is envisaged to irrigute.
Becoudly, the soil in the vicinity taust be amenable to the cultivation of wet
crops; thirdly, the guantity of food raised on account of the construction of
this work must be oommensurate with the outlay. If these three points sare
satiefied, we may undertake that particular irrigation work aud 1 hope that
the honourable Minister will take this suggestion into consideratiou.

The honourable Minister has painted 8 rosy picture about the Damodar-
Valley Corporation, the Hirakud Dam, and a number of other projects which
are being investigated just now. Jlu this connection, I would like to lay atresa
ou one aspect, namely that the ‘‘quicker results test’’ which is being applied
by the honourable Minister should not be the only test that ought to be applied
iu such cases. I would like to illustrate my point by quoting the situation-
in Madrus with which I am very familiar, In Madras, we have got three sets
of irrigation schemes. One set is, the small schemes which number 300 of
which 100 have already been sanctioned, for which we have to spend six or
seven crores of Rupees. The Becond set consists of the mid-term schemes
which 1umber 28. some of which are in progress, for which we have to spend:
40 crores in the next five or ten yecars. The third set consiste of the river
vulley schemes, the Tungabadra, the lower Bavuni, T'he Rampadasaga- and
the Krishna ‘Pennar projects. In spite of the Grow More Food campaign and
the crores of Rupees we have invested iu the small schemes in order to get
quicker résults, I may state that we could bring under the plough under these
schemes, only four lakhe of acres of land which are yielding only two lakbs
of tons of paddy. Therefore, I say, if famine is to disappear from this coun-
try, if our population is to have nutritive food, we should also tackle simul-
taneously not only those quick result schemes, but also the long term river
valley schemes. The other day, the honourable Minister said that for the
Ramapadasagar scheme, it will take 18 yearas to complete. That is really so;
I do not disagree with him. But, when is the first year to begin? Why not
bexin today? If we begin today, the results will be coming in at the end of
19 yenrs.* If we begin in 1955, the results will come only in 1974. Therefore
1 plead that these small schemes, the mid-term schemes und the long term
schemes should be simultaneously undertaken. In this conncetion I woald
like to state that wa are not going to meet these investments from out of the
current revenues. The honourable Dr. John Matthai cannot provide the re.
quisite amount from out of the revenue budget. It is impossible even in I956
to provide the requisite amount from the revenue budget. Therefore, the
amount must come from out of the capital budget. Capital budget means
borrowmg. I say why should we not borrow more and invest on these schemes.
Then comes the nther question as to whether we are not adding to the inflation
in the conntry 1. doing so. This is a vicious cirele.

The Honourable Dr. John Matthal (Minister of Finance): Whether we can
borrow at all.

Bhr! Xala Venkata Rao: That depends on the capacity of the Government
if Indin ix 80 poor as she is not able to borrow at all, then, that is a.diferent
matter. We feel there is. scope for horrowing. If the honourable Minister
feels that there is no scope for borrowing, the whole developmental scheme
which the honourable Mr., Gadgil has pictured to us will also fail. Tf there
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ie scope for borrowing, my submission, is, do borrow and do invest because
dhis would be a good sop for inflation itself. More production means less in-
flation. 1 think that the 1,200 crores of Rupee notes now in circulation in this
,country is not real inflation. In a country of this vastness and resources, we
must have a circulation of not 1,200 crores, but 12,000.crores. More produc-
tion weans more wealth and not more notes. I know Dr. Matthai can order
the printing of 400 crores.of notes more and create more projects. But, if
along with the printing of the notes, production also incresses, it is not at all
inflation. It is one of those important things in which we have to take & cer-
tain amount of risk, if we have o survive. Therefore, I would like to impress
on the honourable Ministar for Works, Mdnes and Power to leok into this as-
pect in a broader perspective, have for a target more schemes and try to put
them inte operation and begin them in the near future so that the results
.may flow not only quickly, but more quickly and most quickly.

Then 8ir, I would like to plead something more fer these river vailey
scbemes. The T. V. A. scheme which was the mother of all these concep-
tions was thought of at a time of repression when coffee seeds:were being
burnt and when wheat was being burnt in America but now we are in a difier-
ent position. We have to produce more and more. Therefore all those
schemes which integrate flood vontrol, navigation and hydro-electricity roust be
given priority. ] am glad that the Damodar Valley Project is now under way
In this connection I must plead for the Ramapadasagar Scheme about which
the honourable Minister Just now mentioncd. It is a huge project. After all
we know our deficit. and unless some such big project comes into vogue, there is
no scupe of preventing famine and want ia this country. For the Ramapada-
sagar Scheme the dam will have 284 ft. depth at bed level snd it will rise
102 ft. shove the river bed and the lake will be spreading over 387 sq. miles.
It will be very useful. Not only will it produce focd in about 1§ million new
‘acres of land, but it will also give sufficient water to the existing areas in the
Godavari Delta and Krishna Delta. If you give more water to the Goduvari
Delta then our produce will increase, bv more than twenty-five per cent. From
any point of view there is no point in pcstponing this scheme, It will solve
the food problem of Madras and therafore I would very mueh impress upon

‘the honourable Minister to undertake thic at an early date.
[ ]

Now I wculd like to mention only one more point about {rrigation and that
is abrut the Tungabadra Project. It has been mentioned more than once that
it will be finished in 1952. Yt is not going to be finished because that great
engineer of Hyderabad who was in charge of it did not worry about laying bricks
‘but he was busy with manufacture ~f arms for Hyderabad State till recently.
Unless the Minister uses his whip huael from here, it will not be porsible to
continue the work on this dam. Theretore I would very much regnést the
.minister to look to it and realise that unified control alone will result in the
early realisation of this scheme.

Regarding development of electricity, I feel that eleofricitv alone will be
able to change the whole organisation nf technique of industry in thls country.
‘It will be useful in a number of ways. I would like o say that out of the
3358 million k.w. of energy that is available about sixtv-three per cent. goes
to industry and 8.78 per cent. only for irrigation. We have to make power
more available for irrigation purposes. ’

The Tlectricity Act, of 1948, seeks to crente o Provincial Electricity Board.

In Madrns we bave invested ten crores in electrical undertakings ard under
the existing working schemes we have % invest twenty crores more. We are far
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advanced towards nationulisation. ‘I'bat Buard should not be made compulsory
but Madras skouid have the optioa to proceed in its own way becuuse it has
already invested crores into the electricity producer concerns. Another thing
is, Madras has sent here a bill about purchase of private licenses which pumber
about 42 und whose capital is 2 crores. I koow thut many of these are rotten
concerns and are not uble to cater to the requirements of their localities eveu.
Therefore I would request you to give favourable consideration to that bill and
give your concurrence. As it is a councurrent subject and they want concur-
rence, I would again request jou to exaumine this 3ueation in detail and see

that it is concurred to, so that Madrue may proceed further with its develop-
mental schemes.

You want to establish a Heavy-power production Plant. I have to press
the cuse of Avadi in Madras. 'Ibe esseutia)] raw meterials, needed for the
electric products like mica, rubber, silk etc. are nearby at hand. There is aud
will be a very good local market for all your products.

One thing more. In former days politicians were getting votes by simply
promising a post-office here or there. To-day we have to promise a new world
and really we are out to create a new world in India because our Great leader
promised Ram Rajya to this country. We have to achieve that ideal and have
to create happiness for the crorés of penple in our country. We will have to
work verv hard for this purpose and must have a target and plan. I do hope,
that the Honcurable Mr. Gadgil, who is now practically the dynamo working
here, will use a well plunned high pressure drive and see that electricity, irri-

gation and navigation will prosper ir: this country and thus make this uation
a self-sufficient one.

The Aasembly then adjourned for Lunck tll Helf Past Two of the Clock.

The Aesembly re-assembled after Luwmch at Half Past Two ;)/ the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

8hri Arun Ohandra Quhsa (West Pengal: General): The demand for this
Miuistry covers a wide range of uctivities. It has so mady ramifications and
branches, that it is something like & labyrinth for a new men like myself.
Bir, there is an adage that ‘‘Charity begine at home’ and in keeping with that
I shopld like my criticism to. begin with things at home. That brings me fo
the housing uccommodation with which in addition to the members of the gen-
eral public, as Members of the.House wq are also interested. After the war
it has become a problem all over the world but in India we see the problem
has become so acute that it has become something like a national ecandal. In
the report of the Ministry it is stated that in the Centrally administered sress,
and perhaps in Delbi alone, there are 70,000 applicants on the waiting list, and
their nccommodation is only for 16,0010. If, 8ir, this is the position. I think

I need not say anything more on this point. This figure itself reveals the whole
picture.

As for our own accommodation, aj.srt from the paucity of accommodation,
the little nmenities that are provided in our accommodation are ¢.rv niggardly
supplied. Even an electric bulb when fused cannot be replaced even in weeks
or in a month's time and that after repeated remjnders.

T'he honourable Minister himself has admitted that the Central P.W.D. o
the P.W.D. in- general has not much of a reputation as regards efficlencv, and
integrity also.  But I am ready to accept the assurance of an honoured col-
tengue like Mr. Gadgil that this department is coming out of that stigma, and
I hope be will he able to clean the Augean Stable and put it in good order.
But. Sir, I must endorse the statement of the Minister that in spite of its
drawbacks and its reputation for slaw movement, this department deserves our
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hearty congratulations for the way iu which they have completed the Jumomu-
Pathankot road, and the way in which they have completed the refugee caiups.
I ghould say that really this deparsment has shown some quickness and some
efficiency which is not generally associated with this department m these two
matters. I hope, therefore, that they will maintain this reputation in other

mutters also.

In this connection, Sir,—-perhaps that may not belong to this department—
1 should also mention another road; the road on the Zo-Jila Pass, over 12,000
ft. high. It was really an engineering and military feat, for which this Gov-
ernment deserves hearty congratulations from the country and from the House.
In the Wefence Budget debate that item ought to have been mentioned aud
whether it be the Defence or the Public Workse Department that is concerned
I give my congratulations to this Government for that piece of work also.

Then, 8ir, as regurds the gensral development of the country, much depends
on this department. Its sphere of aotivities starts from supplying some harm-
less articles like stationery, paper, peas, ink and adhesives to the control of high
explosives, It has within its jurisdiction irrigation works, controlling and mar-
shalling of water power as well a8 furuishing furniture and prmting. ‘To start
with the most harmlesa thing, printing, I endorse what my honourable friend
Mr. B. Das has mentioned, that all printing of the Government of India should
be put under one department. It would save & lot of overhead charges on be-
balf of the Government of India. It may not be within the jurisdictiona of the
Minister for Works, Mines and Powzar, but I hope the honourable Minister for
Finunce will take note of this so that each Department may not have printing
arrangementa of its own but there should be one printing department for the
whole of the Government of India. = The' chief aotivity of this ministry cen-
tres round what is called the CWINC of course not the famous ink by that
name. It is shorter form of the Central Waterways Irrigation and Navigation
Commisesion. This departinent is in charge of a very important section of our
national life. In the post war or post-independence reconstruction of this
country, this Department is invested with a responsibility which is unparalleled
and whioh no other department of the Government has in its jurisdiction.
The natural resources of the zountry should be utilised and exploited and that

depends practically entirely on this Department.

Ag regards our food supply ‘here has been a debate recently and slmost
every day the food questions come up in a large number in the House during the
uestion hour. Day before yesterday during question hour there were 22 ques-
. tions regarding food and agriculture and 1 was rather sympathetically looking
at the hopourable the Food Minister when he was answering series of quastions.
and innumerable supplementaries. The food problem cannot be solved unless
we can improve our irrigation, -unlese we ean control and marshal our water
powers and unless we can electrify the country. ¥For electricity there is an-
other body under this department. 1t is called the Central Electricity Com-
mission. I do not know what is the utilit.v of huving o manx separate bodies.
I think the Minister might look into it. 1.do not know if the Econemy (oni-
mittee set up by the Government have considered the question of having so
many separate departments. which mean,; extra overhead charges for every one
of these boards and commissions.
B&ﬁ B, L, B60ondhi: Do vou wan{ amulgamation of this? With what depart-
men

Mr. Bpeaker: The honourable Member should address the Cha'r.
8hri B. L. 8ondhi: I am addressing the Chair, 8ir.
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Shri Arun Obandra Guha: After the Russian Llevolution there was a famous
suying of Lenin, thut Soviet plus electritication is (lom'munism. That was a
slogan given by him simply to stimulate the work of electrification. I‘should
say that similarly for our Governnient, electrification should be the first charge
.or responsibility. )

I uow ccme to the Damodar Valley Corporation. 'T'he budget that has been
sujlied to us iy too vayue, That body hus been sot up as an antonomous body
and it should be ullowed to work o8’ such but at the sume time thc Act hes pro-
vided ample scope for control and supervision by the Central Government.
‘The budget that has becn supplied te. us should have contained more details.
Fhis autoncmous body should be allowed to work as quickly as powsible, so
that the country may desve the heuefit of the money that the nation is going to
invest in it as quickly as possible.

I must say something nbout my ewn province of West, Beugal, which is
the most industrinlised province in India and it is so much over-populaied that
it has to be industrialised stiill more, if it is to maintain its population. Its
density of population now is 8%X) per square mile und there are possibilities of
its indnstriul development, which this Department can undertake. The Ganga
Bartuge should receive better aiteution of the departrcent. The purtition of
Tudia har uot, only partitioned the country but hag partitioned our rivers also.
Almost all the rivers of Indin that is in northern lndia have become interna-
tioml rivers. The Tear thut Paldstun wmay intervere and come in should not
deter as from exploiting the vesources of thewse rivers.  Nintyfouwr per cent, of
the water flowing down these rivers go fo waste and only six per cent. is used
for irrigation and other purposes. Then in the Duars side there are immense
porsibilities for exploitation of ineral resourcess. T think the Minister should
have a geoingical survey conducted there soon,

In this connection T might mention some of the tribal areas of Assam ulso.

Ar regords electrificnition, rral and urbsh, from my experience in Culcutta
T would druw the attention of the Governmeut to the fact that the suburban
railways in Caleutta should be electriied «o that the congestion in Caleutta
would he relieved. With mare electrification there would be proper industeial
developirent of Caleuttn and West Bengal also.

With these few remarks I commend the sanction of these Demands.

Ad EE fag . gaNfr 7ERE, ZRA ST A WY ERTE Ty
1, WERWT TR W ¥ S F *ed 0 Az AT 91 ) fWiE
9 A7 ZH FA A9A AAA THAT EF | qg R O_Iwriasw
FZF ARG | A YA I AHEF AT F TRIETY & RroTw @ S
TR TS =T N &7 § ag 7 AForsanT &1 hF &)
Tarafr ugig, gaR AW dfey waER ™ AgE wT AW I
WMERSAARETE T A AT AR AT L AT & ITH) 1% FX
fm 2 R A e g feam e dr m I @ 3w
HA® AAF RS IGH S FAT DA & AT €T FIT F A FA
DAE ) AR & TRF T[T AT I I AT | FRR TO]
qE T 7 /N A% F 2ar g Ifew @R Aqm & wfaeg Ex
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(English tramsiation of the above speegh).
LS

Oh. Ranbir 8ingh (East Punjuh: Genersl): Mr. Speaker, ‘Sir, we liberated our
country fighting under the leadership of our venerable lesder Muhatma Gandhi.
8o we must always place his ideals before us. He was ulways in favour of decen-
tralization. He was always opponed to the courolidation of economic power.
The charkha in the Congress 1'lag wlso svinholises decentralization. Mr. Spwa-
ker Sir, our nimch respected leaders Shri Juwaharlid Nehru and Sardar Valla-
bhbhui Patel have removed the great obstacles and rubbles thet were in the path
of oir country,  There goes a proverb in our villuges thut when a tield is to be
sown then before sowing seeds that field has got to he cleared of all the rubbish
and waste matter. Much rubbish lay in the path of our country. Susrdar Val-
labhbhai Patel hax removed the whole of it. But the future of onr country aud
the prosperity of our country lies in the hands of the honoureble
Bhri Gudgil’s Department. His is & hagic Departmcent and forms the foundation
of the future progress of Indin. |f we have to give practical shupe to the tea-
chings of Bapuji then we will have to turn our uttention to that mutter, about
which the hounouruble Minister dropped w small hint toduy morning, that is
rural electriticntion. When he mentioned about. rural electrificution and said
that we should give it due importunce then at that time from iy seut 1 called
out in n loud woice thut this ought to he a thing of top priovity.

You mwust. huve seen thut in the report descrihiug the work of the honourable
Minister, & Department named Estate Office is nlso mentioned, and it is
given out in the report as to how many thousund applications of those Govern-
ment rervauts ure xtill lving with them for whoam the Estate Oftiee has uot been
able to-make any arrangerments for residential nceommic,dation.  This problem is
getting bigger and bigger every day. Ef there ix any solution to this problem,
it is ouly this thut rural arcus be electritied and o number of residential houses
be constructed in rural areas.  Yoduy why people do uot wunt to go back to vil-
lagesi. simplyv becnuse there is neither electricity nor weer pipes. If the honour-
able Shri Gadgil were to make arrungement for the electrification of the rural
areas of Delhi then the housing problem of the Governmen{ servants will not
retnain before him. Otherwise the Government, will huve to get houses oons-
trncted for them und will have to bear i grent deal of expenditure on this couns.
If rural electrification is done theu every Government servaut~swould like to go
#nd live in the rural urens of Delhi becuuse there the living is uot wo costlv asit
is in the city itself. 8o besides muking a stroug demand for rural electrification
I wish to draw the attention of the honourable the Minister townrds those other
things as well' that lie in his hands.

This is mainly #an sgricultural country. FKor an agricultural country canala
are of great importauce und speciully for those areas where the averuge rainfall
is Iess. The necessity is specially felt in Rajputana and Northern India. I
belong to Eset Puujab. There was once s time when our province used to
supply food-grains to the whole country. But when independsnce dawned
upon fudi theu unfortunitely our 1l’rovince wns ‘partitioned, wnd our wheat
producing arenss went over to Fakistan. Now if you wish that annually 180
crores’of rupees belonging to this eountry niny not be given to foreign countries
for the purchase of food graine then the only wolution of tbis problem is that
you give maximum advancement to irrigation projects:. During the last few
years u great stress was laid on this and » number of grand schemes were pre-
senmted before the countsy. But 1 fear that when time came for the implemen-
ting of these schernew then onr other friends, who really would bave been bene-
fited i the long run. raised their voices againkt these schemes, saying that
riots will break out as a result of inflation; aud thus frightening the Govern.
ment edused a great deal of slackness in the irrigution schemes. If our coun-
try dces in reality require anything it is the irrigation schemes, and in fact the
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scarcity of food products is directly responmble for the scarcity of other mate-
rials. You may select any thmg, suy industries. If you electrlfy the rural
areas und get canals cte. made there, then t:here would not nrize any problem
for finding a market for the industrin] products. Therefore, 1 beg to submit
that you, taking into cousideration this dire necessity of the <Bountry, go on
paying more and more attention in future also as you are doing today.

1 wish to submit one more thing in this comection. To the Department of
Communications &« Deputy Minister has been appointed hut for this Depart-
ment, where not one but more than one ministries were needed, no Deputy
Minister hax been given. 1 think if we have to keep in view the $uture of our
country then for this basic Department upon which depends the progress and
the future prosperity of our country, instead of only one, several separate mi-
nistries should be ret up. T do wish that a separnte ministry be set up for
irrigation projects and for other things also separate ministries {e set up. Bul
if you do not wish to incrcuse the number of ministries then ut least instead
of depurtinents; like Communications ete. you should appoint a Deputy Minis-
ter in this department, so that whatever time Shri Gadgil may get he may
untilize the snme for devising at the earliest. quick prosperity schemes for she
good of the country.

1 have to submil. many things und 1 aso want to muke certain complaints
to the Ministry, but time at my disposal is very little. I had u strong desire
to harp upon the works he has done, because you know that I am an agricutturist
and when T think that Bliuksa Dam Scheme is to be co:mnpleted in very near
future whereby everybody would become prosperous, then it would be a sacri-
lege 1 thiuk not to express grotefulness. 1 wished to have xpoken for a length
of time in order to express wmy' grutefulness for him. JRut us the time is fixed
so instead of spending miort: titne in showing gratefulness 1 wish to submit some
more things that 1 think necessary.

Your Department. conrtructs huge structures for this country. It pravides
houser to those who lave none. But bhave you ever fhnught that there ure
some such persons whose houses and fields are demolished in order to re-habi-
litnte other perrons. Some twenty or twenly five years ago therc was a time
when 8 number of villages existed at the place where we are sitting toduy.
Tweuty tive years have Inpsed hut these unfortunate people have not yet been
able to set up their new houses. We feel contented that adequate compensa-
tion has Leen paid to them. But in this connection I wish to submit hefore
son that no compensation cun be called adequate to un agriculturist uuless you
give him land in exchange of the lancl tuken from him. Quite recently it has
been given out that here in Deihi a scheme his been drown up to lay out a
diplomatic colony. 1 fear that for this perhaps a number of houses belonging
to unfortunate villagers will be deiolished anJ) they will huaver to besome home-
less. (An honourable Member: ‘‘No, they will not have to become homeless').
If it 18 8o then I am really pleased.

A friend came to see me only at noon today. His village is Pansoda.* It is
at a distance of about. eight miles from here. Tbere nn aerodrame is being imade
und for this reason his villnge which hns"a papulation of some four thousand
will he demolished. 7The fuct is that if the serodrome is shifted a furlong away
no one has to beconie homeless The villagers wish t: offer an alternate site
for the nerodrome, They went to see the Chief Engineer who told them that
after ull some one will have to become homeless. The poor fellows tried their
fevel best to winke him uuderstend that if their scheme i« approved nobody
will he homeless, But the officia] mind becomes so set that it always think
in mauner of ofticialdom only. So I very humibly beg to submit that you work



GENERAIL. BUDGET—LIRT OF DEMANDS 1837

for the advancement of the country, coustruct new dams for the coumtry and
generate clectric energy and get houses construet:d for thes homeless Govern-
ment servantg, but besides this I nlso beg to wubmit that vou should puy more
abtention and do not render peucunts lnudless and homeless by making nero-
dromes and by launching new schemes. You should make special efforts for
their rehubilitation also. )

8rijut Euladhar Ohaliha (Assam: General): Bir, the Honourable Mr. Gadgil
has preseuted uw= this hudget in such an unobtrusive and quiet manner that yvou
can hardly find any fault with him. But he must, husten slowly. Sometimes
some suggestions hnve been thrown thut. we should go ahead with the schemes
and the money should he provided for the purpose.  But T see there is a danger
and the Finanee Minister should be coreful abont ndvaucing wchemes hy prin-
ting notes. It vou cmunot control prices, ns we have not heen able to control
in our country, 1 think we will be in a dangerons trap. o the suggestion should
not be carried out unless von can control—and control is impossible in Indin
with our preseut psychologicnl bnckground. T therefore snggest that when we
launch on any scheme we shonld hasten slowly. 1 do not siy that. we should
not advance any schemes but in owr present context, in our present economio
condition and in our present situation we should be careful about investing
money where the return will not come buclk.

Our economic trausport und industrinl strneturcs are: so huitt up and nre
bared entirely on oil and coat. Hove: we bear uble toeproduce all the oil that
is wanted”’ I'he only oiltield is in Dighoi and there wus one in Kohnt in Westl
Punjub which we have lost. 1 do not know whether in Central Rajputana we will
find :ny oils. The production in Dighoi oiltield nsed to be 17 million gallons,
but the production has gone less und less there and we are getting only 14 million
gallons ns was revenled the other dny in au answer to a question.

We ought. to tind out the cnuses that have led to this decrense in produe-
tion, Certain other arens nlco which produced oil huve dried up and are net
being worked. I Irun when they reached n depsh of 5,(K)0 feet the stopped-
production, hut the Americm engineers went to 10,000 feet and found perpetual
aprings fram which they zould get a large supply. So, here you hnve gone up
3 PN to 5000 feet; should vou not go up to 10,004 feet so that vou iy

™ have more 0il? But to do this we muxt have n proper geological survey
and ¥ request the honourmble Minister to see that we should have u full geolo.
gical suwvey throughout the country and we should have more drilling. Near
ubout the XNnga hills oil was found rand we nust explore ita further possihilities.
If we do not do all these things, the whole induatrinl strncture will fail, Your
neroplanes, vour nuvy nnd your engines, evervthing deiends on oil and if we
«cannot produce it 1 think we will suffer immensely. ‘There will he a time when
we may he cut off from Iran. Therefore, we qught to tuke time by the forelock
before it is too lute.

We have alko got oil fields at Massimpur but: we linve not done much to
-exploye them. Pathuria ie another place where there are possibilities, hut I’atha-
rin is n place for which a Counriizsion has heen appointed—on which my honour-
able friend on tlie right is represented— to get it hnck from Pnkistan. We made
& niisthike in giving it to them. We ure trying.to got it buck as if iu n court of
law, but we muy not get it.  Aveas nenr nbout Jorhat and Bandwrsalia also
need exploration and *proper geologival survey.

Arsmn possesses coal in various purtes. We have got coal at Mawphbing
and Cherro uear Bhillong, and at Pynasulln, it is also found in the Mikir hills
where you have not done uny geologicall survey, though T think very long ugo
there was n purty which surveved it.  Mikir Hills produec coul which is sup-
jilied to the Assam Railwnv; the total output is five per cent. of Assam’s require.
ments,  But if you tnckle the Mikir Hills near ubout Dimapur, 1 think this

L)



1338 CONSTITUBNT ASSEMBLY OF INDIA (LEGISLATIVE) [10rm MarcH 1949

{8rijut Kuladbar Chalihs]

coslmine can be wordied very well.  Of conrse the qnestion is linked] up with
roads whieh cen be tuckled with Defence and with Trinsport Ministries. In
the Gara Hills, as 1 stated during dircussion on the Railway Budget. you have
got coul but then vou are ent off by Pakistan. Unless 'a road is rnn from Garo
Hill¢ to Pandu—ahout 150 miles—I do not think tbis valuable deposit of coal and
other minerals could be tapped.  Sir, we want these. fucilities and T trist the
honourable Minister will take note of this.

Further, yon will he surprised to hear—possihly it will be news to yow-—
that Assum has gold as well. It js found in the Subansiri River. We find
8 refurence to it as early nus the Kuautilya's Arthusastra wbhere it is mentioned
in Book 1'wo, Chapter XI that gold dust was eold ncar Kamrup at Suvaman
Kndya (Sonkoriha). We have to wash the gold smnds and with the present
bigh price we can wash it after getting it from tbe Subansgiri River. It is
up the hills and we must go to the source ofl the hills wheve from the sands
ar¢ washed down. 1 wknagest a geological purty should explore this.

An Honourable Member: Why do you not form: a cotputiy?

Srijut Kuladhar Ohaliba: Yes, if I had money like vou. Then vou will be
surprised to hear that platintn is foumd in dhe sands of tlis river; this was
contirmed by a survey nude by w geological purty, I don'ti know what per-
centage is found und whether it will be possible to extract this valunhle metal
i o commercielly paying way, it I think it should be tried.

Silver nlso is availahle in these htlls. It is available near about Patalkd
Hiils on the urmun-Assam horder. Amber also is available. Of course amber
will not be useful to the Works, Mines and Power Ministry, but it .will be
useful for ornaments for people like wny honourable friend Mr. Jhunjhunwals
and others of our party. It is very vahinble and I think it should be worked.

Will it Le still more surprising if T sny that iron is also availuble in some
quantity. It is called dojara in our part of the countrv and is used
in metalling ronds., With the prescnt high price of won. we rhould try and
see whether this can be extructed wnd smelted. I do not say it shonld be
done nt once bnt experimenisz shouid be made. [t is near about Mekir hiils.

Sir, T thank the honourable Minister far Works, Mines and Iower for giving
us a little gift in the shupe of dthe Assum electrification project. He hue given
one schenme near Kamrup District cokting about Re. 101 lakhs, hut there was
another scheme. The Pussighat scheme which is as big as the T'enessy Valley
Scheme und it should be worked property and taken in hand in the near future.
It wili be n« big as Hirakud or Damodar and the whole of the Provinco can
be electritfied. We have so muny ten cstates there thut olectric power can be
supplied to them even and oil and other fual oan be saved. 1 hope the honour.
able Minister will look into that us well.

As regards geologicul scholarships. I think you ought ta give more of these.
Your requiretnents ure so much that you bave not been ablc to put in ¢he pro-
per number of officers. We want tbe entire country to be surveyed. We
are spending our energy on political matters, but I should request the House
through the honournble the Speaker that they should divert their energy to
finding out these valuubje minerals and bringing them to the notice of the
House. The honourable Minister will do well to send out more young men
to foreigu vountries for geological knowlt:dge nnd bring it back to our country.,

8ir, with theso words 1 conclude and in doing g0, thank the honourable
Miniﬁéterr for presenting an optimistic report.
T e
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Babu Ramnarayan Singh: I thuuk you, Mr. 8peaker. I succeeded in oat-
chiug your controlled eye. 1 reguest you uot to agree to any proposnl to cur-
tail the specches of honourable Members. 1 do not mind it, if 1 am not
allowed to speak, | thiuk thut ten speeches of 20 rinutes duration nuy be
preferuble to 20 speeches of 10 wiuutes durution euch,

Mr. Bpeskers: 1 entirely ugree with the honourahile Member. But T find
that everybody ix 8o anxivius to speak sud feels w sort of disnppointment if nob
resentineut. actually i he is not given a chance. The bonouruble Member
himsclf reruarked that he was able to catch my eye, though coutrolled. There
bas he:n wothiug of any kind of contrsl. But he can make room for other people
by giving up his right to speak on this occension

Babu Ramnarayan 8ingh: | congratulate my honourable friend Mr. Godgil
for his frank speech. Sir, he was rightly called by Mr. Venkutn Rao thet he

i8 u dynamo. I agree with him.

Sir, in the begiming ol his speech, m:y honourube friend rolerred to the’
old notoreity of the, Ceutrnl P.W.D. for corruption. He assured us that there
i8 some improvement. Sir, if there is nnprovement I congrutulate him and the
Depurtment.  Iut I te!l hinn that, so far ng my informatic.n goes, things huive
not improved. 1 assure him uud the other Members of the Cuhinet thut it is
no pleasure to tulk of rorruption among our own countrywen. We hang our
beads in shame when we huve to tulk of these things. So;, if at all we
refer to such things we do so only with a view to hring about purity in the
administration.  Iversbody kuows thit unless there is pueity in the wdminis-
tration of the country no public goud ix possible.  BBut there uppenrs 1o be sone
misunderstanding. Our friends in the Cabinet want us to thank them for
what they huve done, We cun do that, but at the sxme time we should be
allowed to criticise them for what is wrong with their department. They
wunt. us to support nnything nnd everything that is done iu every Department.
We cougressmen have captired the machinery of Govertnnent und sent wome
of our men to coutrol thut maclinery for the good of the cowitry, They can
80 control the inuchivery of Government only when they take our co-operation.
But what we find is that our friendx appenr to huve idontitied thenmkelves with
the Departmeuts and with the hLelp of the Departments wiunt to control .us. .
Thix i§ misunderstanding the position. This process would not do it this will
not help the cabinet or any of us here.

| thank Mr. Gadgil for what he has done with regard to the Damodar Valley
gcheme. The Corporation has begun the work iu the Dwmodar Valley und we
have beguu to receive reports to the effect that the people who have been occu-
pyiug the lands in those regions have: been asked to vicate entire villages with-
out notice, without proper acquisition and without compensation und all that. I
may remind my friend Mr. Gadgil that when the project: was hatched, there was
agreeneut arrived st unong all the Goverumnents conecrned that the people
who will be ejected from himls will get. lands for linds und thut. thuse people
who @vill be displaced from their homes will get homas elsewhere.

Sir, in the Budget presented to us, thers is u reference 10 model villnges.
I am very glad to hear that. But here the position is that those pcople who
are to be displuced sltogether from the villsges that are to he submerged by
the dam are to got lends and value of Iiends in advince in order to endble them
to erect new houses. It ia only after the erection of model villages and after
the occupation thercof by the people that theyv should be nsked to give up
tbeir lands aud houses for the purposie of the dumi. ‘Tbis should be strictly
adhered to if you want to do justice to the people. .,
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Then in connection with this dam comstructiont there is u report that us
this is u tintinnal concern all people through out the country should get represen-
tntion—in its services,  All the sume we huve to see that one comnyunity does
not predonminate over others in the construction in the concern. The cons.
troction of the dmn is a nationnl grograumm:. We welcome it. The people
of the loculity wnd nll of us nre rcudy to cooperute. But justice has got to be
done. My honourable IFriend in answer to a quedion o the subject said that
he witl enquire into the wmatter und later said thut the enquiry has already
begun. | thunk him for all these, but I uek him to see that nothing illegal or
unlawful is done tlere. -

T have just receivéd u copy of the Indian Nation ol Putna dated 8th March.
Mr. Speaker: The honourable Meiiber has two ninutes niore.

Babu Ramnarayan Singh: 1 request vou to give me a few more miuutes,
I have to refer to two or three maiters,

Mr, Speakor: 1 huve no objection; but the ofher members will have to be
denied the opportmity to spenk.

Babu Ramnarayan 8ingh: This puper contiins 12 resolution of the Bihar
Provinginl Congress Working Committee. 'I'hey are coming on deputation to
the honourall¢ Shri Juwuhuorlal Nehrn. They have to thank the Central (o-
wernment for what has heun done, but they have to regret the hopeless slow-
ners with which the Government is maoving in the matter.

Sir, there is flood nhnost every wvenr in Kowri and it hus been ruinous nnd
devasstuting to crops, to cutth: und even to trees. And humman suffering is in-
describable.  Of ull the projects which the Government con take up this is the
most important from a humanitarim point of view. 1 wish that the honourable
Minister sees to it that this projeet ig ulso expedited.

Sir, T have one or two points more nund I have done, In Delhi, we hawe
got the Rent Coutrol Act. This was meant to give relief to the poor tenants
against auscruplons landlords. 1 do net think it was meant to discourage
people [roin building houses. 1 do not think it was meant to extend to ureas
*which nre altogether wndeveloped till now.  There ia nn aren cntled Surai Ro-
hilla, which is not :vet developed. When want of accoinmodation was fel? keenly
in the town, there was wn appeul from the lenders to the people to erect houses,
In this business, even people of ordinary means also conie forward to invest
their inoney to nffotd people aecommodation. T henr that there is an instruc-
tion from the Depiniment that rent will he allowed oniy at zix per cent per
manmm.  This iy simply ludicrous. 1t is difiicult to build a house in these days
which will feteh an ineome of six per cent onlv, It is eaid that there wus a
conference between lundlords and tenants and by wav of agreement this has
beon arrived at.  Sir, this nmy he right anct proper for the old investments; but
this cumot do well now. T think iny honeurntle friend Wl see to it.

There is shortuge of necommodntion in this City. High Government offi-
cials, amd even memhers of (his House are given acconmnodation in the Cons-
titution Houre, Western Court, J'ataudi House und some other Government
hotels.  Thin is well ind good. At the snine titne, the hourders nre forced to
take the nenls provided there. ‘There is a suspicion thut this & by way of help
‘to big contractors, In the hotels, meals nre provided in a stereotyped manner.
Sonwtimies. the wmeanls wre not good. Why shoutd the honrders be forced to
take menls provided by the hotels? Government give thu nceonmnodation all
right. . At the saee time. it is only proper that they must not he forced to
fnke the menls provided hy the hotels,
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1 thank you, Sir, you have given me time. 1 have got much more to say

i thiuk the points referred to hy me will be considered by my hononrahle

friend Mr. Galgil and that he will see that the Kosi project is begun at ance.

Y may say this. Tf the Government is kind, good, just and humanitarinn, this
project must be tukcu up at once.

Prof. K. T. 8hsh (Bihar: Genernl): On occasions like this. when honourable
Ministers come betore the House presenting their Grunt Bstinmtes for ex-
penditure, congrutnlutions are so commuon that any word of lack of it will not,

I trust, be misplaced.

I have, indeed, come here us Mark Antony said long ago, '‘to hury Caesar
and not to praise him''. Therefore, it is not for me to raise any old difficulties
which muy sound u note of Iack of harmony in thic admirably constituted
mutusl admiretion xociety, in which congrstulations and complinients are the
order of the dav, and any word of cenwsure is only dismissed »s destructive eri-
ticisn. 1 am afrald in this cuse, however. T am not going to muke my remnarks
entirely wmsavoury.  If an occasional grain of sugar creeps into v observa-
tions, I trnat the honouruble Minister will not suffer from indigestion from

taking up the sugary stuff.

For, I confess, when | remember the perfornmuces of other days, and see
how rapidly, how eloquently, how reeklessly, how courteously we pass in &
couple of hours estimates running into 12 or 150 crores, with hardly a word
of ciiticism for one minor point here or there. I cennot help commending the
modesty of the honourable Minister for Works, Mines mmd Power, in asking
us only 1o pass u hudget of 12 crores in two hours,—or it i8 going to ho three
hours,—T do not know, After ull, this House passing four ‘crores or forty crores
un howr does not leud itscell 10 uny close serntiny, of detnil,yto any suggestion
of econoniy or retrenchment, or even for the wntier of that, a close ¢xumination
of policy which is inyolved in mmtters of this kind

Bir, the hononrnbte Minister has told us that he has, been satisfied with the
measure of efficiency his departineunt has nehieved, and that he is also satisfied
that. there is n “‘fair measwe’ of honesty in his departinent. 1 wonder if
‘fair meagsure,” i8 nn officinl caphemism for something quite contrary. At uany
rte, in common purlance, P.W.D. which is now transformed into W.M.P.
used tq be regurded ug n Poblic Waste Department. and it. may now he re-
gurded as Waste, Mistakes and Drofusion Department. While 1 do not agree
with this, I do confess that these initinls, which have hecome a perennial plague
in the lunguuge of public affairs are confusing. One is liable, withcut ever in-
tending to do so. to be betruyed into u mirconception fromi the very initials
in which these things are presented. 1 wish to point to, however, only two or
three important naatters, so that I might not only cconomise in my own time,
hut also in the patience of the Touse as well,

In the first plnee, ss 1 have just stated, the variouss grand schemes com-
prised i1 this Budget are lurge projects spread over in time nud in space to
such un extent that wen’s winds forget, their hrain loxes sight eompletaly of
the datails involved- in it.  The honourable Minister has presented such a faney
picture. in such wonderful rainbow colours, that one looks and mmrvels at the
colows only, though it may he all empty behind. T am not suggesting at all
for one moment that the projects that the honourable Minister has presented
before us ure dacking in iy sabstance. . But T would most humbiy drow his
attention to the sact that these are honnd to be spread over ten or fifteen vens
untif they are completed and that.in the meanwhile there mist he xome guarsn-
tee of sticking to the original aim snd porprose. for which anv such project is
token in haixls; and that any deviation from that is likely to osuse difficulties
‘whieh we muy not be able to correct.
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Ministery hnve told us wgain :nnd wgniu thut they are creatures of circums-
tunces. If these circumstances affect in the course of a year or two or three
the whole outloek rudicnlly, then, I suggest that a period of ten or fifteen
yeurs is sutlicient for us to take heed: und that from the start we bear in mind
and tuke steps to sec¢ or give gunrantee thut eventually avoidable mistikes may
not. aceur; and if they do oceur, their effects are minimised.

To illustrate my point, there is an extremely great need of co-ordination,
not only us betwecn the severn! projects. nnd the severul purposes for which
the various projects included in this ministry'’s Budget are concermed, but also
as between the over-ull, comprehensive Nutional Plun in which’ these are in-
tegral parts wo 1o say. Yesterday, we hud the very wonderful sipectiscle of being
oulled upoun to pums amother substantial estimste, in which the illustration of
the Sindhri projeet was awntioned. Ministers are very readyv to take credibd
for projects which have hevn taken in hand or thought of long before they came
to office; and the Sindhri project wus one of that. Even grunting that this
i# « humen frailty-—after all, and that the present Ministers are only the suc-
cesrors of the sanie forin of Government, for the spirit of Govermieut hus hardly
changed even though the personnel may have changed since Augnst 15, 1947,
I would like. to say that when one comes to hear that the Fertilisers manufac-
turing indwstry s situated, let us sax, in Sindhri. that the rnw materinl has
to he got from Jodhpur, that it would regunire about 200 railwuy wugons to go
800 ~r 1.00%) miles, T-wonder what co-ordination is there betwecn the trausport
sygiem, the raw materiol systeni. the wastage of time involved in sending hun-

dreds of empty wagons back from 8indhri to Jodhpur if they have no traffic to
carry backwurds, 1

I am told—f do not speak on my own anthoritv—that it would be a marvel
of speed and economy if & goods train metre gange of 200 wagons could anceom-
plish even a 100 nmile ir dny.  Tf even that wuch, it means vou will have 1600
wargons on the road at any given time for carrying this truffic in raw muterial
to the gent of nmnufucture, and if vou consider that 'hese will have to he all
coming back iu unother eight days or ten. yon will have something like 8,000
wagons devoted to this matter alone. Would anybody give any attention to
the co.ordination of this matter? Has 8ny body considered that this is to be
reconciled mutually?

Shri B. L. Bondhi: Is the honournble Member in order in discussing thin{zs
that were discissed yesterduy? The honourshle Minister is not there to reply.

M. 8peaker: The honouruble Meruber may continue his speech,

Prot. X. T, 8hah: In this particnlar case, for instnnce, there ave claims of
severul purposes. thee anre clnimg of severnl provinces, there are claims of
varjous «rticles which are expected to be produced by these various projects.
Ther: is power, there is industrial growth ns consequence of easily accensible
and cheap power, there is food growth as consequence of better water ‘supply
aund irrigation. there i navigatiou or transport facilities. All these would come
out of this Ministrv's very great projects.

There in nlskn the mines nnd the mntold wenlth of minerals in which this
Union is veryv rich. But nt the same time if the honourable Minister told us
correctly, we ur seill uot ahsolutely wself-sutficient in the matter of mineral
requirements either of peace or of war. 1f all these arw to be mutually co-
related, if there is to be 8 co-ordinstion between these—and ¥ aru not suggesting
that the honourable Minister has not tried to give it some kind of co-ordination
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at least withiu his own Ministry, tben only will you he able to reap the fullest
drnits of these very grand projeots, which, in their entirely, when they are
eompleted, will cost you raveral hundreds of orores perheips.

At cuch stage you go on creating new prohlems like, for instance displace-
ment of people wboae lands you {ake np for purposes of building barrages or
reservoirs or otherwise, and they sre unnble tu use that. hand for the time being.
How are these people to be resettled or rehabilitated ? how are these people to
be re-employedr how are these to be compensated? how are thése to be given
some altemative places of residence and work? These are problems which
are insuperably inter conneotsd. 1 hope the honourable Minister will agree
with me that these are integral matters that need to be co-ordinated as carefully
as the other illustration I gave about- which my friend is so very sensitive. The
. point, however, is that in the budget as we see it, in the various items—very
imposing us they are-—we loke sigbt of the ultimate sim that ought to be a
careful integration of all these considerations.

Take again the establishment of industry in all these regions where suoh am-
bitions projecte are consfructed. There hus been a cry from almost every cor-
ner of this House timt if you gencrite such large quuntities of power, how are
vou going to ntilize it, if the rural areus or villages don't benefit. How are the
willages going to benefit from ahundant energy? 1f it ie the intention that the
benetit will be in tho form of, let ns suy, electric traction, or electric agricul-
sural machines for cultivation, then 1 um afraid, the present agrarian economy
of this country is such that it wounld be very dificult for ws ecomomically to em-
ploy theke means.

Then aguin take the need for snuall industries, the so-called cottnge Indus-
tries. There, again some honourable. Mcmber might becone sensitive that the
Minister is not there and that, therefore, I ¢unnot even mention ‘Induftry’.
I am aofraid I cannob help. These industries are posgsihle to be developed by
meuns of decentralized power—somebody iised. this expression; und detentra-
lisatdon is a factor whicgbhns to be properly uppteciated not neerely in word,
not merely by verbal sympathy, but by actual trauslation in the economy of
the comntry. There is & great possibility of our gentdered smmll economic cot-
tage prodncers who only nesd to be organized, who only, need tn he equipped,
who only need to be financed und advised properlv und given every facility in
marketing, all the shortages of suppls that we xec to-duyv will he wiped out
within a very much shorter time than these projects will take timne to froition.

In this counection it yvou will pardon my siy,iug so,— is not a hee in my
honnet if I point out tbat all these arguments tend to one central fact niz., the
neeessity of having a planned cconomy, that is to say, not one item hut cvery
iteru, every Depariment, every asctivity of the country should be co-related
and integrated into 8 single pattern with definite objective and definite stuge
and definite norm fixed by which we oan judge from year to yaear tho progress
we are etchieving.

Secondly' 1 repeat that. when several Ministries as they come before ns we
do feel »o imiportant and 1 find that we do lose right of the ultimate aim. I
hope that, all the jilanning cotnmission that is heing talked about and the pro-
mires thit e being vmde of, sotie day n nationnl plan will he presented.
While plinming that 1 cunnot help warning the Ministers that there is a great
“danger of their being too much ahsorbed in the very beautiful plans that they
crente for their own Departments or for siugle itcins for which they may be
responsible :nd run the risk of overlapping the ovei-all picture of the nation’s
progress which I hope. we are nll striving for.
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Shri ©. Subramaniam (Muadras: (eneral): Bir, in the Goveeament of
Indin there ure twoe Ministries which have got to play & vital role in the pro-
gress of the rommtry, in the development ot the nationul weunlth. The first is
the Ministry of fudustries and the second is the Works, Mines and Power. I
am not stating this in the order of importance. Looked at from s certrin
arpect, the Ministry of W.M.DI’. ix wore important and hus got to play » more
important role. 1%or the industrinlisition of the country, the development of
power is the busic requirement wund it i8 only by the extunt of development of
power the pace of industrialisution has Lo be set. Therefore the progress of
the country very much depends upon the working of this Ministry. Accor-
ding to the clata available now, we find ow supply of coal is very -1mch litaited
and supply of oil is also very much limited in our country. So the only form of
power which we should develop is electricit:v.  Perhaps in the distant future
or perhaps even in the near future, this energy may he replaced by atomic
energy. When that would coue we don’t know. Therefore our attention
should be focuxsed on the development of electricity and I am glad to find
very anany schemes have been taken np, hydro_electric schemes, river valley
schemes which would produce electricity. necesssry for the developinent of
our country. But if we wunt to utilise the energy ko produced in these pro-
jects, it ix necessary there should be n certnin amount of co-ordination—not
the general co-ordiniation which the previous speaker wus referring to but co-
ordination between the Ministries of W.M.P. and the Industry and Supply.

[At this stage, Mr. Speaker vacated the Chair, which was then occupied by
Shri S. V. Krishnamoerthy Rao (one of the Pamel of Chairmen)).

When electricity iz produced, it hus to be distributed throughout the coun-
try to the villuges. Now a sitimtion hus arigsen in Mudrus. There is electri-
city avuilahle aml there ure very many villugers who are prepured to tuke elec-
tricity for pumping water from their wells. But we find that there are no
materiuls uvailuble, neither transforimers. nor the poles, nor the wires, nor the
switches, nor uny other mmtcrial. Beenuse of the shortage of these inaterials!
they are finding it impossible to supply electricity to the rural ureas. ‘T'here-
fore, nlongside with the development of these schemes for the productiod of
electricity, there should be ¢o-ordination with the Ministry of Industry for the
mannfucture nnd production of elecirical muchinery, the muchiuery which
would be required to distribute this energy to the various nooks and corners
of the countrv. ™That should be the first point that should be taken note of by
the Govermuent,

8peaking of electricity, T wish to mention about the position in Madres,
to which my honouruble ‘friecnd, Mr. Kuala Venkaturao referred to in the
morning. He pointed out that in Madras the main producing concerns are
State-owned 1wl State-controlled and there ure a few small concernis situated
in urban ureus supplying electricity to certaiu  municipalities. They ure
priviite-owned and their machinery his nlso become ulmost obsolete. 'I'hey
are unible to replace it.  Therefore, there is a” proposal by the Provincial
Government of Madras that these concerns should be tuken over by the
(overnment and the entire system of production and  distribuion of
electricity should be a State concern.

My honourable friend. Mr, Scndhi, when speaking on the Budget at the
time of the genevul discussion, said that in spite of the promises und assurances
made by the hononrable the Deputy Frime Minister while in Mudrae, that
theré- would he no nntionulization, the Government of Madins is defiunt in
this matter. He was referring to an answer given by the honourable Minister
of Public Works in Miudras in connection with the taking over of these few
clectricity eoncerns that, whatever might huve beewn said by the bLonourable
the Deputy Prime Minister it did not apply to these concerns. Thut answer
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.has been .misrepresented and n charge was laid on the floor of this House that
the Government. of Mudras wus flouling the instructions from the Centre in
spite of the fact that the honourable the Deputy I’rime Minister himself gave this
assurance in Mndrus. I wish, Sir, Mr. Sondhi, before making this churge
ngainst the Mudrus Government that they were flouting the instruotions from
the Centre, had tuken care to find out what the houournble Minister of Publio
Works was referring to when he snid that the remurks of the hounourable the
Deputy Prime Minister dil not apply to these coucerns.

One other matter I wish to refer to and that is with reference to the
development. of Greater Delhi, We find that one crore of rupees hus been asked
for, for the development of Drelhi and for the coustructian of quarters there.
Before launching upon this project and taking up building activities here, I wish
to sry thut we should come to a decision whather we are going to have the
capital of Indit permanently in Delhi. T know that whenever this matter
is mentioned it is brushed uside. I is  not that T want that o decision
should he talen here and now. but it is o matter which hos got to be thorough-
I gone into und n decigion tnken at the proper time. But before that, let us
not. commit ourselves, Let us not spend too much here in Delhi. 8o that at
n later dnte it may not be snid we ‘have sunk so many crores in this pluce and
bow can we leuve it. It has been said by the honourable the Prime Minister
that this. Government is & caretuker Government, 8o let. us not tie the hands
of the future Government that they should continue in Delhi us the capital.

Apart from this there is another aspect of the matter. We find that certain
depnrtments nttached to the Ministry of Works, Mines and Power ure to be
shifted to Nasik aud the houourable Minister has stated in the report submitted
to us that he has: consulted other Ministries of the possibility of rending some
of their depurtments to other placea. It i8 not only a matter for the decision of
the vurious Ministries, but it should be a decisiou of the Government itself as
‘far a8 possible to disperse the various departments in the various parts of the
country ro that there may not be overcrowding in Delhi. For example, we
have been asked to sanction Rs. 5 lakhs for the building of the ¥ederal Court.
Where is it to he locuted? Is it to he loented in Delhi or in any other place?
Ax far ns I cun see for n Supreme Court of Appenl Delhi is not the proper
place. » There is not even a proper bar here. 8o we bhave to come to a decision
before we make this gront regarding tbe place where this building has to he
constrructed.

I hope the Governmeut will take n decision soon on this point, and if any
decision bus been tuken by Government, they will let us know it.

Srijut Bohini XKumar Ohaudhuri (Assam: General): They say that
**Charity heging at home’’. I shall thorefore first of all touch on the Estate
Otlice, Y do not know how the honournble Members of this House have
offendled the Estute Officer.  Rut it seems to me that we are, on succonnt of
faults which we have not committed, or on account of things which wa have
omittell, personc non-grate with him. Tuke the amount of money which is
taken by thut department for the Aswembly quarters. If the honournble
Members of the Housce, placed in my yosition, sometimes scan this Bill, they
will find that » certniu amount is tuken as the rent every month.  Then ahnut
Rs. 25/- per month is taken for the use of the furniture. ~Then Rs. 2/8/- is
deducted for flowers.  As n matter of fact the amonnt of flowers vou get from
the flower-bed in the whole year will cost only Rs. 2/8/-, but we lnve to puy
Ps. 2/8/- evers month. Then there are garden charges of Rs. 7/- per month.
T have hunted several times to find that garden in the Assembly quarters but
I have not been able to find it and yet Rs. 7/8/- per month is talcen from me
88 garden charges.
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Then, Rir, we are given sonu: furniture for which we have to pay Rs. 25/-
per mouth. It requires four persons to carry outxide one of the chairx from
the clrawiug room. You c¢annot carry it out alone so that your friands may be
able to sit down. That is the position of the furniture,

As vegurds: the bed, after wsing it. for n few months, even after puttinﬁ a
matiress there, and though you may use it as a single bed, the whole thing
crumbler down to the ground. The bed simply touches the ground after use
for four or five months.

An Honourable Member: After four or five days.

Srifut Rohini Kumar Oha&udhuri: I used it as a single bed and stil
it did it.

There is another very interesting item which beats every thing else~uiz.,
Re. 25/- for obher services,  We have to pay separatoly to the munic 1pn||tiy
for electricity, then we have to pay separately to the municipality for wiiter,
we are not given any durwaun or any servant. * What are the other services for
which we huve te puy IR, 25/-?7  There ix no bed tea served, nor ULreankfast
and still they tnke Rs. 25/- for other services, T do not know what are the
other services rendered for which they take Rs. 25 (Shri H. . Kamath:
“Charity"").

Your rent is veducted every month by the Legislutive Assembly Departam:nt
Auring the sesgion.  Then after four or five months after one has forgottan
every thing there is a call for the pavment of arrecis for four or five months.
In 1948 you have to pay the arrears for 1946 and in this manth you nmuy have
to pny the mrears for lnst. October or November. Wigy phouldt not the sum
he recovercd during the sume months and why shonld the arrears he charged
ufter we have forgotton all abont it. 3 am speukmg eu behudf of all the
membere in this Honge and I hope they enpport me.

Shri B. L. 8ondbi: From Rs. 123 it has gone up to 200.

8sljut Rohini Kumar Chaudhuri: I ccme now to the C.P.W.D. (Central
Tublic Works Department). Tt used to he said thut (. stunds for mnnptlon
. for purtinlity, W, for waste und D, for deluy.  As the honourable Minister
has assnred us that there is na oom'uptlon automaticully with the going of
corrnption purtinlity also disuppeses.  Then will the honourable Minister be
pleased 1.0 admit and ngree with me that waste and deluy still continue.

1 wonld first of all refer to the refugee honses in Nelhi. I have seen them,
7 do unt know whether the idea wus thut a refugee family after nll the casml-
ties they had suffered in the Punjab and elsewhere should comprise more than
two or three persons, inchiding a baby.  If the honsex had been built on that
idea | vonld understand it.  But as we all know there are fumiliek with 7 or 8
members and even then n smnll house where only two persons can live is
allotted t4 them.  [f my honourable friend the Ninister awad 1 go together
we will find it difticult to enter the house.  These smull Jwuees it for the
-accommodntion of two or three people only have heen built at a considerable
cost mnd they will he of no use later on.  So all this' waste has taken place
in the construction of those vefugee hoises.  These honses have o gmall npen
Intrine adjncent 1o the kitchen.  They are so nenr each other.  Then {here
is n deain which drains wothing and the water singnafes round about.  fx it
fair to.compel the refugees to live in that kind of houses. If you build houses
for the refugees von should bnild them in a way w0 that families cuan live in
-eommon decency and free from danger to their bealth.
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Now 1 shall speak about electrioity. I aould not follow my friend
Mr. B. Das when he complained that there is too much light in the
Connaught Place, that there was too much electrification at the cost of some
othar areas in the town. Does my honourable friend and his companions
who accompany him to the Connaught Place in the evenings mean that they
illuminate the whole place so much that no more lighting is necessary? My
friend Mr. Das has been here for the last twenty five years and knows the
kind of fashionable people who wander about the place and probably from his
own experience he would prefer the Connaught Place to be a little more
under dark shade and should not have too much of light. So far as the poorer
sactions of the people are concerned who buy their goods from the pavement
shops they would like to have a little more light there. I do not advocate the
policy which my friend Mr. Das has advocated that you should cut down the
lights in one place to provide more light elsewhere. = On the other hand you
must improve the supply of electricity so that everyone osn get equally.
Some months ago we noticed that on ﬁvxe Ferozshah Road the lights on one side,
including the place where the Chief Whip resides, went out but the lights on
the other side were working. I brought this matter to the notice of the

Government by way of a question.

Sir, T wanted to speak about the aerodromes in Assam. Air service bes been
going on regularly since the 1ast year and still the aerodromes are in an uncered
for condition. It was said that the regular aerodrome would be built shor#ly
but €0 far nothing hes been done about it. There is a lob of delay in
constructing the aerodromes in Gauhati and other places also.

There is a road in Bengal which

I have only one more point to make.
]

connects Darjeeling with Tibet through a place called Gantok. @Why not
similar rosd be constructed to connect Assam with Tibet, so that the traffic

will be diverted on to that road. S

As regards petrol Nemesis has overtaken the QGovernment. Petrol is
dryimg up in Assam. because Assam has never been given the quota to which
she is entitled. = The province never got her quota for the year and therefore
the oil wells are drying up. Even though the budget has not been passed, the
Government has ailowed the petrol depots to charge Rs. 2/9/- per gallon even
from now on, In anticipation of the budget being passed they are already

charging 1¢3. 2/9/- per gallon.

Bhri B. P. Jhunjhanwala (Bibar: General): Bir. as far back es 1860 the
project of the Kosi valley was investigated. ~The ravages wrought by the
river on the people living in its catchment sarea can better be seeu rather than
described here in o few minutes. The story of the people. there is a psthetic
tnle.  When the floods of the Kosi come they take away whole villages
together and converte the whole area into a sea and later on into & desert.
Thia praject. which was first conoeived by the old Government was not at sl
mentioned by my honourable friend Mr. Gadgil this morning. I was looking
lorward to lhear that something might huve been done and was heing done
to’ remove the calamities of those people. It is un area of about twenty-three
thousand square miles where the ravages of this Kosi river spread, and it affects
sbout one-third of the populstion of the whole of Biher., As I have ssid,
T do anot know what ix being done regarding thise Xost project. As has beeu
‘pninted out by my honourable friend Prof. K. T. Shah, before tnkiog up these
g projects there must be some plan thought out as to how the people who will
be affected by these projeots willpbe rehabilitated, how the power whicb wiil be
ereated by these projects will be utiliked, whether it will be utilised in a
omntraliced way in the form of big industries or hv distribution in the form ot
smell industriea—all these things should vot be allowed to be done 1u a drifting
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wuv but o clear pian should be thought out from the very begmnmg before uny
such project is taken in hand. Lakhs and crores of rupees are spent in
making these projects. Preliminary investigation is madé, then other
investigatiotis are made and then reports are publishéd.  Still the reports.
when they come out, are defective in the sense that they have no well organised
plan a8 to how ull these things wili be coordinated when the scheme susceeds.
So tar a8 Damodar Valley is concerned of course a part of Bihar is affected by
that. But if yeu will consider the question of the ravages caused by the
1 river Kosi with any other dam, the ravages done by the river Kosi

F-M.  are far greater than those done by any other river. If that fact is
taken into consideration. namely the ravages caused and the consequent agonies
and myiseries to which the people are put, it should have been the first concern
of this (Government to take up this Kosi project and see, apart from getting
something which we hope to gain by other projects in the future, that at least
the miseries and the agonies to which these people are put every year are
rernoved ; this area of 23,000 square miles is first flooded in the form of sea und
then it is converted into a desert us stated above, I do not want to tnke the
time of the House. The only point which I wanted to stress upon the
honourable Miuister was regarding the Kosi project. It was in 1947 that the
honourable Minister Mr." Bhaba who was in charge, had gone to the site of
dam.. He had also gope to the other places where the ravages are dome by
this river and there was a great public meeting in Nirmati. It was a sight
to se¢ how those people were first anxious end then - felt relieved .when the
Minister drew up a picture as to what will happen in the future—when this
project will. be fulfilled ali these areas will be electrified, all these arens will
look green - with green crops and all the people will have their houses
elcctrified!  But when 1 was hearing the speech of the hononrable Minister
naturallv I felt anxious not finding the mention of Kosi. As 1 have said,
T hove to request and impress upon the hononrnble Minister that if the whole
project is not going to be materialised due to any reason, looking to the miseries
and ngonies uud -the pathetic tules of these people, funds at lenst should not
be the considerntion for this Government. Bibur is a poor Province in its
revenne incorne: thowgh it is rich in everything .but it is undeveloped. All
the big revenues from income-tax on proﬁts made in Bihar go to other provinces
under the presant arraugements.

Shri B, Das‘ How are you poor?

Shrl B. P. Jhunfhunwala: Because we are not given back what is taken
in the form of income-tux -and other things: we are given very little sharc.
8o it is not possible for us to take up the scheme ourselves.

1 shnll aguin invitg the sttention of the hopourable Minister to this aspect
thnt if that big scheme due to any reason is not tiaken up, I shall h(\.g of
and immpress upon tbe honourable Minister at. some other means of opening up
blg canalg or puttmg up small dams here and there should be taken i hand
immcdintely to give relie{ to the people.

8hri Snﬁlh Ohandra (U.P.: General): Sir, the honourable Mlmster bas
given aun ovarsll picture of the work that the Government ‘hnve done and propose
to rlo in the near future, explrining the nation-building nctivities of his Ministry.
Manv people mav imngine that the work has not gone with the speed  with
which it should hive gone. But considering the nineteen anxious monthg
that have passed gfter the attainment of freedofn—including tragic doys of
Hinodshed nud violence—I think that the schemes &re making satisfactory

progress.
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Prof. K. T. 8hah has, a few ilinutes before, referred to the existence of a
“mutual admiration society’ in this House. I am proud of being a member
.of that society. But I think that the name that he has given to that society
is rnther incorrect, because we who shower praises and admiration on the
Ministers do not receive them in turn.  After all what admiration do we get,
and how is it ‘mutual’—1I fail to understand. But if we praise our Leaders
and Ministers I am equally prepared to praise my learned konourable friend
Prof. Shah for his ability, integrity *and great knowledge—theoretical know-,
ledge—of economic affairs.

Sir, revertiug to the subject, I only wish to mnke one nr two brief remarks
about, the work of.this Ministry. . An influential honourable: Member from
Madrs, Shri Kals Venkats Rao, und my two honourable friends from Bibar
S8hri Ramnarayan Singh and Shri Jhunjhunwala, have advanced the claims
of Rampadsugar project and the Kosi dam.- I, on the other hand, think tba#§
the main difficulty—why work is Dot proceeding satisfactorily—is that too
~many projects huve been taken in hand at. one and the same timne, and cannot

be executed speedily with the material and resources that are iwvailable to us.
Only a few days back I was told by an officer of the U.P, Government with a
technical knowledge of these matters, that various scbcmes in the United
Provinces are held up not on account of the lack of fisances of the U.P. Govern-
ment which are available in plenty, but due to lack of material and due to lack:
of technical skill in the country. He told me that the U. P. Government's’
pluns which are scheduted to he completed in ten years will take 200 years to
complete if material is made available to them at the speed with which the
U.P’. Gevernment obtained them during the last year. I, however, imagine
that the pace of the projects will gain momentum as they make progress and
that with the disappearance of our present difficulties we shiill be able in futvre
to speed up those programnies. After all, most 6t our lenders and workera
in the field have been telling the pessants tbut India shall be -« country of
plenty aud prosperity in ten or fifteen years time. Let us see that whatevar
schemes we take up, whatever schemes we announce and (uibdicize ure
campietezd within the scheduled time so thut there might not he n feeling of
frustration if they could not be completed. Let us scte that falsy hopes ure
not raised which mny not materialise within a reasonable time.

Therefore. Sir, I think there should be greater cé-ordination between ‘the
‘Centre and the Provincial Governments because after all the Central Govern-
ment have taken up onty & few big “schemes like the Hirnkkud 1Dam or the
Damolur Valley Corporation’s multipurpose river-ttaining  projodt. ‘But;
oqually importunt schemes—though they inight be slightly smnaller in size—-
which will generate lukhs of kilowatts of electrical energy nnd  whieh will be
useful for flood control and in other ways, should not suffer simply because the
Central Governmnent’s attention is diverted to u few projects under their own
direct control.  There should be an overall pinning which not only incorporstes
the central schemes but un such schemes undeér the central and- the verkous:
Provincisl Governments. ;

Bir, there is a buge shortuge of petrol in this country. While we are
goiug nheud with schemes for civil aviation wud have to depend mere and mnve
on motor transport, [ rewlly wonder what we have done sv fur, or how fur the
Geolical Swrvey has puid ite attentions to finding out sowrtes of petroleura
m  this  country.  After all, petroleum is a product for which we
caprp!  at  all  times depend on foreign imports only, . In this cam.
nection. I would say ‘that in U, P. we have got power alcohol plants
with an installed «<apacity of 55 lnkh gallons per year, but the nctual production
is hurdly half of this figure- - 8ote résearch work should "be carried on to
improve the quality of the power alcohol which may to some exteut rgdus'lfy -
replnce petrol.  Moreover, there is o type gf coal found i 8angroli in, Mjrgapur, .
District from which—it has been claimed—petrol can-he very easjly manfackis- ,

1
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ed. I do not know if any steps have been taken so far to manufacture petral out
of thiat coa), or whether experiments have been carried out in other parts of

the country and if so with what resulte, but it is surely a field for investigation.

In the end, I would only say that the nation-buildiug wactivity is gy long
process the foundations of which are beingdaid now. I am sure, n magnificent
superstructure shall be raised and raised quicker than many of us imugine,
and that the standard of living of the common man shull be cousiderably
raised.

Shri 0. V. Alagesan (Madras: General): Mr. Chairmsn, I do not think this-
Qovernment suffers from want of opposition as Prof. Shah would have us
believed.  First of sll, there is the opposition by the Iarty itself us was
witnessed during the General Discussion on the Budget. Again, when
Professor 8hah is there, who can say that there is no oppositiou t« this Govern.
ment He constitutes the intellectual opposition to this Governmeut, znd
coming down, Mr. Nasiruddin constitutes, if I may say so, the grommaticak
opposition to this Government. The role that our Ministers have to pluy is
a difficult one. They hsve first of all to carry the bureaucratic machinery
with them, te mske them do the work they want ont of it, and they have also:
to carry the non-official supporters with them. 8ir, this, everyone will ndmit,.
is a difficult task. It is not dissimilar to that of a man with two wives. But
I can say from my experience of the honournble the Minister for Works, Mines.
and Power that he has done his task with consumate skill and the success of
hia Department is not a little due to that.

The honourable Minister meutioned the construction of the Jammu-
Puthankot Road. We all rejoiced that there has been a hn.ppy consnmmution
of the Kash mir fight. There has been u cease fire on the 1st of this vear. 1t
is not a little due to the construction of this road, which helped our military
in its valorous deeds to a very great extent. This House should appreciatle:
the good wprk done by the department.

More than one speaker spoke at length on the river valley schemes.  These
schemes ure romantic schemes: they raise before our mind's eve a very
posperous picture of our country in a few yesrs, say in ten or fifteen years.
8o everybody is dazzled by these schemes. It is but patural that provincial
and regionn! claims are put forward.  As one cowing from Madras, I would'
certainly ask that the Rawapadasagur scheme should be taken up ns ecurly us
possible.  The projects that are on paper have to be translated in terms of
matenals, plant and mnchinery, personnel and other equipment.  The
difficulty of the jol» will be kuown only when this is attcinpted. Many Members.
advocate the taking up of new schemes. Iu Madras the Tungubbadra project
bas been ulready tuken in hand and excavation work has heeu completed.  But
mnsonnry work has been held up, I read in the papers yesterduy, for waut of
cement.  There will be such mnludjustments. if you do not prepare an overall
plan for the execution of these attractive schemes spread over n number of

esrs.

y Whenever a project is taken in hand most of the fruita of it go to the:
industrialists. As my honourable friend Sri Kala Venksta Rao pointed ous
this roming, only 87 per cent. of the electricity produced goes for irrigution.
purpuses now. This process should not he continued.  More e¢leciricity
should be made nvailable for agriculture and for other irrigation purpoges..
Thousands of wells were sunk in Madrns under the ‘Grow-more-food’ scheme.
If electricity could be made nvailnble for pumping water from at least hulf the
pumber 0f such wells, the food situation would have verv munch eased in
Msdsk. So the honourshle Minister sliould see to it that he does not wive
8!l Bhe electricity to Mr. Mody, but that a conridersble portion of it is given
to Professor also. This should he borme in mind when power projects-
ave t2ken in hand. '
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This Department is one of the major spending Departments and ¢ I do nof
‘think it will be out of pluce if I now touch ou the economy aspect of it. 1In
‘the Budget papers circulated to us there is an item called ‘Other churges’. I
am told that this single item covers many a sin. What are these
‘other charges’? . Nowhere do we find an explanation of them. This morning
there was mention of staff cars. T do not deny that some Ministries may
require stoff cars.  But a scrutiny may he made into the use of these cars nnd
‘the number restricted to hare necessity. If this is done I am confident that the
honourable the Finance Minister will be able to save about 15 lakhs. It appears
‘that these ‘Other charges' also include touring charges. There are tours and
‘tours.  When vou can go by train, you may travel by plane and when You can
go by a service plane, you may charter a plane and go. All these lead to
unneoessary expenditure and extravagance which should be cut down and the
.amount saved made available for more useful purposes. 1 believe that the
Finanee Minister will have a-scruting made into these items and thus reduce
the deficit now found in the Budged.
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(Englieh translation of the above specch)

@isni Gurmukh Eingh Musafir (East Punjab: Sikh): 8ir, as tle time at my
o disposal is short, so without any introducticn or customary thanksgiving, I be-
gin to submit whatever I have to say in my speech. I know taht our honour-
able the Minister for Works, Mines and Power does not stand in need of any
thankegiving. From what he has mentioned in his repory and what he bes
told in his speech this morning it is clear that he has done a lot for the advance-
ment of his Department. As many of my honourable friends have said it is
frue that on the working of the Works, Mines and Power Department depends,
o a grest extent, the advancement of many things. I would not have felt the
necessity of making a speech at the present, had some other honourable mem-

ber submitted the things that I want to submit.

The present condition of Punjab deserves a grea$ desl of attention. SBume
time back while addressing the people of Pinjab at Ambala our Deputy Prime
Minister the honourable Sardar Patel, hod said that the Punjabis have lost
much and now they have to re-build the same in East Punjab. 8o a prior and
careful sttention of the Works, Miner and Power Ministry can now make the
East Punjib prosperous. 1t is true that a good deal of work is being done by
giving practical shape to the 13hakrn Dam Bcheme, and belp is also being re-
ceived from Government of India. The honourable Minister said thia
morning that a, present more thun one dazen projects are being carrled on,
Keeping the Punjab in view the spred with which the work is progreesing
reminde me of an old Persian proverb:

391 30yl (3N 3 s U
VR XTIV X118 DY

gBy the time the medicine could be hed from Iraq the snske.bitten men
would die.)



GENHRA), BUDGET—LINT OF DEMANDS 1355
(11 one gete a boat after he i drowned it is of no use to haum).

By the nianner in which work is being carried on then 'Punjab cannot geb
any benefit in respect of irrigation und cleotricity for seven or eight yesra
hence. For this I wish to make a emall suggestion. In Punjab vhere ia
smali doab tract, the soil of which is very fertile. Much food grains can be
grown there. but the tract is deficient in water supply. There tlows a small
river called Reni. If a small project is made of that river, then with its help
8 large area can bs made fertile, and if work there is expedited then it can
prove beneficial to one part of Punjab at a very early date. Punjab is in totter-
ing condition and there have come those people from West Punjab who have
left behind very fertile lands. This would give them a great deal of relief.
I think that the welfare of Indie depends upon the prosperity of Punjab and
g0 epeedy measures may be taken for intensifying irrigation projects.

The second thing, which 1 wish to draw your attention particularly, is about
the problem of roads. 1 wish to repeat sll what I eaid at the time of the
Railway. Budget, that at present the position of East Punjab is identical with
the position that West Punjab had in the time of United Punjsb. Good roads
were specially made in West Punjab. All these good roads diverged from
Lahore only. If you travel from Lahore to Peshawar and from Delhi to
Amritsgr then you would come to know how much they differ from each other.
There the roads are very good and here they are very bad. There is 10 roadlink
connect'ng the three border districte of Amritsar, Ferozepur and Gurdaspur, in
the same way as there is no rail link between them. 8o from the strategic
point uf view, from the commersial poiut of view and from the irrigation poing
of view, it ie very essential ¢o pay more attention towards the roeds.

The third tbing I wish to submit about the efficiency and the quailty of
work of the department. My friend 8bri Chaudhuri Rohini Kumar has referred
to it in & humouroues way. I think lest it may be considered a piece ¢f
humour only, I wish the honourable Members may see for themselves the quar-
ters that have been built Sar refugess at Pusa Road, I would submit tbat if
they would see them they would come to this very conclusion that there is
neither eanitation, nor ventilation, nor accommodation, meaning thereby tha
there is no convenience in these houses except that they provide only s roof to
tliose unfortunates who were lying on roads in the open, and have occupied
these *houses out of sheer helplessness. In fact money has been wasted there.
I wish to submit to the Honourable the Minister that he may go and see how
nice are the guerters that have been constructed for the refugees at Psnipat
(East Tunjab). If good houses cen be ronstruoted there then they can surely
be constructed here nlso. I agree that thie work was got done on contrack
basis. In vhe Punjab there ie n proverb which mesns that the chiidren who
are beautiful that God has made them with his own hands, and about ugly
ones tha{ they have been made on contract baesis. So the condition of these
houses, made on contract basis, is e0o bad that if 8 cot i8 pluced therein, then
na passage for exit is left. There is no arrangement for sanitution. When it
rained a few davs back 1 saw that. the rain water had collected inside the
tiouses and all the people came cutside their houses, and whatever gods they
had were all zonked and spoiled. The people think that the refugess are ot
being tolerated in Delhi. I wish to submit that these surmises may nat be

strengthened by giving such houses to them.

The fourth thing I wish to submit about labour reduction. In Hardinge
Avenue Cemp, where previously the military officers lived, now live the refu-
gees. They pay the ssme amount of rent. “There previously 40 sweepers used
%0 do the conservancy work but now the number is only § or 10. Previously
therc were 25 chowkidars, now only § or 7 chowkidars are lefs. For this the
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sanitation has become bad and there is apprehension of thefts. The depart-
ment cannot gain much benefit by reducing this small amount of labour. If the
services of one high placed official is terminated then by this all the deficit can
be made up. I mean to say tiat by reducing low paid labour the saving is
always less but the inconveniences increase.

With your permission Sir, the last thing that I wish to submit tc our
honourable the Minister is thet the expert economists bold this opinion about
India that, ‘“India is a'rich country with poor people’’. 8o it is within the power
of our honourable the Minister that he can change this opinion. The Natura
bus givea to India two thinge—water and minerals. The operation of these two
things lies in the hands of the honourable the Minister for Works, Mines and
Power. The work of generating hydro-electric power may be speeded up. Aa
regards the utilization of these mincrals, leaving aside tall talks, I wish to sub-
mit only one example. India has a number of minerals. One of them has been
expressly disregarded, and thdt mineral is Mica. We use Mica in quite a dilfer-
ent maunper, but about ite fundamental utility we have paid ao attention.
There is no substitute for Mica and for this reason its price ia very high. Till
the time our electricity generating projects would be completed and electricat
goods menufaotured here, then, at the present rate of expart, our supply of Mica
will he exhausted. Therefore, I wish to submit this for the kind consideration of
the houourable the Minister, that some check must be placed om this. India
produces more than half of the world output of Mica and every year Mics worth
2 crores of rupees is exported. In sheer joy of getting 2 crores of rupees we
must not forget the needs of »ur own country and so care should be taken to
retain it. It may not so happen that when electricity begine to be produced
in bulk in our country and electric goods are manufactured the suppiies of
Mica may be exhausted. This can be said about such other niinerals. but
there is no time st my disposaul. With these words 8ir, I finish my speech.

The Honourable Bhri N. V. Gadgil: “Mr. Chairman, thirteen honourable
membera have perticipated in the discussion this day. I shall deal with the
various poiats raised by the honourable members; but before I do that, T would
like to rgfer tc the general observations made by the honourable Membc# Prof.
K. T, 8hah. ‘ R

He described this House as a mutual admiration society. At least I was
present in this House on the 3rd, 4th and 5th of March and I Jid not carty
that impression and the impression that wsas carried by the public tallicd with
mine. I am surprised that the House should be described a8 o mutual admira-
tion society. When I hear from my socielist friends that there is no party
of opposition in this House, it may be true in a formal sense, but substantiaily,
every proposition, every Bill is considered her¢ on merite irrespective of party
affiliation. This only shows how emiuentiy we are fit to run a democratio
Government.

The honourable Prof. K. T. Shah rightly referred to the absolute necessity
of having an over-all plan so far as the industria) development of thia country
is concerned. T ngree with him that in any planned economy, there must be
complete integration between the various resources. that there should be target
fixed in tcrms of time and that they should be realised by adequdte agenciep
that may be evolved by the Goverument of the day. 1 do not think that the
Qovernment is nnmindful of this fact, As a matter 6f fact, when thgre was
some financial difficulty, the Governmen§ sppointed a Priority Committee and
the respective merits of every project were considered, not only the pmjects
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of this Ministry, but projects which were spousored by the Ministry of Industry
also, snd a proper integrated plan has been evolved. At the same time. I
appreciate his agxiety and I huve no duubt the Government will give this parti-
oulurr aspeoct due consideration in course of time.

Another general observation that was made by my friend Babu Ramnarain
was about efficiency and corruption. Kfficiency {ms been desoribed as a pro-
cess which secures optimum result with ninimuin resources in terms of time,
spuce aud material. Judged by this test, 1 am hopeful that what this Minis-
try has done will be considered to bave been done with a fair meassure of effi-
ciency. The other point which was referred tc. by my friend Babu Ramnuruin
wai about corruption.” I may point out {0 himn that all possible efforts are be-
ing made to put down corruption. Every complaint whether it is signed or
uusigned, is enquired into. When I feel that there is a prima facie case. the
maiter is referred to Speciul Polico, prosecutions have been launched, discip-
linsry actions have been teken. With all that T feel after nearly 18 months
that after ull feur is not a state of mind which would give me the required’
constructive approach to the solution of my problems. I have therefore made
some slight changes in the approach to this problem. I have since sometime:
been appealing to the finer instincts of the officers and in one of the ineetings
I gaid “‘If you only believe that we are pertners in a great co-operative enters
prise and 1none of us is insignificunt and at the seme time none of us is indis-
pensable, we will have r fair and & brlanced view of our own duties’’ 1 still
fecl that by en appeul to the Aner iustincts of our officials we will get better
results. At the same time I 4o nct propose to give up the other upproach in
proved cases or in cases where there is prima facie evidence. That I propose
to tuke all the steps I have mentioned aiready. I have already placed brfore
them the idenl of industry, integrity end anonymity and my experience is I
should say that I have received full co-operation from the Secretary down to
the sweeper engaged in the Ministry. Not that they don’t generally partake
of those movements which aré abroad occasionally. they are lethargie sometimes,
they don’t work sometimes, they tbreateu to strike but so far as dealiug in a
manuer which i somewhat unorthodox is concerned. it has given me gond re.
sults. T have introduced what is called the Whitley Council system in our
Ministrv. Fvery month the Head of the Section meets the subordiuates, then
the Heads of Sections meet the Depnrtmental Head and the UDepartmentsl
Herds 1feet nie every month. Tt is s sort of informal gathering wheres no in-
dividusl complaints but problems which relate to oconditions of work and efi-
ciency are discussed and anything raid in these meetings ip never taken ‘into
conrideration against him atid nevar prejndices the chances of any particular
officer. 'After all we may descrihe Government as a machine but it iz net the
machine—not the mechanics of it. but it is the personality of the worker tha#
i8 impnrtant and unless you glves that personality s fair chance to expand and
ghow initintive and show consfructiveness, you cannot expect any progress in
the country. ;

Now taking the point made by several honourable Members, my old friend
Mr. B.eDas made certain remarks ohout certain iteme in the budget. I may
tell ‘him that so far ns the Delhi Elsctricitv Anthority is concerned, the amount
is deposited with the Reserve I3ark snd as against that orders are pliced.
The other precautions which he urged in connection with the framing of the
budetet of Damodar Valley Corporation are welcome and they will be psesed on
to the nnpropriate authorities. So far as the budget estimstes that have been
presented by me » few devs ago, I can only say this is the first time and the
vear started not exactly on the first of April but somewhat in the middle of
{he normal financia) vear. Y now go to points ralsed by my honourable friend
Kalsn Venkata ¥ao. He made two points. one was with respect to the ~igh$
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approach to such problems 88 irrigation and power. I entirely agree and he
must have noticed not merely from what 1 have said often hut what we are
-doing and in the way we are doing that we look upon expansion of irrigation
facilities not in terme of dividend or profit but we feel that it has an insurance
value and it is a matter which must be done. Just as in the matter of defence
ol a country, financial considerations are irrelevent and invalid, and the coun-
try has to be defended I think in the matter of food, equally all considerations
of finances or economic considerations must be similerly irrelevant. It is with
that definite view we have decided to go with these multi-purpose projects.
Wien T szid tbat I am concentrating attention on those which give me quicker
results, it did not mean that I am goinlg to neglect or postpone indefinitely any
other project whicb are under investigation or which are complete so far as
the investigation stage is concerned. He is rightly worried over the Rama-
padasagar Project and questions that have been asked in this House also ehow
what great interest at least the members from the SBouth take in this particular
project. I seid in 1942 on Dussehra Day when I was in the Yeravada Jail and
‘when we gatbered together to celebrate it in spite of Jail Manual, ‘T am so confi-
deni of ultimate success that although I was born in a slave country, I am
going to die in a. free country. On the 15th August 1947 not only I found myself
in a free country but by a singulur stroke of good fortune I found myself in-
-cluded in the first cabinet of this country, J said somehow or other my words are
like those of the old Rishi—

wigom™ N !’l‘!‘ﬂ'ﬁ{ﬂﬁfﬂ (Meauniug follows the words uttered by great
‘gages.) :

Let me make another prophecy aud tlet i ‘T shall die in a proaperous country?
and I pledge every moment of my life, every ounce of my energy that I shall
spare neither in pushing those schemes which are going to make my country
prosperous ond full of everything we nzed. With that determination not only
1 am proceeding but somehow or other I have heen able to inject that enthu-
siasm in my officers and if anyone of the honourable Members caro to visit while
they are working in the Seoretariat or much more on the projects, we will find
‘how conscientiously, how courageously they are fighting the forces of nature and
carrying out plans which it is their duty to do. ~When I said that ¥ am pre-
fering schemes which will give quicker results, it wes with this object. For
‘we have been spending over 100 crores round about on the import of food
-snnually and the sooner I am in a position to produce more ford in the country
the better. Ilampadsagar is going tc he ore of the wonderful entineering
feats. If the T'aj Mahal represents the highesi watermark in art. Rampud-
sagar, if and when completed will represent the highest watermark in
-engineering skill. But whut my sowntrv nceds today is not an engineering re-
cord, but eolid actual facts which will give me quicker results. With that object
in view, if T have delayed it. it ie wot ouly in the interest of Andhrs but also
in the interest of the \whole country. I repeat my assurance that when financial
-circumstances improve. T shall certainly do my hest to push this acher.e also.
A friend of mine suggested that this should be taken section-wize. But these
-schemes are such that thev cannot he divided. Yon cannot teke on: section
after another. Either iwon take up the whole or yon do not take it at all
Prof. N. @. Ranga (Madras: General): The engineors have said sol
The Honourable Shri N, V. Gadgil: You are going to commit the country
to an cxpenditure of Rk. 180 crores for a «cbeme which will teke seven yenrs
qor the filling up of the foundation, 12 years for the irrigation aspect, 19 years
for complete development, absorbing in its wake all the engineering staff of
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Madrus and sll tbe stee] snd cement that ie made available for Madras. I have
now to judge between these two ulternatives~-Whetlier 1 shall go in for the Ram-
padsagar scbewe o1 delay it for some tirue because the interesy of the couutry
requires tbat L should concentrute more on something else. ‘The Mouse will
agree that while on the one haud | ain 7ot prejudiced sgainst the Rampad-
sugur scheme, on the other hand I umn doiug something which is »ntirely in the
iuterest of this country. If there is aunythiug that can be attributed to e, it
will be an error of judgment but there ia no male fides on my part.

Then, 8ir. my honourable friend Kula Venkata Rao suggested certaiti Gnan-
ciul proposuls in order to finance big schemes. I am not an indifferent econo-
snist but on this particular point I do not waut to venture any suggcstion, be-
cause a greater authority is present in the House, and I am sure st some duse
moinent the honourable Br. John Metthai will desl with it. But let me state
briefly that if we follow these suﬁstions we will only meet with disaster and
nothing else. .

Shii B. Das: Specialises will follow it!

The Honourable Shy; N. V. Gadgil: Then, Sir, & reference was made by
my boncuruble friend, Babu Kam Naruyan Siugh aad Mr. Jhunjhunwalla about
Kesi. As a matter of fact, I ala not culy vof; negleatiug it, but. my cfficers.
bud to tight several times in order to get some amount sanctioned for the con.-
tinuunce of investigations which are going on apd for the eusulig fivanocis! ycar
Rs. 20,26,000 have been sanctioned.

Siri B. L. Sondhi: But this is all that you wanted!

The Honourable Shri N. V. Gadgll: Honowrable Members who are from.
Bihar ruturally feel very keenly about it. 1 share their keenness. I know near-
ly 20,000 square mites are affected as well as 8,00,080 acres of good land. But
at the same time how difficult is the probiem will be realized if honourable Mem--
bers know that this wbole wea is in the cuaitbquake region. Where shill I
put the dam? BSuppose I make the elightest mistake and spend about Rs. 75
crores over this project, and if by soine freak of nature the whole thing topples,
not only 1 fose ite. 75 crores but the consequential damage will be atiﬁ greater.
T'hereiore, 1 am taking the most wxpert ndvice available and also sreing things
for myself. 1t muy interest my hovwurable friud from Bibar that 1 zm leav-
ing for Kosei tomorrow afternoon. All that I wunt them to know (Shr. H. V.
Kumath . ‘Take them with youl’) is that the Government is not neglectiug this
scherne. *Government propose to go :whead witb investigation aud wheit tbe-
investigationss arc complete the results %ill be submitted to 8 bigh expert com-
mittex.. As I said | do not want tu tuke a chunce. nor any risk with sueh Luge
fipuneial commitments.

My honourable friend, Rohini Kumar Chaudhuri. in his inimitable way gatd.
sotnething mbout furniture and other mastters. .As a matter of fact, furniture
is designed weccrding to the normal size of a person that would occupy them.
If some ¢alamity happens in odd circumstances surely the P.W D. is not res-
pousibie for it! He enumerated several churzes. I am just thiuking whether
to justify the past criticism of my depsrtment I should offer, if not free hoard-
g at leust froe ‘odging to the Members of the House and in case I de that I
utn sure to cuery my detwands ananimonsly (Honouralle Members: ‘No. no’).

8hri B. L. Sordhi: We are not selfish! .

The Honouarable 8hrl N. V. Gadgll: 1 want to recover fair rent.  Those
charges which he has mentioned are with respect to the chaukidar, maaifenance
ond the gurden. At any rate, when I wnas staying in one of the Ferozshah
Rond bungalows thare was romethirz like a garden: of course, not like the cue
in the Governri-General's House!
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The Honourable.8hri N, V. Gadgil: However, if there is any particular
grievance, I promise I shall look into it and I am sure the experience of the
honouruble Member has been that wherever any complaiut’ has been made, at
deast on my par: I have tried to remove it promptly.

A poivt was made by my benouruble friend, Mr. Chaliha about the pessi-
bilities of fiuding further oil in Asenm. I have already stated on several occa-
sious that it is the intention of this Government to tap further sources but all
that is conditioned by the supply of officers that we have in our Burvey of India
Department. At present one purty is alrendy working in Assam.  We hope
to succeed in expanding our staff. a0 far we know that Assam is the [face wiere
.oil is likely to be found .in abuxdance, and there is one consideration thut the
provifice is not combustible like Bengal. Sewmpor: attention will be paid in fu.
ture, and all those places which oniy an Assamese cun pronounce have heen
somehow or other taken down by me—I do not know with what correctness—
and they will be just looked into nnd fcrwuarded to the Geological Survey De-
Jbartment.

'A reference was made to rent ccutrol aud the housing problem. L.t me
repeat that this Government has not accepted fully the obligation of housing
all the officinls. So far as housing for the general nonofficial public is con-
cerned, no definite obligation has yet been sccepted by the Government. The
ouly obligation is to accommodaute refugees and some houses liave been built.

A complaint has been made in this House that thgse houses are not. all that
‘they shou{d be. But they have been derigred by the Relief and Rehsbilitation
Minstry and my Ministry i§ only the construction agency. At the same tiwe,
I have visited thoee hoiises ‘and T feel that they may not be palaces but that
they are fairly good and they ere meant for the time being to meet the imme-
diate demand vnd not to be ‘he solution of the- long-term housing problem,

About tent control and building of new houses, the complaint seems to come
not very much from the bottom ot the hesrt of my friend, Babu Ram Narayan
Singh. It seems that somebody has ccmmunicated to him something wid he
has placed thut complaint before the Huwuse. 1 want to nssure him that this
Government is very anxious to encouruge building programmes on th: part of
non-officials because to that extent the trouble will be ‘less for me indivicluatly.
But T may say that if new houses are builts I am determined that the Jandlord
shall not exploit. the bensné. . : —-z

L4

On that meke no mistake and the agency for determining the standard rent
is there and it is drawn vp according to the provisions.of the law.
If any particular landlord satisfied the nuthority that he has spent
8o much then in terms of that amount'the standard rent will be fixed. 1{f there
is anv partieulnr grievence of any individnal T am quite prepared fo go into it
nnd recommend such just aetion a8 1uay be uppropriate in that case.

5P. M.

8ir, T have comc: to the end ci myv speech.  Brick by prick and damt hy dam
thesd projects are being completed und I should say that brick by brick ‘we are
building up the Temple of Prosperitv. Tt has been given to this generation
to put its best efforts, so that wheu the results come they. will be availabls to
the gcuerations that will fol'low us. I am sure that in this task we shall ali ro-
opérate whole heartedly. We shall do sométhing and not remnin mere specta-
tors. for T feel that if you want to bring in a classless society, which undoubted-
13'i the cbject of the party to which you and [ belong, it is only possible to have
-that classléss society' if we create conditions in which there will .be ahundsnce
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and not &cnrcity It is only when there 8 plezrty there is prosperity: it is on]y
‘when there is abundance there 1 less of those vices which come up before crimi-
nal courta. If we are successful in creating those conditions we will be creating a
classless society and we would be, I should say, translating the dreum of Maba-
troa Gandhi into actual reality.

Mr. Chairman: The question is:

* That & sum Dot exceuding Re. 12,16,000 be granted to the Governor (ensral to defray
the chnrgm which w:ll come in ooured of paym ent dunng the year ending the 8lst day of Maroh,
1960, in respeot of ‘ Irrigation (including Worlung Expensea), Navigation, Embsakment
and Drainage Works met from Revenue' .

The motion was adopted.

Mr. .Chairman: The question is:

*That a swn not exoeeding Re. 12,06,000 be granted to the Governor General to defray
the charges which will come in course of peyment during the year ,ending the 31st day of
March, 1960, in respeot of ‘ Ministry of Works, Mines and Power’.’

The motion waa adopted.

Mr. Chairnan: The question is:

* That & swn not exoeeding Rs. 36,656,000 be granted to the Governor General to defray
the charges whioh will come in couvee of payment during the year eanding the 31at dsy of March,
1950, in respect of *Geological Survey’.”

The motion was adopted.

Mr. Ohairman: The question is:

*That & sum not exceeding Ra. 15,38,000 be granted to the Governor Genersl to defray
the c which will come in course of payment during the year ending the 3lat day of Maioh,
1960, m reapect of ‘Mines

The motion was adopted.

Mr. Chairman: The question is:

That 8 sum not exceeding Rs. ¢,95,30,000 be granted to the Governor General to defriy
the charges which will come in course of payment during the year ending the $let day of
March, 1980, in respect, of *Civil Worke'."”

The motion was adopted.

Mr. Ohajrman: The question is:

“[flat & Bwn not cxceeding Re. 1,88,84,000 be granted to the Governor General to defray
th e oowbich wild ecome in eourse of payment dunng the year endmg the 8lat day of March,
1950, in wepect of * Stationery end Printing ',

The motion was adopted.

Mr. Chairman: The question is:

* That & eum not exceeding Rs. 1,50,60,000 be granted to the Goversor Qeneral ‘o dvfray
the charges which will come in course, of paymant dunng the yesr ending the 3lat day of Masch,
1060, in respect of ¢ Delhi Cap*tal Qutlay ‘.

The motion was adopted.

[ . .

Mr. Chairman: The question is:

“That 1 sum not exccodift Ra. 4,06,18,000 bo granted to the Governor General to defrey
the cherges which will come in coures of payment during | the year ending the 3let day of March_
1950. in vespect of °‘Capitel Outlaly on Civil Worke',

The motion was adopted.

The Assombly then adjourned till a Quarter to Eleven of the Clock on Eriday,
the 11th March, 1940.





